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1687
LOK SABHA the requirements of various kinds of
Fertilisers during the Fourth Plan
Tuesday, November 8, 1986/Kartika 17, period.
1888 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr, Sreaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Requirements of Fertllisers

+
*151, Shri P, R, Chakravertl:
Shri H. C. Linga Reddy:
Shrimati Savitri Nigam:
Bhri Vishwa Nath Pandey:
Shri Rama Chandra Mallick:
Shri Sudhansn Das:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether any survey has been
carried out as regards the require-
ments of the country for the wvarious
kinds of fertilisers for each year;

(b) if so, the quantities of the
various kinds of fertilisers required;

(c) the extent to which the
requirements are met by indigenous
and import supplies; and

(d) the steps taken to make the
country self-sufficlent in fertilisers?

The Deputy Minister In the Min-
istry of Food, Agriculture, Com-
munity Development and Cooperation
(Shri Shyam Dbar Misra): (a) to
(d). A statement is "aid on the Table
of the Sabha.

STATEMENT

(a) Yes Sir. The Conunittee on
Fertilisers appointed by the Govern-
ment of India made an assessment of

(b) and (c). Taking into account
the requirements as assessed by the
Fertiliser Committee, the possibilities
for expanding internal production
and the availability of foreign ex-
change, the consumption targets for
1970-7T1 adopted in the Draft
Outline of the Fourth Five Year
Plan are 2.0 million tonnes of N, 1.0
million tonnes of P205, and 0.35 mil-
lion tonnes of K20. It is envisaged that
in the last year of the Fourth Plan,
1970-71, the requirements of Nitro-
genous and Phosphatic fertilisers
would be met form internal produc-
tion. As indigenous production of
Potassic fertilisers is megligible, al-
most the entire requirements would
have to be imported.

(d) All possible steps are being
taken to mchieve production targets,
by establishing additional fertiliser
factories and by expanding existing
fertiliser factories.

Shri P. R. Chakravertl; May I know
how far has the seven-year holiday
declared by the Government of India
in regard to the distribution and price
control encouraged foreign invest-
ment?

Shri Shyam Dhar Misra: This has
only started recently and still we
are negotiating with the foreign
collaborators. We cannot say how far
it will succeed, but we hope it will
succeed. But at the moment we
cannot say whether it is successtul or
it has failed.

Shri P. R. Chakraverti: May I know
whether it is a fact that the American
company has mow come forward to
accept the responsibility for financing
the fertiliser plant and, if so, what
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are the prospects of his plant being
undertaken in the near future

The Minister of Food and Agri-

Iture, Ci unity Devel t and
«Cooperation (Shri C. Subramaniam):
‘The question should be put to the
Petroleum and Chemicals Ministy.

wt fedme wam i, T
g T 7 & ot gt 3w H Ay
;R & F@E I F FemE
W R T  afk w a
R A gEF I ;@ § AT gl qmar
¥ A= F wwEEt § ogemed 50 ¥
fau AT Fo wvdarEy A 7

ot waree faw Az a AR 2
f& faan aa® zviz <@n 91 98 @=
R¥qr 7 a9 FaAT IATEA FTE@MET
# €Y &) @ | €9 ®) T9 OF &1 Ag
&Y qraT mER oY, §9 ag w Ao
& wET w1 1A ¥ fag aTE W
Fferwr w7 <2 d | gwrdy wifow & fr ad
o & gz 9% g9 3.5 fufwma =
1 SiEdA ®T TR |

Shri §. Kandappan: Apart from the
long term measures undertaken to
make enough fertilisers available to
the farmers of this country, I would
like to know, in view of the imme-
diate concern that the farmers feel
due to the non-availability of
fertilisers particularly in so many
districts of the Madras State, whether
the Government is taking adequute

steps to see that the farmer gets
enough fertilisers.
Shri Shyam Dhar Misra; That is

one of our problems. Ag a matter of
fact, since last year, we have pushed
up the availability of fertilisers by
import and by increasing production.
We are trying to become self-suffi-
clent by the end of this Plan. But we
cannot be sure because the increase
is very stupendous. Ewen this year,
we are not able to cope up wi;]'ll the
total requirements of fertilisers,

NOVEMBER B8, 1068
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because of expansion of the fertiliser
used per acre, which is increasing
and there is definitely a greater
demand.

Shri §. Kandappan: Sir, my question
is different, There are places where
fertiliser are being blocked due to
drought or floods, and there are
places where fertilisers are not
available where they could be used
for better eultivation. So, I would
like to see a diversion of these ferti-
lisers, to oreas where they could be
used for cultivation. (Interruption).
I want a concrete assurance from the

Minister, What he has said is very
vagie, I want to know whether
Madras is getting an  increased

quantity this time.

Shri Shyam Dhar Misra: T will try
to give the quota of Madras. I have a
statement with me. For this year, the
quota for Madras is 1,02,265 tons, as
against a total of 9,80,624 tons for the
country. 1 must concede that there is
a shortage everywhere, and the
demand has gone up; but we are not
able to cope up to 100 per cent.

ot woe fag o oAwE, WA
waﬁq‘{fm:?{,f‘aﬂ‘raﬁaﬂm
T Tt § | St ¥ gH T o make
mountains out of molehills.”

f 20 #Y ag Twa w03 § I
a et 7@ & | gL agl FOE &
e ¥y afeat AT e §, FAS A
Fvres FTC AN § | 0T THF (5 IW
FrIIEE F qTH £ faaT A@ W a7
Feqfer &1 5<, g Y aferdt HY AT ST
foar o, fa3wi & araq amq GATd
a® § 1 &) &1 A W W W I
<% 9 Ao & o e F
F9C = 1Y ?

ot warewe g o sEA, TORIC
oot aE ¥ X TR &1 qAWAT § W
7z A g qarn § qg A T wAw
3 9w weeg g wed @
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1T wiat § 9 e &, gudr aos
IO g0 s o

TN WENT : STFC SR 5 1@
2 5 @ 31 &9 foar mF

Shri P. Venkatasubbaiah: In view
of the fact that the fertiliser require-
ments of the farmers are not ade-
quately met by the Government, are
Government considering the desira-
bility of concentrating the supply of
adequate fertilisers to these areas
where the high breed and high yield-
ing varieties are grown and if so,
what action have Government taken
in this regard?

Shri Shyam Dhar Misra: We are
giving priority to the distribution of
these fertilisera for high yielding and
intensive area programmes, we are
seeing that all the requirements of
the high yielding variety programmes
are first met and than we are distri-
buting it to other areas.

o fagm worz ;39 Tz F
ferar & fF a4y 9= adffa arem & 2
fafaqua =7 aragerm, 1 fafema =
drgr, A o, as fafaga z7 &, @
@Iz FY SETT ZAT AT IH W WA g
Gar gal wwar & fF pmrdr &It
AT GfTATTAT 9T Syrdr AT
) & Farmar e wqras & w97 ofafes
gt ) ar & gz wen anzal g fwogm
w1 uTR WA T E A A0 a1 93
¢ o 7w oA | faadt w1 awd
e ¥ faenft ar 2@y ?

st s frw Y 92 TEr T
8 2fufama a7, 1 fafaaa v oz | as
fafams =2 ag T & @ m@r @
¥ ®1 gETL UHAOER F W1 § O 4
¥ & e 73 A gt auEy
3 TG & sarEt w8, Ay
ARG A TR @ o g
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Shri Ranga: In view of the faet
that even as it is with the old varle-
ties there is considerable shortage of
supply of fertilisers as well as pestie
cides, are Government taking neces-
sary steps to ensure the adequate sup-
plies of fertilisers as well as insecti-
cideg for the new varieties which
need five or even ten times as much
as the old varieties angd by the failure
of which the old varieties also are
likely to be affected by the new pests
that would have come in the train of
the new wvarieties?

Shri Shyam Dhar Misra: | have
answered it, but I can give some
more details. For high yielding varie-
ties, out of about 10 lakh tonnes, we
are allotting 92,000 tonnes for kharif
and 1.24 lakh tonnes for rabi. We
have ensured that all the high yield-
ing wariety programmes are covered
by the fertilisers that we give. It does
not suffer for want of fertilisers and
plant protection also.

Shrimatf Savitri Nigam: Time and
again this question has come up be-
fore this House that about Rs. Bcrores
which is being saved on the imported
fertilisers should be given in the form
of subsidy to the poorer farmers and
the fertiliser price also must be re-
duced for them. What action has
the Government intended to take mso
that the poor farmers may also be
able to use the fertilisers easily?

Shri Shyam Dhar Misra: So far as
the fertiliscrs being given to the
farmers todey is concerned, even now
it is being subsidised to the extent of
Rs. 53 crores this year. If subsidy
was the answer in substitution of fer-
tiliser, Government would have taken
the decision to give cash subsidy to
them. But fertilisers cannot be sub-
stituted by cash subsidy.

feelt & Wy g
+
*152. 5Y go Wo HTHAW :
S WU A1 WTHI o
Wt wo wio fyEE :
w gare g
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Mo Wo Wo AT :
ot Ho Wo wEwT :
st gtawe fag ¢
st wfeeit fromr
ot HETET AGE
ot go wro fam ¥t -
ot fagfx s
ot %o Aro feamily :

%17 ofoagw, g, age oo

Qo WY I7 TATA AT T S o

(%) =ar =g ad ¥ famelt § e
gzl ¥ 3fa 3i 2

(@) 7 3w g% wgEaE
dear WX faedt aramame ofqw oo @
€ /EWAT & 1O g7 T 7 F1E aqAw
foar mr ; #x

() afy zr, &t gizEl 1 TFA
% fag sar sofaEr F0 & gEE
fag m3 & ?

The Minister of State in the Minls-
try of Transport and Aviation (Shri
C. M. Poonacha): (a) to (c). A state-
ment giving the information required
is laid on the Table of the Sabha.

STATEMENT

(a) No, Sir. The number of road
accidents in Delhi for the period from
Ist January, 1866 to 30th September,
1966 was 6218 against 6232 for the
corresponding period in 1965.

(b) No specific survey was carried
out by the Central Road Research
Institute or the Delhi Traffic Police
during the last 2 months. However,
the accident data collected by the
Traffic Police, Delhi is analysed by
the Central Road Research Institute
regularly.

(¢) The following suggestions have
been made by the Central Road Re-

NOVEMBER 8, 1966
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search Institute in this regard:—

{Ii} From a systematic study of road
accidents in Delhi, 21 “accident prone”
locations have been chosen. Micro
analysis of accidents at each of these

Dlaxl:es has shown that drivers are
mainly responsible for most of the
accidents. A new accident spot

warning sign has been installed at
these spots so as to warn road users
of the existence of these high accident
frequency spots,

(ii) Uniformn speed limits for Delhi
und New Delhi areas.

(1ii) Medians for
roads for better

some important
channelisation of

traffic.
_(iv) Improvement of the present
lighting system at some important

roads.

(v) Improvement of busy intersec-
tions in Delhi and New Delhi areas
and installation of traffic signals at
these intersections.

(vi) Separate cyc'e tracks and seg-
regation of ‘cycle’ traffic at busy in-
tersections.

(vii) A well-planned traffic educa-
tion programme for drivers and other
users of road.

Shri 8. C. Samanta; May I know
whether the Centra]l Road Rescarch
Institute has sugpested a long-term
programme that the roads in  Delhi
should be widened and if so, what
steps are being taken about that?

Shri €. M. Poonacha: Amongst the
wvarious suggestions, the suggestion to
widen that arca of road lenpth where
there is heavy cenrestion of traffic is
alsp made by the Instilute.

Shri 8. C. Samanta: May I know
whether any steps have been  taken
about the suggestion that the Central
Road Rescarch Institute has made re-
garding revision of road signs?

ghrl C. M. Poonacha: There are
long lists of the suggestions which
have been recommended and the
salient points have been enumerated
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in the statement. Other things have
also been suggested about which
action is being taken by the Delhi
Administration and the Municipal
Corporation.

<Y qo ®ro fyddt : weqw wEEm,
e 92 9T AL AT & AT, W A
et mar g fFo:

“well planned traffic education
programme for drivers and other
users of the road.”

JqE AR AU SN F, AT T WAT
TE K G FTA TA AT AGT ISM@T
& 1 & st =mgar § R 3T qude
& fxwm % grgad wIT gAL e gad w
1 artw & s @ @ o few aw
¥ TA SWA FI W67 IgET G ?

Shri C. M. Poonacha: A theme for
giving instructions on the traffic re-
gulations has been evolved by the
authorities but it could be given effect
to because the number of drivers is
so large and the finances for us to
impart these instructions Wwere not
available to the extent reguired. We
have also evolved  high-way safety
code in all languages, and these pam-
Phlets containing the jnstructions are
freely distributed to drivers for thcem
to keep note of the traffic regulations.

Shri Indrajit Gupta: 1 find from
the statement that among the sugges-
tions made there is one for provision
of separte cycle tracks. But, does the
hon. Minister not know that it is not
only a question of cylists cycling
along the pedestrian foot-paths in
Delhi but most of them also do not
have any lights at all and they do not
carry any lights; if so, is there smy
suggestion for enforcing that the cy-
clists should at least have lights on
their cycles when they cycle at nights?

The Minister of Transport, Avia-
tlon, Shipping and Tourlsm (Shri

KARTIKA 17, 1888 (SAKA)
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Sanjiva Reddy): The rules are very
clear about it, it is only a question of
enforcing them. I shall ask the De'hi
Administration to enforce them more
strictly. We do know that the cyclists
do not have any lights or brakes. At
times on a cycle the whole family
travels. We do see all these things.
We will ask the Delhi Administration
to enforce the rules more strictly.

Mr. Speaker: Along with the family
sometimes all the house.-hold effects
are also carried.

Shri P. C. Borooah: May I know
whether DTU continue to be one of
the greatest road killers in Delhi; if
s0, the percentage of accidents caused
by DTU buses during the last year
and also this year?

Shri C. M. Poonacha: I do not have
the detailed break-up of information
concerning DTU buses only. We have
given the total number in the state-
ment, It is quite true that DTU buses
also are responsible to some extent for
causing accidents on the road.

Shri Surendra Pal Singh: Is the
Government aware of the fact that
a large number of road accidents,
in which himan lives are involved,
prove fatal because of the neglect
of the victims of accidents both by the
motorists as well ag by the public for
fear of harassment by police investi-
gation later on; if so, does not the
Government think it desirable to do
something to change the attitude of
the Police and mode of investigation
of the police authorities in order to
prevent unnecessary loss of human
lives?

Shri C. M. Poonacha: I do not think
that ig correct because the fatal in-
juries caused in these accidents are
very very low as compared to the
total number of accidents. It hardly
comes to about ten per cent. Even
there, deaths arising out of them ure
also on the very low side. Naturally,
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in these accidents a thorough enquiry
will have to be made and such en-
quiries or the procedures connected
with them cannot be relaxed becauze
of certain other consideration as sug-
gested by the Hon. Member.

Shrimati Savitri Nigam: May 1
know whether the hon. Minister is
aware that about 25 per ceat of the
accidents take place because the
drivers or the men involved in the
accidents are found to be under the
influence of liquor; if so, whether
Government is intending to take
action to see that if any driver is
found to be under the influence of
liguor his licence should be imme-
diately cancelled and some severe
action egainst him? If this is alread~
being done, may I know in the case
of how many people their licences
have been cancelled?

Shri C. M. Poonacha: The rules are
very clear on the subject. People
under the influence of intoxicants
should not drive, particularly public
vehicles. Wherever these instances
come to notice of authorities, very
strong and stringent measures are
taken, including the cancellation of the
licence.

Shrimati Savitri Nigam: How many
such licences have been cancelled?

Shri C. M. Poonacha: I would have
to collect that information,

ot frqme g © Oy W,
ww e ¥ faat g § 5 1065 #
,232 uFHIEEd gu, 99 fr g7 w1
30-8-1966 @F 6,216 & I &
fad 16 59 ¥ 1 & 77 FrAAT AT g
¥ro Yo go iy ¥ fatww wwT A
uTEH) BT W &, 7 TIATHY §1 A
‘% fay T¥y # dewm gEw ar @A
drwd T9 AFd, T OFT &E AW
woErT & fer g, Pt fr owigeen
a @ oas ?
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Shri C. M. Poonacha: The seating
capacity of these buses are restricted
and buses are not permitted %o
CArTY....

Mr. Speaker: Is the standing capa-
city also limited or restricted?

Shri C. M. Poonacha: Yes, Sir. In

the buses both the seating capacity
and standing capacity are limited.
But there are occasions, especially

during the peak hours, when due to
pressure the number is exceeded.
Normally, the buses could carry pass-
engers only according to the stipula-
tions made for sitting and standing
capacity.

Shri D. J. Nalk: Since lack of road
sense is one of the causes of voad
accidents, may I know what steps
Government want to take to develop
road sense in the public?

Shri C. M. Poonacha: That is true.
Now signals have been exhibited at
prominent places. Lights are also
fixed. Wherever pedestrain crossings
are there, these are special lights and
markings. All these precautionery
and safety measures have becn taken
with very good results.

£y
.}

st o daw oy § 44T mgEg
& omar gt g £ S @3 97 ey
g &, 39 ¥ w4 a7 Y A=A S Fifrw
gt fr @l & 7o fora gredr go &
7 ¥ afamfedi 5 s fraa 0 7 of
araw &t wifam 7€ 8 a1 vART Raeea
T § a1 I § gV Er & R
qraeg ar 7

Shri C..M. Poonacha: 1 have men-
tioned earlier that I have not got those
detaijls, If necessary, I will collect
the details and supply them.

Sbri M. R, Krishna: May I know
whether Government have realised
the need to examine the question of
providing a special road for agitators
who would like to come to Parliament
House?

\
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Mr. SBpeaker:

sStqemem . a ag A9 A g fF
¥lo o Jo & aff ax & wivs @uT
£t & W2 7@ & ey # G B o
=l §, aY 97 &1 aga qrar i g ?
T gL A £ ag o wegge Fear
3 fr feqa el 97 OF @UE 9T §
aqr 41 &7 & gu & fag o4 g7
feqr aar & 7

Shri Gulshan.

o WEEY : QHEISEA F A
X & s Ad

Shri Narendra Singh Mahida: Since
many Indian drivers of the High
Commissions and Foreign Embassies
are responsible for road accidents,
may I know what steps the Govern-
ment have taken to prevent these
accidents?

Shri C. M. Poonacha;: If a separate
question is given notice of, I will cer-
tainly look into.

Monopolies and Restrictive Trade
Practices Commission

+

*153. Shri 8. C. Samanta:

Shri M. L. Dwivedi:

Shri Subodh Hansda:

Shri Bhagwat Jha Azad:

Shri P. C. Borooah:

Dr. M. M. Das:

Shrimati Ramdualari Sinha:
Will the Minister of Law be pleas-

ed to state:

(a) the steps which have been
taken to establish a permanent statu-
tory Monopolies and Restrictive
Trade Practices Commission;

(b) the powers entrusted or likely
to be entrusted to this Commission
for the prevention of undue concen-
tration of economic power and other
matters;

() the steps taken to encourage
the smaller units in an industry +to
expand and thereby restore competi-
tive eonditions; and

KARTIKA 17, 1888 (SAKA)
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(d) how the country-wise or
inter-industries conmcentration will
be controlled by Government?

The Minister of Law (Shri G. 8.
Pathak): (a) Necessary spade work
is being done preparatory to the
introduction of legislation and the
setting up of the Commission.

(b) Government's opinion in regard
to the powers to be entrusted to the
Commission is indicated in para €
of its Resolution dated the 5th Sep-
tember, 1866, which was laid on the
Table of the House on the 6th Sep-
tember, 1966,

(c) Prevention of undue concentra-
tion of wealth in a small section of
the population, protection of the small
scale sector and encouragement of
the co-operative sector are already
the declared objectives of the indus-
trial policy of the Government.
These objectives are sought to be
achieved through the exercise of
licensing powers wvested in Govern-
ment by the Industries (Development
and Regulation) Act, 1851,

(d) This is indicated in para 8 of
the Resolution referred to earlier.

Shri 5. C. Samanta: May 1 know
whether the recommendations of the
Monopolies Commission have been
scrutinised by the Government uand
steps taken and, if so, why the Gov-
ernment is thinking of establishing a
permanent body for it?

Shri G. S. Pathak: The Government
is going to establish a permanend
commission and for that purpose it is
considering the question of how the
Bill should be framed and wvarious
studies are being made in order to
frame the Bill properly because this
will be a commission of its first kind
here.

An hon, Member: That has nothing
to do with the question.

Bhri Hem Barua: Very much off
the mark
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Shri 8. C. Bamanta: With reference
to the reply to part (¢) of the Ques-
tion, may I know whether the condi-
tions of financial assistance to small
scale industries have been devised
and whether they are getting the
benefits required?

Shri G. S. Pathak: So far as the
question of financing industries is
eoncerned, that is a matter within the
powers of the Finance Ministry. But
1 may inform the House that the
policy of the Government is to issue
instructions to the Government con-
trolled or to the Government flnan-
cial institutions to assist the small-
scale industries so far as it is possible.

@t g0 ®mro frA@ r wAr  HET
Agreg & w7 5 oF sl e
sfamm  earfag w1 & fAq @ a@
fpar st gt & a1 § AT g g
fs oz @re 3% gz fam &Y qardr &
g # fags o7 @y ar § R
fer & FA U FLT AT gg T
ity Figea & o wd & foe
&arz w7 At & I7 7 9y gfow awm qm
i 3T faer &= e weq @ 7

o e ey WEE . IAH
§7 wEw 97 aid | 4 e
gedt 2 fr ot fawr fod o Alew &
are qx femmay war & va faw § @
w1 AF g Fr A W9 oA
gt # ot 9T A A F T F 94
w faw a1 gaawt fear smam AT
ug R@r @ fE S west-wegl
W1d WA ATHI T T HAT T A0
g &9z o A wigw &t 9 A A
§TT gt e # § I g & wAT-
fos za faor &1 @@t onw | WIS
T ARl & gl gHTL {EF & grrg
¥ foegw qwfas g
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Shri P. C. Borooah: In order to en-
courage the small-scale indstries, it is
necessary that the revision of the
credit policy or the liberalisation of
the creditworthiness of ‘the industries
should be done. Just mow, the hon.
Minister stated that it is the concern
of the Ministry of Finance. May I
know whether without the blessings
of the Law Ministry, the Ministry of
Finance will be able to modify the
definition of the creditworthiness of
the industries?

Shri G. S. Pathak: The Government
Resolution is being followed and has
to be followed by all the Ministries.
The Government Resolution clearly
lays down the policy of the Govern-
ment and I am certain that that policy
will be carried out. So far as the
small-scale industries are concerned,
it is quite clear that the Government
poleiy is to encourage the small-scale
industries and there are details
which are well known and which are
to be found in the Report. I could
give you some of the details.

Mr. Speaker: Next Question; Shri
S. M. Banerjee,

Shri Daji: T have been standing
and trying to catch your eye. This is
an important Qupestion.

Mr, Speaker: Now I have gone to
the next Question.

Election Broadcasts by Political
Partles over All India Radio

+

*155. Shri Daji:
Shri H. C. Linga Reddy:
Shri P. R. Chakravertl:
Shrimati Savitrl Nigam:
Shri Vishwa Nath Pandey:
Shri Shree Narayan Das:
Shrl Bagri:
Shri Yashpal Singh;
Shri Ram Sewak Yadav:
Shri Surendra Pal Singn:
Shri Bibhuti Mishra:
Shrl K. N. Tiwary:
8hri Mohammed KoYa:
Bhri R. S. Pandey:
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Shri J. B. 8. Bist:
Shrimati Ramdulari Sinha:
Shri Kishen Pattnayak:
Shri Madhn Limaye:

Will the Minister of Law be pleas-
ed to state:

(a) whether any final decision has
been taken on the proposal to allow
facilities to the political parties to
broadcast over the All India Radio
during the coming General Elections;
and

(b) it so, the details thereof?

The 'Minister of Law (Shri G. 8.
Pathak): (a) No, Sir.

(b) Does not aTise.

Shri Daji: May I know the reason
for the bad reply and the bad result?
Even after the Conference of the
Political Parties with the Election
Commission, what is holding back an
agreement? What is the objection of
the Congress Party to take time ac-
cording to votes polled?

Shri G. S. Pathak: The Government
as such cannot arrive at any decision
unless the Political Parties agree on
this question and their agreement is
conveyed through the Election Com-
mission to the Government with its
advice. So far, in every election
there hus been no such agreement al-
though attempts have been made to
arrive at such agreements. Until
fthere is an agreement between the
Political Partics and that agreement
is accepted by the Election Commis-
sion, it is not possible for the Govern-
ment to take any action in this mat-
ter,

Shri Dajl: I shall put that question
again, Sir. I was not eble to make
the gquestion clear to the Minister, In
the Conference of all Political Par-
ties with the Election Commission
and the All India Radio, the All
India Radio offered to extend such
facilities as are agreed to. What 1
asked the Minister was whether it
is a fact that no agreement could be
reached because the Congress Party
s not willing to share the time of
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the Radio according to the votes pol-
led, but want more time than ae-
cording to the votes polled. Is this
the reason why no agreement could
be reached?

Shri G. S. Pathak: I canot say why
al] the Political Parties did not arrive
at any agreement. All that I can
say is that there has been no such
agreement. I cannot say whether
what ig attributed to the Congress
Party is correct or not because the
Government was represented by the
Head of the All India Radio at that
meeting. How the Parties were
functioning, how they were negotiat-
ing for that agreement ..  (Inter-
ruptions).

st wy feowdy ¢ TRy aEf Wi
Ftwa TE

Shri G. 5. Pathak: I am answering
for the Government; I am not answ-
ering for the Political Parties as such.

Mr, Speaker: Is it within his know-
ledge that the reason for the failure
of talks was the attitude of the Cong-
ress Party, as has been stated by the
hon. Member, or not,

Shri G. S. Pathak: I do not think
that that was the reason.
Shri Daji: What was the reason

then? That is the pertinent queston,

Mr. Bpeaker: He may ask his se-
cond question now.

Shri Daji: My second question is
this. Accordingly to the Government’s
information what was the reason for
no agreement being reached at the
All Parties’ Conference? Did he re-
ceieve a report on the meeting or
not? If he had received a report,
what was the reason?

Shri G. S. Pathak: I can place be-
fore the House only the fact that
there was no agreement. On  how
and what were the reasons behind the
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conduct of the Parties or of any Party,
I have no information.

Mr. Speaker: Does the Minister
know whether a report was made to
the Government and whether there
were Teasons given as to why an
agreement was not reached?

Shrl G. S, Pathak: So far as I am
aware, there was a report of the dis-
cussion, but from that report you
cannot find out the reasons behind
the conduct of the Parties.

st #wq fomrd : 9g7 EEwqw A
™ g

Mr, Speaker: Order,
P. R. Chakraverti.

order. Mr,

Shri P. R, Chakravertl: As is evl-
dent from the manual issued by the
Lok Sabha Secretariat is it not a fach
that the present system of 14 parties
in the Opposition stands in the wa¥y
of anunciating a definite policy?

Shri G. S. Pathak: Somebody mus#
be standing in the way of an agree-
ment being reached, but I cannot say
who it is; it must be the Opposition
Parties possibly.

oY THEAE AT ¢ A7 A W
wdit ofi 3 ar argdr wfaT 8

Shri G. S, Pathak: The Congress
Party has not been standing in the
way of an agreement. I can say this,

Shri Ranga: On 2 point of order,
mrising out of the hon. Minister's
own answer, Earlier he had =aid
that he had no information. Now he
says that the Congress Party did not
stand in the way. How does he recon-
cile these two statements? Is he
pleading as the Law Minister or as
the exponent of the Congress Party's
attitude?

Dr. Ranen Sen: Now, he has been
prompted from behind
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Shri Ranga: His replies are wmm-
convincing.

Shri Tyagl: Apart from parties,
there are individuals also who contesd
elections; and they too have a cons-
cience; if they have some strong
feelings, will they also get equal
benefit of approaching the woters
through broadcasts? Have Govern-
ment considered the question of gran-
ting such privileges to individual or
Independent cadidates also?

Shri G. 8. Pathak: The earlier
question which had not been pud
concerned the claims of independen?
cadidates to wuse the radio for
electioneering purposes, but . . .

Shri Ranga; They are going to be
set up by the Congress themselves
against each other.

Shri Tyagl: The hon. Minister had
started a sentence with ‘but’ but he
has not completed the sentence.

Shri G. S. Pathak: But the indep-
endent candiates have mowhere been
given any such right. It is only the
political parties which have been
given the right.

Shri Tyagl: It s most unfair,

Shrimati Savitri Nigam: May I
know whether it is a fact that this
accord could not be reached by the
political parties because some of the
political parties are depending, as far
as the ideology is concerned, simp-
ly on fanaticism and social evils like
communalism and so on?

Mr. Speaker: He has already stated
that he does not know why an accord
was not reached.

Gt TH AAe qrEy . F Wwg g
frazs  zEw fr oo w48 3w @
Farg fewad | wdl faga o 9w
IIT AT gAY AA AdT A I AT
3 ot @ owwa A faar
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¥ S sgar § g e
¥ vl asEtfas el &1 qEmr
SR IF AN HF AT H IT A 991 A
ar 3§ 991 F gred ¥ ot gfadeT
®MA gt F qre gy § Iq wfadg &
fom-fam @ifeat %Y «r 79 o1, 39
B gEd H  q@nd 7 9T F40 |

o W @Y #oag A
w2 g% fe ma oifedt &Y @9 agt
TFATE AT |

ot R R 1 e 97T 99
fratE #1219 FY FTF qTTEATT |

oW wEnd . Jur ddT ARy
w R ' @ o @my §F fag
&are

Shri G. S, Pathak: I shall place on
the Table of the House a summary of
the conversations which took place
at the meeting.

Shri Kapur Singh: Why only a
summary? Why not the full report?

o 7y femd - 3FER @ s
L

Shri G. §. Pathak: [ can place only
what I have got.

Mr. Speaker: The question is whe-
ther he is prepared to lay on the
Table of the House the report that
Government have received?

8hri G. 8. Pathak: Yes.

st favraa qvEm ;A
qdY wEEm 7 adgerar f& osEfaw
w9 WIOH H OF WA AR A1 9§ §H
fao  sETaETY FIW AN FIA OFY
gfemn A A ) &
war wger § TR @ o R
fagra &7 § ug wwr7 77 faar & fw
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afe oFtfar ew & @ 0w W@
& v &Y I Fata & T § orE-
T F AT AATTO WIX KT oA
wETA 6T & ATy

ot e e qrew ag &
T T Hiza ¥ v 9w qifeat oo
B QAT I 7 F AT QA
sfowm & wfg Tt & o wa
T mEdz  Fadr f ga & fag feaar
I Iq4 3 qrq ¢ AT feaa fevda
g1 3w ¥ faama & nadiiz g7 Gitdee
1 @i fr fem feer 1 Gtz 2
o aw T wTw F

o mywre fey 9 wifezcgae
T UF &t fFaw wne foar § W
T qrizat & auEe F wfawrc
far & g7 wadfas  qrfem oewa
g ar 7 §f 7 ag AT A g Ay
& f& 37 @t wi sfemt et 9w zmw
femr st 1 9% fragaaw ) s
T wiow ¥ azed Fwr & Afw
¥ g TAAHT A EEEY E

oW wge - g% gE v &
o &t |

Shrimati Renuka Ray: ‘The Minis-
ter has stated that once accord has
been reached, Government will consi-
der it. Have Government decided to
see to it that any party that rep-
resents the dark ages and wants us to
go back to the dark ages and which
is communal will not be given any
time on All India Radio?

Mr. Speaker: It is a suggestion.

Shrimati Renuka Ray: I wani te
kmow what is Government's opinion.

‘Mr. Speaker: Opinions are not to
be agked.
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it mwrmite wrewt ;s W
dfegm FqAma & @3 R o qEedd
F @A ®F ¥ wEwT fea g aw
fafa warerg a1 AT s Ay e
¥ gg 9T F1 W Ger o FF ag o
TR ® ==w ¢, v oav SfEw
2 wum ey & g wigs e
* wmT & fou o 7 fear oy w7
g 97 fafa garem & fa=re fen
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oo Wghw 0 Ay ATAE
!

wt weTTiT  mrest : I AET
Sifgu

ww®  WEhE - W9 CHE A
T ary §

ot wermEN WeRt:  AEH
wfawiz @a &1 ¢ dY g9 art & g0
o # A7 A gr A g
r wfgm

v Wgng c ag A anjiee
¢ v om g =ifge ¥few woee
QT AFEN

Shri Shree Narayan Das: Has the
Election Commission made any par-
ticular suggestions for the considera-
tion of the parties? If so, what were
the suggestions made with regard to
this?

Shri G. S, Pathak: Whatever sug-
gestions were made by the Election
Commission, whatever attitudes par-
ties had taken and whatever sugges-
tions they have made would appear
in the summary of the talks which I
will place on the Table.

Shri E. 5. Pandey: In order to pro-
vide facilities to all opposition parties
to propagete their ideologies before
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the electorate through All India
Radio, may I know what were the
suggestions placed by the opposition
parties before the Commission and
what was the obstruction or deadlock
standing in the way of an agree-
ment . . .

Mr. Speaker: He says he will place
it on the Table. Shri Sivamurthi
Swamy.

Shri Sivamurthi Swamy: May 1
know  whether Government are

ready . . .

Shri R. 8. Pandey: I had not finish-
ed my question.

Mr. Speaker: He says he will lay
it on the Table.

Shri Sivamw thi Swamy: Are Gov-
ernment ready *5 give ths same
facilities as ‘being given<to the
political parties to the Voters' Coun-
cil which is a registered body to
speak through the AIR to voters on
behalf of the Council?

Mr. Speaker: He says it is only for
political parties.

Shri Sivamurthi Swamy: This is
for educating the electorate about
general conduct, the laws of repre-
sentation and so on.

Mr. Speaker: That is a suggestion.

Shri S. M. Banerjee: 1Is the hon.
Minister aware that apart from abso-
lutely Independent candidates, there
are Independent candidates whose
candidatures have been sponsored or
supported by the Leftist parties?
What will be the position of such
candidates? Will they be given a
chance to propagate their manifes-
toes through AIR?

Mr. Speaker: He has answered it
Shri S. M. Banerjee: About Inde-

pendent candidates only, he has
answered. He has not answered
about those supported by Leftist

parties.
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Mr. Speaker: They are all pither
independents or supported by parties.

Shri S. M. Banerjee: This is un-
constitutional,

Shri D, C. Sharma: Government
are going to introduce commercial
broadcasting in this state-controlled
monopoly of broadcasting in the
country. If commercial broadcast-
ing is open to those firms who want
to advertise their wares, wil] it not
be open to all the political parties to
sell their ideologies through that
medium on some payment which
may be fixed?

Commercial
relate to elec-
concerned with

Shri G. S. Pathak;
advertising does not
tions and I am not
this question.

‘shri HKandappd: It is pr

tuous on the part of the Congress to
assume that they will be returned
in a majority next time and elaim
more time, but leaving that apart,
my gquestion is this. In that all-party
meeting convened for this purpose,
no invitation has been extended to
the DMK, What is the criterion for
inviting a Political Party for this
purpose? At least in future will we
be invited or not? Why have we not
been invited this time?

8hri G. 5. Pathak: The Election
Commission asked seven parties so
far as I am aware—I speak subject
to correction—and recognises seven
partieg and the representatives of
the seven parties participated in the
discussion. It is not for me to say
why any party has not been recog-
nised. They may not qualify for
recognition.

Bhri Kandappan: On a point of
order. Our party is g recognised party.
That is why I am putting this ques-
tion.

Mr. Speaker: He should take it up
with the Election Commission.
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Shri Handappam: He has nok
answered.

Mr. Speaker: Next question.

AT W
+
*156. st ®Wo ®o fyday :
Wl To Wo wywrm :
o WTTAW T T
ot ®o wWo ®WIRWY :
"Iowoﬁel'm’:

it werigen

sqr wm, wfy, svqufus faew
T WEWC EA o7 A A oFw
wt fw -

(%) 7= gz #= ¢ fx framal
gra umofor saat &t &6 § N
ofax srawz ¥, ofaw sfe fag oy
¥ 00 gl F FemeT § owey
grt oy ;

(=) =fe &1, a1 37 =mamt &
mea-fdan w7 # gfe &
HHTT A TG ALEIN & O @
&w @ 91 fa=ne fran ¢ f &t o
feoft Wi # ararat 1 30 & fag
frag  fwar s o feaft wfa &t
w0 Ffa-s+q FeqHi #1 wEAl ¥ fgg
L8

(m) afe g, @1 g7 78 &
fafam o7 ATl & qar sfafsar
z7?

wrw, pfw, arpufos foere oo
ageTT suteg § 99 At (S ey
fm) (%) &Y 7@

(w) mmard w7 wa wAAT #)
o & fag & oo wfw feefa
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TR AE AT Al 2w oAy
wigs seqr & fan =i qar
#n Al QAP w1 FeRA FE
o\ quA  qgft v wies Jears
feet ®Y  waer ®¢ gfusaw Faza
A & Jorg fru T @

() wor & @ At

w Wo wio fyadY : #ar goFc ¥
g @ %14 Wi ¥ § v 2w ad g Forad
afoar Hamart Y &t et sg i ¥
feaar ofear w3 0 Freq § T ™
g7 afs Fa wr aoHTT gAY AN
Frgm st Az afz agf § @ 5w
feew & oiwE oFa w4 7

« waRee fam R amHiFE
1949-50F 717 52 frca e & A1
72.7 fafewa  owz a7 ofmr ar
1963 & o aF ot wgee f@rd g
a1 wiemw §, 95 fafeww uww
#1 ofcar gr | ag &9 wrew F) arg
F{ & 13T g% ATFA Tew T ama
2 1949-50% 248. 7 fafFga sz
% 9T W1 1963 & W A%
292 3 fafoq oFg 91 1 wWE A
T UfF SFiaaT ww ¥ R
wx frew 1w § grfia gwr & ow
&l dve qTEHE FTEET @ WX gat
¥ w09 Trg AT HTEAT &

ot wo ®\ro fypdat : wer www guw
wima @ Y w Aw R
wg AT 9@ ar fF ffaar ofan
FW wrw § aqr nAv g fow A emamw
QA G 1 q9F wiss T g Far
a4 E? afz § o ga® wiwv® A
& FIT FT |

ot e faw : wiwe 9 @
faa g1 S 7 agadr g€ ¥ 15Ol

NOVEMBER 8, 1006

Oral Answers 1714

! w7 g gRAEr & fan asdr
awEdar ¥

ot qo ®yo fyddy:agar AN v
¥ 1 Ffer—

oW Wy

o9 HT |

A gEa

st wo ®To fyadt » Fw wH A
wfqer ¥ @ arem g F g 2
WrETHT #3779 wfew 9@ a9, TOF
fag far T w1 gaET A A1 @Y
g7

ot wweT s 0 W IeTad
&1 ¢ A fn of@r $1 gax 9ux a59d
1 | guimaw gmt qEF I grew
uz & fx afg waT dera A
o7 FW BT FIET AT FE X T OAY,
AT & w9 § 178 wiEvaw gfw
gmgami & fag o @@ ¥ fag
oY 57 g7 HT F7 IWTEA 72 | o =Y
F W T AT E 9RO AT
YA AT Ed W FO FO T
wreg § 1 gafeT QHT Y 9T Uy diew
derartagm & faw aowr wifmr F¢
@ R e wgras ¥ ag fear
g fi wreEa 9X 98T ar e
= fagn T & 1 3uw1 s W
TG A AFATE | K TG
xfctwe o Wegawms wn § wiw wEr
gfrgn Al & ot adf & maaT
¥ arey oA @@ Adr g fF wif
Yegawa wmar A¢ | WE AT F A
w9 & 7 §T & o wifed |

Shri P. C. Borooah: Fragmentation
of land holdings, or in other words
smallness of area, is one of the
greatest obstacles in  introducing
modern scientific and technical sys-
tem of cultivation for production of
food. May I know whether Govern-
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ment propose to amend the existing
Jaws to prevent further fragmenta-
tion of holdings and consolidating
them into economic units?

Shri Shyam Dhar Misra: As a
matter of fact we have already work-
ed out plans for consolidation in the
second and third plans, and we are
also proposing in the fourth plan, and
consolidation proceedings are there
in almost all the States. Therefore,
our policy is to have consolidation of
holdings.

Shri 5. C. Samanta: Is it not a fact
that crops like jute which earn so
much foreign exchange for our
country are grown in the eastern part
of India and has the Central Govern-
ment advised the State Govern-
ments to reduce the acreage there
also? If not, what steps is the Gov-
ernment going to take to meet the
deficit of the states in the eastern
region?

Shri Shyam Dhar Misra: The
figures that are before me do not
indicate that areas under jute have
gone down. As a matter of fact they
have gone up during the last ten
years by about 19 per cent. Some-
times the cultivators find it profitable
1o convert the paddy areas into jute
but there is no policy as such for
diversion from one to the other.

st ww fag fagmt: wm aewTT
Faar ¢ madt fw feam @t
FI fararT ¥ ¥ fAU gAemfea @
mar ¢ f& I AT HeAd W Ae
g frar & qgma ¥ a9 agg
[qaa & 7 wwrag agy aer ¢ fe sa®1
3t GIATT & R Fw oA § 7

&t mrwe fAw e 72 AW 4z
#drg | T I anaT faar g wr
riifae v 7 a7 favaw fear
fo =it qifsdr 21 az &rfa &1 gafes
qiza ZX &1 g AfEd

1920( Ai) LSD—2,
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=t TrodmE aw T aTw Em AT
AT 37 M g & i Sme &t @
21| waT agem & 7@ WA g
fosenoes (Feemim) g
e = - st St A

ot vy fe@ ize i aT T3 E 0
TR ol Tmy ¥ 7wy
Amgs a1 wifgfas wmr gawm w0
(¥zeesta)

Shri Yamuna Prasad Mandal: On
a point of order, The way he has
been referring to our Prime Minister
simply as Indira is highly objection-
able.

ot vy foed : gax fagmw wean
qaél 1T |

Mr. Speaker: There is no point of
order. The manner in which he did
it is not desirable; it should not have
been put that way.

Shri G. N. Dixit: Sir, on a point of
order under rule 41.

Mr. Speaker: I have already made
my observations that it was not a
desirable manner in which it has been
put; it should not have been put like
that.

Shri G. N. Dixit: Sir, this affair is
looked after by rule 41(2). These
words should be expunged because
sub-rule (1) says that it shall not
bring in any name or statement not
strictly necessary to make the ques-
tion intelligible. These words are
not necessary to make the question
intelligible and therefore these words
and names should be evpunged.

o OweTE oA . 37 AT 2
qrEl WT gf=T TAE # AIEIT | AR
agmar arfgd zAwr o TAwr 3z
#r e o
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ity fomd: A E T

ot TrREEe g gy X T A
gz A1 3f=w & 4w Fivz #5r @
0 & st e £ v wid fami
F1 faaw Ta gy & O Adv g,
IR AT AT T AT IAAT AW
&R T T RA@T fa T 7 @I #
arfe GdT FY 37 3315 97 A% |

ot gpmaT few w37 aw Fewdl
®1 QAT &1 Hfaar T @1 aa f 39
frg¥ sz a0t & #{=-13m 35 fafqae
ory 97wy wfae o fomoman 20
a7 % gar 7E ar faar g faa

o qril I FT AT F ORI AR TET
m-'raﬁ & #qifF go 7z 79 2 fg faar
qa1 qrdy a5 fady afas q9A 97 2
fF gasr oA oo ymE fao @
wifaw *T@rg 1| feamAl w1 wmgae
sfeim, Aifean gfoimm o #=7
HECECIMIECre S S R (T
fafaas & quAt fear a7 737 & 3gr 9
oty ifray & 55 fafems # §r e
AT AT | AT AT ® F49
fafaaw ez oY faard & fag arAY
TA K AT ATHIC T AT G A

St UWHwS Oy ;AT AT
Hagfamar g
ot e i - e & AT GAT
wr§ grwrz &r Aifs T4 2 5 wawr
@ w5 fagr o, | gAY AN F fam
qEF AT AHAT A@TRE
M/s. Bird & Co.

+

*157. shri Madhu Limaye:
Shri Kishen Patinayak:
Dr. Ram Manohar Lohia:

Will the Minister of Law be pleas-
ed to refer to the reply given to
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Starred Question No. 517 o1 the
18th August, 1966 and state:

(a) whether M/s, Bird and Co. and
their associates had committed any
violations of and offences against the
Company Law;

(b) if so, whether any prosecu-
tion has been started against this
firm and its associates; and

(c) the stage reached in this prose-
cution?

The Minister of Law (Shri G. S.
Pathak): (a) As slated by the Minister
in the Ministry of Finance in reply
to Starred Question No. 517 the con-
cerned companies have preferred ap.
peals against the original adjudication
order. The appealg are still pending.
Facts which would constitute wiola-
tions of the provisions of the Com-
panies Act are in disputs and under
scrutiny in those pendi.ng appeals.
Hence, on disposal of those appeals
and the factg found therein, it would
be possible to ascertaip if the company
and their associates have committed
any violation of and offences against
the Company Law and to determine
further necessary action.

(b) and (c). Do not arise.

ot oy fom® : weam wEmT, £
wdt wgram A #g AT =vEar § fR
wy AT 7 7z A2 A3 fwar ar fa
weaq & giea At #, aEr -
et &1, favis wrd 1w A€r
FEQAT FTTA FT A1 wHIAFHI R, IHE
v 8 37 THAEr ®) amady
afz zi, 1 a1 9191 77 ITAAED 3AfAT
T #r Y g feogfe adwa fam
TR OTT IH 9T K GAT LA H QAR

$q ¥ wodr & ogifanz w7 &
T 47
W PRy ;. Ar-art 34 4

FT OTLN AMA F7 g 38 7 fF
g faelt WA AT S48 AeAE W97
Tafam argTE = Fiw T 20
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st 7y famdt : a7 fasga Aafgr
2 md e gdfaa 27 afsw
Iguqifonz w4 FgincEre 4, 3adan
gz AT gwr 7 | 547 ngRa AAA
a2 fanar T ara @

Shri G. N. Dixit: Sir, T have a sub-
mission to make. Rule 41 (iii) is
being repeatedly violated by the hon.
Members on that side. Rule 41 (iii)
reads as follows:

“it shall not contain arguments,
inferences, ironical expressions,
imputations, epithets or defama-
tory statements;”

What the hon. Member mentioned is
absolutely in violation of the pro-
visions of this rule. I think you should
ask those hon. Members who are
making repeated violations of this
rule in putting their supplementary
questions to abjure this practice and
read these rules carefully.

o wy fawd : wews WERT,
a7 77 A% 9,7 §, franefl &, zofeg
oA T FTX E

Mr. Speaker: It is not for the first
time that it has been brought to the
notice of the Members that no impu-
tations, inferences or such things
should be brought in when putting a
supplementary question. They aught
simply to elicit information on the
facts,

ot wq famd & AT TR Y

Al g1

Mr. Speaker: This is a clear indica-
tion. That might be done in a diffe-
rent manner but not in putling a
supplementary question.

-
ot wa fawy ¥ g 07 W oAET
%7 qu71 %, f#a# swowr a0 &
Elt i

wew wgEw o fifaee
Aata ¥ ury fzem T wATy ¥ %

Sihe]
i
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zav fa=g 7 s %W A1 AR
EEAS A

st wy formd : & 7z dnaar s
g fa 741 aeere & 37 mraqraA Faan
q0 A7 FaT T AMIGTAL AT TIATA
fear st 720 # 1

Shri G. 8. Pathak: The second part
of the question should be expunged
from the record—

Mr. Speaker: I have not allowed

him.

Shri D. C. Sharma: Then, what was
the good of that hon. Member raising
that point?

Mr. Speaker: I do nol understand
what he wants. I have not admitted
that. | have said that. What ejse
doeg he want?

Shri D. C. Sharma: I agree with you,
Sir, but those two persons—Shri
Madhu Limaye there and the hom
Member on this side-—are wasting our
time.

8hri G. S. Pathak: The Government
will go into the question so far as the
Company Law Administration is con-
cerned after the final decision by the
Board of Revenue in the appeal Which
hag been filed against the adjudication.
Now, the question in that appeal
necessarily would be, whether there
hag been under-invoicing. Supposing
in that appeal it is decided there was
no under-invoicing, then there would
be no question of any breach of the
company law arising.

Shri Daji: My point is....
Mr. Speaker:

already risen

Shri Banerjee had

Shri S. M. Banerjee: My point of
order is this. 1 refer to rule 376 of
the Rules of Procedure
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Mr. Speaker: What ic the rule?
That is being insisted upon.

Shri 5. M. Banerjee: Rule 376(2).

Mr. Speaker: That cannot be relied
upon for thig purpose. That does not
give any substantive right of raising
a point of order except when it relates
1o the order of the business.

Shri 8. M. Banerjee: It gays:

“A point of order may be rais-
ed ip relation to the business be-
fore the House at the moment.”

The business before the House now
is Question Hour.

Mr, Speaker: No, no; he cannol

raise it under that rule

st wy feerdt : & ay SRR AR
z fF 377 Fog A & afam R
F 9% Iror gefrr frmosma wUEw
&1 qmrT gAmg 7 udhEd wTRA
7% fagsr faar mar &) afe g,
A1 %47 a7 qreeT & fagaig A5 F W
g ox et ¥ offedow ®@ AT
qft= Fr T Z, 34T §AFT gAY qEOY
-

it wiaTe wrew aE 0 HEE,
fragaa F & qqa 2 @ F, Ia9
XH qATH KT A AGAD TG E

ot wy fomy : fy ateaw Al &7

S WERT : TAR GAST /9 A
¥ | fafqezt @1gg &1 a0l 417
Fgq arfaT

st WYTE EeT W : 3T J1E A
9 TITdT 2, TAF FEWAT AT
vefafagma  ® wn a=n ¥ 7
7 wATA TR qa A1 @rE & fE el
o1 vEffadzad gama 7 @M & A
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TE, A H 9ET 7 2 A AR FT
TEAT a1 f% FrE 1 #7 Fgeda 2
7T I FeFd F o

ot wy fomd @ wema miem, B
q0F &7 T417 7F7 fzam mar &1 & g
AT Wz £ | 3R 8 fF
A1 wraAt fads grar § oAfere
97 Jyv wafrioa & wte  faed
ANA g Y- A1E F oA | TR
q7r qreger & @ fwar s e 20
v A1 frAm wawm & A
/AT ¢ #YT IEE SATRA W1 TEA
#1194 gI=7 § oimas ¥ FAT
| TanTEq &4 97 ®wAT & @O,
zoifar #a 57T 9w 7

eI wERET ;i FET |

at wy fomd @ wemy AT, w0
59 GIST AT FTA F[ SAF WTRA TE
fre f& faw garAg ar & nw
avwT 2, 37 F1 ofwaT oot aaEdy
g 3 wHA o

oW wgRT ;5T 9T 97 A

Fgr &

=t wy fomd : weaw wgizg, 9§
qre T qT E L W ANF AL QR
. adrafew 2 a3 wgfa § 37
HIT K | TF &K% LTT &1 ATHAT
o

“Shri Daji: The Minister has admit-
ted certainly by inference that there
have been certain violationg and
offences against the Company Law
committed by Bird and Company. I
would like to know what complaints
have been received and what action
hag been taken regarding violations
and offences against Company Law
committed by Bird and Company.
How is action under the Company
Law connected with possible infringe-
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ment of under-invoicing and over-
invoicing? That is an entirely diffe-
rent subject under the customs law.
Why should action under Company
Law be stayed till action is finalised
in regard to appeals under customs
law?

Shri G. 5. Pathak: If there is under-
invoicing, there will be wrong entries
in the accounts bookg and the profit
and loss account and balance sheet
will be incorrect. Company Law
Administration is concermed with
the correctness of the accounts and
of the balance sheet and profit and
loss account. That would again de-
pend upon whether there was under-
invoicing or not. If there was no
under-invoicing, the accounts would
be correct.

Shri Daji: There are other com-
plaints under the Company Law apart
from accounts.

Mr. Speaker: Question Hour is
over.
WRITTEN ANSWERS TO

QUESTIONS

Election Broadcasis by Independent
Candidates over All India Radio

*154. Shri §. M. Banerjee: Will the
Minister of Law be pleased o state:

(a) whether the Independent candi-
dates will be allowed to broadcast at
the time of Fourth Genera] Elec-
tions; and

(b) if not, the reasons therefor?

The Minister of Law
Pathak): (a) No Sir.

{Shri G. S.

(b) The principal reasons are—

(i) in the first place, it iz not
practicable to give broadcast-
ing facilities to individual
candidates having regard to
the very much limited time

Written Answers 1724
which may be available for
this purpose;

(il) in the second place, the object
of these broadcasts gn the eve
of General Elections ig to give
an opportunity to the public
to be conversant with the
aims, objects manifestos and
programmes of the organized
political partles ang not to
provide additional platform
for individual candidates for
electioneering purposes.

Procurement of Foodgrains

*158. Dr. Ranen Sen: Will the
A\lLipister of Food, Arricullure, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that pro-
curement of foodgrains, especially
rice, is lagging behind targets;

(b) if so, the reasons therefor; and

(c) the total gquantity of rice so
far procured in the current year
both on Central and State accounts?

The Minister of State in the Minmis.
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b)., In
many States, specific targets of pro-
curement were not fixeq and in some
they were fixed before firm estimates
of current years' production were
available. On (he whole, the progress
of procurement cannot be considered
low keeping in view the serious short-
fall in production during 1965-.66 crop
year,

(¢) About 30 lakh tonnes.

Thefis at Calcutta Port

*159. Shri Indrajit Gupta: Will the
Minister of Transport Aviation,
Shipping and Tourism be pleased to
state:

(a) whether it is a fact that the
volume and wvalue of pgoods stolen
annually from Calcutta Port are
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much higher than at other

major port;

any

(b) if so, the reasons for such large-
scale thefts at Calcutta and failure
of the Port authorities to reduce
them; and

(c) the steps taken to cope with
the problem?

The Minister of Transport, Aviation,
Shipping ang Tourism (Shri Sanjiva
Reddy): (a) The Calcutta Port Com-
missionerg have not found it possible
to make an assessment of the volume
and value of the goods stolen. How-
ever, the scale of pilferage at Calcutta
Port has been considerable.

(b) The Calcutta Port area js very
extensive and g very large number of
workers and otherg visit the port for
a variety of purposes. Moreover,
Calcutta has a vast river front. The
daily number of ships unloading and
loading at the different berths is also
very large. The clearance of goods
from the dock area is often held up
due to a variety of problems, such as
import control formalities, customs
requircments and other difficulties
which individual importerg may ex-
perience. It also happens in Calcutta
porl that there is frequent withdrawal
of the police force Lo meet emcrgen-
cics in the city. Unscrupulous ele-
ments thriving on high profits in un-
derground trading of articles, parti-
cularly valuzble materials not casily
available in the open market, take
advantage of these circumstances.

(¢t The Caleutta Port Commission-
ers have taken o number of measures
in recent years to deal with the pro-
blem. The transit sheds, warehouses
and other buildings in the port area,
where poods arc kept, are guarded
by the Port Police force and also by
the Watch and Ward personnel main-
tained by the Port Comumissiiners.
They have introduced a permit 5ys-
tem for regulating the admission of
persons into the docks. The height of
the perimeter walls has been increas-
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ed, lighting within the dock area has
been improved and mobile squads for
carrying out surprise checks have
been introduced. Deterrent discipli-
nary 'measures are taken against those
found guilty. The Commissioners
have been constantly reviewing the
adequacy of security arrangements
and tightening them further.

Import of Foodgrains under PL 480

*160. Shri R. 5. Pandey:
Shri Firodia:
Shri Yashpal Singh:
Shri Hem Raj:

Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to state:

(a) the total quantity of foodgrains
imported from TUS.A. under the
PL 480 agreement during 1966;

(b) the present position with
regard to the supplies of foodgrains
to India by US.A. under this agree-
ment; and

(c) whether any fresh long-term
P.L. 480 agreement has been signed
recently between the two countries?

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Govinda Menon): (a) and (b), The
supplics  of foodgrains from U.S.A.
are continuing under the P.L. 480
Agreemint of September, 1964 as
amended frem thme to time, For the
year 1966, funds so far made avail-
able under P.L. 480 Agreement would
enable shipment of about 61.2 lakh
tonnes of wheat and about 188 lakh
tonnes of Milo/Corn. About 54.4 lakh
tonnes of wheat and about 13.8 lakh
tonnes  of Milo have already been
received by the end of October, 1966.

(c) No, Sir,



1727 Written Answers KARTIKA 17, 1888 (SAKA) Written Answers 1728

Central And Zone Research Lnstitute,
Jodhpur

*161. Dr. Karni Singhji: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether there has been any
success in the experiments carried out
by the Central Arid Zone Research
Institute, Jodhpur for arrcsting the
march of the desert;

(b) whether the results are of
general nature to be made applicable
in other regions; and

(c) the places where large scale
application of the results has been
carried out and with what result?

The Deputy Muinister in the Minis-
try of Food, Agriculture, Communily
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Central
Arid Zone Resarch Institute by care-
fu] experimentation has developed the
techniques for arresting the further
delerioration of condition in the desert
regions  and  stabilitation of  sand
dunes, which were menacing habita-
tions ang agriculture. The techni-
ques are: (1) Afforestation of shifting
sand dunes, (2) afforestation of re-
fractory sites with relatively fast
prowing exotic {ree species, (3) raising
avenue-cum=-shelter  belts, (4) re-
seeding of natural grazing lands
ung (5) rmproved conservation farm-
ing practices. These meuasures have
been found te be very successful in
checking farther deterioration of land
by wind erosion, and many of the
sand dunes which  were threatening
towns and villages are now flourish-
ing forests.

(b} The results achieved are appii-
cable to tropical arid and semi arid
regions.

(cy The Institute has taken up
afforestation of shifting dunes on a
large scale on 2080 acres in B places
located in Bikaner, Barmer, Jhun-
junu and Churu districts having rain-
1all varying from 200 to 450 mm.

Crop Loan System

*162. Shri Surendra Pal Singh:
Shri H, C. Linga Reddy:
Shri P. R. Chakraverti:
Shrimati Savitrl Nigam:
Shri Vishwa Nath Pandey:
Shri D, C, Sharma:
Shri P. C. Borooah:

Will the Minister of Food, Agricul-
ture, C ity Develof t and
Cooperation be pleased to state:

ta) the progress made so far in the
introduction of crop loan system in
the country, and

(b) how far this scheme has been
instrumental in raising the food pro-
duction of the regions where it has
been tried out?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) A statement
is laid on the Table of the House.
[Placed in Library, See No, LT-7248/
66].

(k) Credit under the crop loan
system is related to the production re-
quirements angd is, therefore, a con-
tributory factor in raising the food
production, No systematic assessment
of the inereasg attributable 1o this
{faclor alone has, however, been made,

Co-operative Agricultural Credit

*163. Shri Shree Narayan Das: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that the
bulk of the beneficiaries of the co-
operative agricultural credit  so far
being provided are rich and influen-

tial members of the rural community;

(b) whether the proposal that loans
instead of being given only against
assets should be given on the basis
of the borrowers production needs,
acreage and capacity to repay, has
been given efftet to; and
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(c) if so, to what extent it has been
implemented?

The Deputy Minister ip the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) It is not
correct to say that the facilities for
cooperative agricultural credit have
50 for helped only the better placed-
agriculturists. In fact, the credit
availed of from the cooperatives per
care of cultivated holdings is actually
higher for households on the lower
asset groups than for those in the
higher asset groups.

(b) and (c). The progress in the
implementation of the Crop Loan
System, which is based on production
requirements and repaying capacity
of the cultivators, has been indicated
in the statement laid on the Table of
the House, [Placed in Library. See
No. LT-7250/66].

Ships for Shipping Corporation of

India

*164. Shri B. K. Das:
Dr. M. M, Das;
Shri Bhagwat Jha Azad:
Shrj M. L. Dwivedi:
Shri S. C, Samanta:
Shri Subodh Hansda:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the total number of ships for
which orders have been placed by the
Shipping Corporation of India so far
but the ships have not so far been
received;

(b) the total cost of these ships and
the percentage thereof which has to
be paid in foreign exchange; and

(¢) the effect of devaluation on the
cost?

The Minister of Transport, Avia-
tion, Shipping ang Tourism (Shri
Sanjiva Reddy): (a) Thirteen ships
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out of which nine are to be supplied
by the Hindustan Shipyard, Vishakha-
patnam and four by Yugoslavia.

(b) Rs, 20'7T1 crores out of which
about 40 per cent is to be paid in
foreign exchange according to pre-
devaluation rate,

(¢} Details regarding adjustment of
cost consequent on devaluation are
being discussed by the Corporation
and the Hindustan  Shipyard. As
regards the ships ordered from Yugos-
lavia, the cost will increase by 575
per per cent because of devaluation.

Pest Menace

*165. Dr, L, M. Singhvi:
Shri H. C. Linga Reddy:
Shri P. E. Chakraverti:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, C ity Develop and
Cooperation e pleased to state:

(a) whether Government's atten-
tion has been drawn to the stalement
of the President of the Indian Pest
Control Association that at least 20
per cent of our food production 1s lost
during growing and harvesting and
10 per e¢ent or more during slorage
owing to pest menace and that the
total annual loss ran to about Rs. 1,000
crores;

(b) whether gll our efforts are being
made to curb and eradicate the post
menace in the country; and

(¢) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community

Develop t and Cooperatlon (Shri
Shyam Dhar Misra): (a) and (b).
Yes.

{¢) Does not arise,
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Representation in Lok Sabha for
Pakistan-occupled Kashmir

*166. Shri Harj Vishno Kamath;
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No, 335 on the 9th August,
1966 and to supplementaries thereon
and state:

(a) whether Government have cone
sidered the supggestion that Pakistan-
occupied Kashmir be given adequate
representation, namely, 2 seats in Lok
Sabha and the seats be kept wacant
till the liberation of that territory, as
has becn done in the case of the State
Legislative Assembly;

(b) if so, the outcome thereof;

(c) whether an elector duly regis-
tered in Jammu and Kashmir will be
eligible to contest an election to Lok
Sabha from any Parliamentary Con-
stituency in the rest of the Indian
Union, and wvice-versa; and

(d) if not, the reasons therefor?

The Minister of Law (Shri G, S.
Pathak): (a) and (b). Yes. Sir. But in
view of the express provision con-
tained in the Constitution (Applica-
tion to Jammu & Kaoshmir) Amend-
ment Order, 1866 (C.0.75) issued by
tne President on 28th  June. 1966
under article 370. to the effect that
the Parliamentary constituencies into
which the State of Jammu and
Kashmir shall be divided, shall not
comprise the area under the occupa-
tion of Pakistan, it has not been possi-
ble to give effect to the suggestion.

(¢) Yes, Sir and for this purpose
section 4 of the Representation of the
People Act, 1951 is proposed to be
amended by clause 18 of the Repre-
sentation of the People (Amendment)
Bili, 1966 now pending before Parlia-
meni after having been reported by
a Joint Committee,

{d) Does not arise.
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_Statutory Ratloning

*167. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
decision to introduce statutory ration-
ing in all urban Centres with a popu-
lation of one lakh or more has not
vet been implemented in full;

(b) if so, the reasons therefor; and

(c) the steps taken to implement
the decision in full?

The Minister of State in the Minis-
try cf Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir,

(b) and (c). Extension of rationing
to all urban Centres involves mainte-
nance of adequate stocks not only for
current consumption but  also  for
reserves, Such extension can be de-
cided only when adequate stocks have
been built up.

The policy of the Government is to
exiend statutory rationing in a phas-
o4 manner consistent with availabi-
lity of stocks to meet rationing com-
mitments. Except for Bangalore and
Ahinedabad eities with a population
of a million and above have already
been covered by statutory rationing.
The second stage of introducing
rationing to cover populations bet-
weer 3 and 10 lakhs has to be taken
up before the question of extending
rationing to urban Centres with pop-
ulation between one lakh and three
lakhs is considered. Introduction of
rationing in any specific area had to
be worked out in consultation with
the State Government concerned
keeping in view the adequacy of
stocks.

Taking over of Rice Mills
*188. Shri Yashpal Singh: Will the

Minister of Pood, Agrienlture, Com-
munity Development and Cooperstion
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be pleased to state the progress made
so far in taking over the rice mills in
the country?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): There is no proposal
before Government for the taking
over of all existing rice mills in the
country, Government have, however,
decided to give preference to coope-
ratives and public sector undertakings
like the Food Corporation of India in
the installation of new rice mills,

Hindustan Shipyard, Vishakhapatnam

*169, Dr. M. M. Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P, C. Borooah:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to stlate:

(a) whether a final decision has
been laken to expand the Hindustan
Shipyard for increasing its production
eapacily from four to six ships per
vear,

(b) if so, the estimated expenditure
to be incurred for the cxpansion and
its foreign exchange component; and

(c) whether ftechnical assistance
from any forcign organisation has
been sought for to  implement the
expansion scheme?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjlva
Reddy): (a) No, Sir.

(b) Does not arise.

(e) No, Sir.

i w1 A
*170. ot farfar fomg :

st o Ao faard :
w HieT JTw don
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Agriculture-oriented Education

*172. Shril Liladhar Kotoki:
Shri Yashpal Singh:
Dr. Ranen Sen:
Bhri R. Barua:

Will the Minister of Food, Agricul-
ture, Community Development and
<Cooperation be pleaged to state:

(a) whether Government have felt
the need for making education agri-
culture-oriented in order to develop
agriculture on modern and technologi-
<al lines; and

(b) if so, the measures taken in
this regard?

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) This matter
has been considered by the Educa-
tion Commission appointed by the
Ministry of Education, The Com-
mission has since submitted its
Report which is being considered by
the Government,

(b) In view of the above the ques-
tion does not arise at this stage.

waf T4 WrE & Wnewt (1oeet)
Ll £ oG]

*173 «t @@
st gEH AR FYAT :
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Jayanti Shipping Company
*174. Shri Kishen Pattnayak:
Shri Madhy Limaye:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to state:

(a) whether it is a fact that Dr.
Dharma Teja visited India again after
his escape gn the 11th/12th May, 1966;

(b) whether he stayed at Oberoi's

Intercontinental Hotel in Delhi for
several days and Government
agencies reported this to the autho-

rities concerned;

(¢) whether he entertained several
important people at the Hotel includ-
ing officials of his Ministry;

(d) whether he carried on any
negotiations with Government directly
or indirectly;

(e) whether the negotiations failed
and important Government officials
advised him to leave the country
before the Jayanti's take-over by
Government; and

(1) if not, the reasons for not arrest-
ing him?

The Minister of Transport, Avla-
tion, Shipping and ‘Tourlsm (Shri
Sanjiva Reddy): (a) to (f). Dr, Teja
came again to India on the 26th May,
1966 and stayed till the night of the
3rd June, 1966. His visit to India
was in connection with discussions on
certain proposals which he had made
to the Government in respect of the
Jayanti Shipping Company. Dr. Teja
stayed at the Hotel Intercontinental
on this occasion. Details of persons
entertained by Dr. Teja during his
stay are not available with the Gov-
ernment but it is certain that no
officials of this Ministry were enter-
tained by Dr. Teja. Dr. Teja's pro-
posals were under examination when
“he left the country on the night of
the 3rd Jume, 1966, Dr. Teja was
not arrested because there was not
sufficient material against him at this
stage to justify such action.
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Enquiry intp Air Crash of Caravelle
at Palam Airport

*176. Shri Basumatarl: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether it is a fact that the
inquiry into the Caravelle Crash at
Palam Airport in the early hours of
the 15th February, 1966 has been
completed;

(b) if so, its findings; and
(¢} the action taken theresn?

The Minister of Transport, Avia-
tion, Shipping and Tourlsm (Shri
Sanjiva Reddy): (a) The Court of
Inquiry investigating into the causes
of the accident concluded the public
sittings on the Tth October, 1866. But
its report has not yet been received
by the Government of India.

(b) and (c). Do not arise.

F. A. 0. Report

*178. Shrimati Maimoona Sultan:
Will the Minister of Food, Agricnl-
ture, C ity Develop t and
Cooperation be pleased to state;

{a) whether Government's attention
has been drawn to the recent F.AQ,
Report for 1965-66;

(b) if s0, how far Government's
data relating to food production a
India last year agreeg with that in
the Report and how far Government
agree with the reasons for food short-
falls given in the Report; and

(c) the per capita production of
foodgrain in India last year and how
it compares with corresponding world
figures?

The Deputy Minisier in the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) The estimated production of
75 million tonnes of foodgrains in
1985-86 given in the F.A.O. Report is
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based on the provisional advance
estimate. According to the final
estimate, framed subsequently, the
production of foodgrains in 1885-66
wus 72,3 million tonnes. Government
agree with the reasons given for the
shortfall in the production of food-
grains in 1965-66 as given in the
F.A.O. Report.

(¢) The per capita net production
of foodgrains in India in 1965-66 has
been estimated at 12.4 oz, per day
(1283 kg. per year), Corresponding
world figures are not available.

Reclamation ©f Chamba] Ravine

+179. Shri Parashar:
Shri Hari Vishng Kamath:
Shri Wadiwa:
Shri Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwa:

Will the Minister of Food, Agricul-
sure, Community Development
Cooperation be pleased to state:

(a) the progress that has been
made regarding feasibility of estab-
lishment of a Joint Ravine Reclama-
tion Board for reclamation of the
Chambal ravine;

(b) whether jt is proposed to vest
the Joint Ravine Reclamation Board
with the powers and funds to execute
expeditiously their own programme of
action;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Bhri
Shyam Dhar Misra): (a) Draft pro-
posals for the setting up of a Central
Ravine Reclamation Board have been
drawn up and referred to the com-
cerned State Governments, viz. Uttar
Pradesh, Rajasthan, Madhya Pradesh
and Gujarat for their concurrence.
The comments from two of the States
are still awaited.

that the
Board

() No. It is proposed
Central Ravine Reclamation
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will in the initial stage be a coordi-
nating body laying down unified
plans and priorities for ravine re-
clamation and for watching the per-
formances, The Centra] and State
Governments concerned may have to
provide funds from within their res-
pective plan budgets as at present.
‘The execution of ravine reclamation
projects will be done by the State
Governments in  their respective
areas, The proposed Board will have
representatives of both the Central
and State Governments concerned,

(e¢) Does not arise.

(d) The ravine lands are spread
over the various State territories. An
executive Board, with powers and
functions to execute its own pro-
grammes would require complete
control over the land to be reclaim-
ed. The question of quantum of res-
ponsibility by the State and the
Centre will arise only in executing
the programme. Such an arrange-
ment will also entail huge invest-
ment with little prospects of imme-
diate returns.

In the context of the present finan-
cial stringency it would not be pos-
gible to find large funds for the estab-
lishment of an interstate Board with
executive powers.

1t is, therefore, considered that in
the present context a more realistic
approach would be to set up a Board
for laying down policies and for co-
ordination between the concerned
States.

Jute Crop Yield

-#180, Shri Rameshwar Tantia: Will

"

Community Development
operation be pleased to state:

(a) whether the jute crop yield
wil] be much less during this year
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than the requirement of the factories;
and

(b) if so, what will be the short-
1all and how it will be met?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
shortfall is tentatively estimated to be
about 17 lakh bales of raw jule/mesta
and cuttings, to maintain the 19865
level of production. With a view to
meet thig shortfall the import of raw
jute has been placed under the O.G.L.
with effect from the 13th July, 1966.

Ernakulam-Kunnamkulam Road

766. Shri A. K. Gopalan:
Shri A. V. Raghavan:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to refer to the reply given to
Unstarred Question No. 809 on the
Ind August, 1966 and state:

(a) whether any decision has since
been taken to construct 3 new coastal
road connecting Ernakulam and Kun-
namkulam;

(b) whether this work has been
included in the Fourth Five Year
Plan: and

(c) if so, when
commence?

the work will

The Minister of Transport, Avia-
tion, Shipping ang Tourism (Shri
Sanjiva Reddy): (a) to )c). The State
Chief Engineer has intimated that the
proposed coastal road connecting
Emakulam and Kunnamkulam has
since been included in the State Gov-
ernment’s proposals for the Fourth
Five-Year Plan. The construction of
this road is expected to commence
during 1967-88 subject to the avail-
ability of funds.
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Deep Sca and Offshore Fishing
Organisation

767. Shri A. K. Gopalan:
Shri A. V. Raghavan:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to refer to
the reply piven to Unstarred Ques-
tion No. 980 on the Znd August, 1966
and state:

(a) whether any decision has since
been taken to revise the pay scales
of the Floating staff of the Deep Sea
and Offshore Fishing Orgamisation;

(b) if so, the nature of decision
taken; and

(e) whether Rules
service conditions
finalised?

governing the
have also been

The Minister of State in the Minis-
try of Food, Agriculture Community
Development and Cooperation (8hri
Govinda Menon): (a) and (b). No,
Sir. The matter is still under consi-
deration.

(c) The floating staff of the Deep
Sea and Offshore Fishing Organisa-
tion are governed generally by the
service conditions applicable to other
Central Government employees of
similar category.

Coconut Diseases

768. Shri Vasudevan Nair:
Shri Warlor:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) whether the diseases affecting
coconut in Kerala State are spread-
ing;

(bY it so, the total area and num-
ber of trees affected by the diseases;
and

(c) the steps taken to intensify
research for checking and eradicat-
ing coconut diseases?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
t and C ation  (Shri
Shyam Dhar Misra): (a) to (c), Noces-
sray material has been  asked for
from the State Govermsnent of Keraa
and Central Research Institutes etc.
and will be placed on the Table of the
Sabha ag soun as received.

Drevelop

Transport of Fish
.

769. Shri Imbichibava: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased tp state:

(a) the facilities, if any, provided
by Government in Kerala for the
transport of fresh fish from the coast
to the interior, especially in places in
neighbouring  States of Mysore,
Madras and Andhra Pradesh;

(b) the annua] estimated quantity
of fresh flsh hauled from Kerala
stations to places outside Kerala by
the Indian Railways; and '

(e) the facilities so far provided
for transport of fish from Coastal
Kerala in refrigerated or aircondi-
tioned railway wagons?

The Minister of State in the Minis-
try of Food, Agriemlture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (c). A re-
frigerated rail van with 15 tons capa-
city operates twice 3 week on the
Calicut-Madras route for transport
of iced fresh fish from'the coast to
the interior especihlly to places in
the nelghbouring States of Madras
and Mysore, Fish is also transported
in non-refrigerated wvans.

(d) A quantity of 4,000 quintals of
fresp fish was transported by refri-
gerated rail van to places outside
the State during 1985-66. In the
samp year an estimateq quantity of
20,000 quintals was transported by the
Rallways to places outside the State
in non-refrigerated wagons.
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Mechanised Boats for Tishing

770. Shri Imbichibava: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the arca being regularly ex-
ploited fur Fisheries in the Arabian
Sea off the coast of Kerala with the
help of mechanised boats;

(b) whether the use of mechanised
boats in areas exploited by ron-
mechanised country boals iS causing
concern to the fishermen using non-
mechanised craft all over the coast;

(c) whether Government have any
proposal under consideration to de-
marcate the zone for non-mechanised
boats;

(d) whether the Government
of Kerala or Central Government
have made a study of the problems
concerned with mechanised fishing
vig-g-vis non-mechanised fishing; and

(e) if so, the findings thereof?

The Minister of State |p the Minis-
try of Food, Agriculture, Community
Devel ang Cooperatd (Shri
Govinda Menon) (a): The area that
is being exploited regularly by the
mechanised fishing boats off the coast
of Kerala is upto 25 fathoms from the
shore.

(b) The use of mechanized craft ini-
tially caused some concerp among
local flshermen, but there iz increas-
ing realization of the fact that the
operation of mechanized boats does
not affect their catches.

(¢) We have adviseq operation of
larger boatg beyond the 7 miles zone
and Kerala State has advised boats
of 36° and above to fish beyond 12
fathoms. The situation is being
watched.

(d) and (e). Investigation by the
Kerala State has revealed that
mechanized fishing has not adversely
affected the catches of the non-
mechanized boats.
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Kerala Fisheries Corporation Ltd.
771. Shri Imbichibava: Will the

Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the expenditure involved till
1st October, 19686 on the Fisheries
Corporation Ltd. set up in Kerala
recently;

(b) the names and pay scales with
special allowances, if any, of the paid
Directors;

(c) whether the Government of
Kerala have nominated all the Direc-
tors and if so, their names and
addresses:

(d) whether the Government have
received a copy of the Memorandum
of Association of the Corporation; and

(e) if s0, the main objects thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The total ex-
penditure involved as on the 1st Octo.
Ler 1966 is approximately Rs. 77,35,142
comprising of Rs. 7235142 as esti-
mated value of the assets of the State
Fisheries Department such as institu-
tions, equipment, machinery  vehicles,
ete. transferred to the Corporation
and Rs. 500000 working capital loan
given to the Corporation.

(b) Shri K. Gopinatha Pillai the
Managing Director, is the only paid
Director of the Corporation. He is in
the pay scale of Rs. 1300-1700;- and
no special allowances are being given
1o him. The Corporation has, however,
provided him with residentia] accomn-
modation at Ernakulam at a rental of
10 per cent of his pay.

(e) Yes Sir. The Governor of Kerala
has appointed all the Directors of the
Corporation. Their names and
addresses are as indicated below:—

«Official:

1. Shri K. K. Raman Kutty
({Chairman), Commissioner for
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Agricultural Production and
Rural Development, Govern-
ment of Kerala, Trivandrum.

2. shri R, Gopalaswamy, Finance
Secretary to the Government
of Kerala, Trivandrum,

3. Dr. V. Venkitanarayanan,
Director of Industries and
Commerce, Govermment of
Kerala, Trivandrum.

4. Shri K. Gopinatha Pillai, Man-
aging Director, The Kerala
Fisheries Corporation Ltd.,
P.B. No. 115, Ernakulam-1.

5. Shri M. Devidas Menon, Direc-
tor of Fisheries, Government
of Kerala, Trivandrum.

Non-Official;

6. Shri R, Madhavan Nair, Cochin
Company, Ernakulam.

7. Shri N. J. Chacko, The Kerala
Food Packers, P.B. No. 86,
Alleppey,

{d) Yes, Sir.

(e) 1. To purchase, acquire and take

over as going concerns, the boat
building yards and workshops, ice
plants and cold storages, {freezing

plants, fish meal plant, fishing boats
and insulated fish vans and any other
institution owned by the Kerala Gov-
errment and conducted by the Depart-
ment of Fisheries of Kerala State
together with all or any of the assets,
rights, licences and liabilities of the
Government of Kerala attacheq or
relating thereto; on such terms and
conditions as the Board shall approve
and to enter into such agreement or
agreements as the Board shall think
fit.

2. To manufacture, store, distribute,
transport, sell, exchange, alter, im-
prove and deal in fishing boats of
every kind and description used for
fishing and connected purposes,

3. To carry on the business of re-
pairs and servicing of fishing boats
and engines of every type and des-
eription, to act as iron founders,
mechanical engineers, manufacturers
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of machinery and implements of all
kinds, tool wmakers, brass founders,
metal workers, boiler makers, mill
wrights, steel and iron converters,
smiths wood workers, sawvers, buil-
ders, painters, metallurgists, electri-
cal cngineers. carriers merchants and
to buy, sell, hire, manufacture, repair
convert, alter, let on hire and deal in
any machinery and implements, roll-
ing stock and hardware of all kinds,

4. To conduct fishing in territorial
waters and high seas at all seasons
and times using fishing boats and
gears of every kind and description
subject to normal regulations govern-
ing such operations in territorial
waters and international obligations
in high scas.

5, To manufacture, stock, sell and
use ice for flshing processing and
other purposes.

Alternatives to Managing Agency
System

772, Shrimati Ramduolari Sinha:
‘Will the Minister of Law be pleas-
ed to state what are other types of
dlternatives to Managing Agency
system? g7y

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): The Companies Act, 1958,
allows a company to adopt any one
of the following forms of manage-
ment other than the Managing Agency
system:—

(i) Directly by the Boerd of

Directors as a whole without

, appointing a managing agent
or managing director etc.

(ii) Subject to the over-all -on-
trol of the Board of Direc-
tors—

=1

(a) by one or more ging
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(b) by a manager, or
(c) by secretaries and treasurers,

Avallability of Potash Manure im
Kerala

773, Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Food, Agri-
etlture, Community Development and
Cooperation be pleased to state:

(a) whether Government are aware
that potash manure is not available
in Kerala State; and

(b} if so, the steps being taken for
the supply of sufficient quantity of
this manure?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Coop (Shri
Shyam Dhar Misra): (a) and (b).
Yes, currently there is some shortage.
However, the over-all availability
during 1966-67 would be substantially
higher than during last year. Out of
a total availability of 92,115.00 tonnes
for all-India so far 13,958 tonnes
were distributed in Kerala State alone
during 1-4-1986 to 31-10-1968. Neces-
sary steps have been taken to =xpe-
dite supplies against the existing con-
tracts as well as to import an addi-
tional quantity of 68,000 tonnes of
muriate of potash from various
sources to meet the needs in Kerala
and other parts of the country.

Acquisition of Land for Publia
purposes

774. Shri V. V. Thevar: Will the
Minister of Food, Agriculture, Com-
munity Develop and Cooperation
be pleased to state:

' {a) whether it is a fact that there
is a considerable delay of 5 to 18

directors (which term also
includes whole-time direc-
tors, director-in-charge,
committee of directors etc.)
or

1920 (Ai) LSD—3.

years even between the date of publi-
cation of Gazette notification of
acquisition of land for public pur-
poses and the actual date of award
proceedings;
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(b) whether it is also 3 fact that
the market price of land goes up
considerably due to increase in the
prices of agricultural commeodities
during this time; and

(c) if so0, whether Government
propose to amend the Acts suitably
#0 as to pay the compensation at the
rate prevailing at the time of award
instead of basing the rate prevailed
on the date of publication of Gazette
notification as per the Act?

The Depuiy Mimister in the Minis-
try of Food, Agricultare, Community
Development and Cooperation (Shri
Shyam Dhar Mdsra): (a) It is a fact
that in many cases considerable de-
lays occur between the preliminary
notification for acquisition of land un-
der Section ¢(1) of the Land Ac-
quigition Act and the finalisation of
the award prooeedings.

(b). Yes.

(¢) Government have set up an
Expert Group to examine and recom-
mend measures for reducing the time-
lag between the initial notification and
the making of award to the minimum.
However, Government do not consi-
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der it feasible to amend the Act so
as to pay compensation at the rate
prevailing at the time of award in-
stecad of basing the rate as on the
date of publication of gazette noti-
fication.

lmport of Rice from Burma

T15. Shri Utiya:
Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Food, Agri-
culture, C ity Devel t and
Cooperation be pleased to slate:

(a) the total quantity of rice im-
ports from Burma for each year
during the period 1960—64 (both
years inclusive); and

(b) the total quantity carried by
the Apeejay lines and that carried by
other shipping companies each of
these years?

The Minister of State in the Minis-
try of Food, Agriculture, Commugily
Development and Cooperation (Shri
Govinda Memon): (a) and (b). The
information required is given in the
following statement:—

Quamtities in ‘ooo M. T.

-E.rmu quantity of

‘Total guantity lof rice Tutal quantity of
Year imported from Burma Burma rice carried by~ Burmarice carried by
the An:gay line ships cther shipping aoom-

panies

1960 336.0 29 .6 306 -4

1961 160. 4 126.0 34 4

1962 201.2 #s5.1 116 :/

1963 172.7 83.7 8p.o

1964 151.9 99.6 52.3

Babatpur (Varanasi) Airpori

776. Sbrl Rajdes Singh: Will the
Minister of Traaspert, Aviation,
Shipping and Towrlem be pleased to

state:

{a) whetiver it is g fact that a very
large track of lend set apart for
cross-wind runways at Babatpur
(Varanasi) Airport is lying waste and
a darge ameunt is being spent on its
maintenance every year;
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(b) whether it is also a fact that
the land has wvery wide growth of
grass every season which is sold out;
and the land does not serve for the
landing purposes; and

fc) il so, whether Government pro-
pose 1o give the land to the villagees
for tilling purposes till such time as
it 13 not required for landing pur-
poses?

The Minister of Transport, Aviation,
Shipping ang Toorlem (5hri Sanjiva
Reddy): (a) There is a fair weather
air-strip at Babatpur (Varanasi)
aerodrome for emergency landings. It
is not lying waste, as small planes
use it during extreme cross-wind con-
ditions on the main runway, The
minimum maintenance required for
this fair weather strip is being car-
ried out by the Aerodrome mainten-
ance staff.

(b) The grass is sold out by auc-
tion to bring revenue to the Govern-
ment. The s&trip, however, is also
used for landing purposes as stated
above.

(e) No Sir. The land cannot be
given out for tilling purposes as it is
still required.

Central Cooperative Sieres

T77. Shri H. C. Lings Reddy:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:

Will the Minister of Feod, Agri-
enitnre, L‘mmlnltr Development amd
e be pl d to state:

(a) the number of Central Co-
operative Stores opened in the several
parts of the country so far:

(b) the amount sanctioned so far
for the same by the Central and State
Governments; and

(c) the extent to which foodgraing
and other essential commodities are
made avzilable at fair prices to the
eommon public?
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The Deputy Minister in the Minis-
try of Food, Agriomitmre, Community
Development and Ceeperation (Shri
Swhyam Dhar Misra): (a) 292 Central
Cooperative Stores (wholesale stores)
have so far been set up in the differ-
ent parts of the country under the
Centrally Sponsored Scheme of con-
sumer cooperatives.

(b) An amount of Rs. 9.92 crores
has so far been sanctioned by the Cen-
tral Government to the State Gov-
ernment for finncing the Central
Cooperative Stores. Since these stores
have been set up under g Centrally
Sponsored Scheme, the entire ex-
penditure on assistance is borne by
the Government of India.

(c) The total twrnover of the
wholesale storeg during the year end-
ing June 1966, was of the order of
Bs. 144 crores, of which Rs, 120 crares
were accounted for by the sale of
rationed and controlled commodities
at prescribed rates, The balance of
Rs. 24 crores included groceries, tex-
tiles, soaps and toilet preparations
and other articles of general ner-
chandise which were sold at fair
prices—generally lower than the pre-
vailing market prices.

Cemiral Research Institute for
Cashewnut and Spices
T78.Shri A. V. Raghavam:
Shri A, K. Gopalan:
Shri Vasudeyan Nair:

Shri Wanlor:
Will the Minister of Food, -l:rl-
eulture, C fty Devel

Cooperation be pleased to reler to
the reply given to Unstarred Ques-
tion No. 2263 on the 16th August,
1966 and state:

(a) whether any decision has since
been taken to set up a Central Re-
search Institute for cashewnut and
spices; and

(b) if so, the decision taken there-
on?

The Deputy Minister ia the Minis-
try of Food, Agricnltare, Community
Develop t and Ooap } {Shrl
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Shyam Dhar Misra): (a) and (b), The
All India Co-ordinated Research
Project on Spices and Cashewnut
which envisages setting up of such
an Institute is still under considera-
tion and is not yet finalised.
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LA.C. Plane damaged at Dum Dum
Airport

782, Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:
Shri Yashpal Singh:
Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that the
nose wheel of a Calcutta-bound plane
of the Indian Airlines Corporation
from Bagdogra was damaged soon
after itz landing at Duem Dum airport
on the 19th September, 1966;
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(b) if so, the causes of the accideat;
and

(c) the number of casualties?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes, Sir.

(b) The incident was caused by
the collapse of the nose landing gear
due to a defective nose gear retrac-
ting strut.

(c) No passenger or crew member
was injured.

Procurement Schemes in States

783. Shri Madhu Limaye:
Shrimati Ramdulari Sinha:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) whether Government have
made g study of the various procure-
ment schemes of the States and sug-
gested a uniform pattern to be
followed after the next kharif and
rabi harvests;

(b) if so, the main features ther®-
of;

(e) the reaction of State Govera-
ments thereto; and

(d) their alternative
any ?

schemes, o

The Minister of State in the Minils-
try of Food, Agriculture, Commu-
nity Development and Cooperatism
(Shri Govinda Menon): (a). As al-
ready stated in answer to starred
question No. 128 in the Lok Sabha
on 22-2-66, the Government have
made a study of the procurement
schemes in force in the various states.
No uniform pattern of procurement
schemes to be adopted for the next
kharif or Rabi harvests has been sug-
gested by the Government of India
to the State Governments.

(b) and (c). Do not arise.

(d) The details of the procurement
schemes of the State Governments for
the kharif season 1966-87 are being
collected and will be placed on the
Table of the Sabha.
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wfy sqwo

784. Wl QER W WA :
ot AW :
w11 W, i, angnfoe faetn aar
g qdT 26 FATE, 1066 &
HATIfRT WeA A%AT 264 ¥ IAT X
FHE H qg qqT4 w1 g1 £ {F ¢

(%) 71 Haras ¥ foawi & gfe
ITEINT KT g F fau fadwt wqEr
aTF AT

(=) afz g a1 9 S92 &l
& fo weg w3 qowT 7 F1 FpaAT fagwlt
qar gaz wromd g AR

() afz =, @ =zl faaa
% faaar qog oY &0 &) qeAmET 8 7

um, wfu, aqufaw fame aar
WEEIT WAt IIwAT (o ST
fam) : (%) &=, gl sarfa,
B FOT TAAT ¥ FAT S FT WA
& F fav oF ofw & =0 5§ fa3wft qur
ITAeg B OTE §

(=) &= svaw & & aew waw
g w1 A fRvr prAdy rad

() fa2wt qzT %1 5@ & 774 1
v fa=rodt § o Me & e
FIEIG F1 HALr W & st o

foemrarw wdw & faest w1 &A1 &1 mTA

785 = &Y W= §EAY :
= a® :

Fa1 ara, yie, aqoias fawre
w91 AEETT FAT A7 qATH AT HI R
f& -

(%) = ag v & fr feesit W
fomam R & A= FE AU gEw
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ft 2 fora® zra fearas w2w & @)
F1 faeeit %1 fAafa fFar o1 7%

(&) =1 qg ot a% & v ofraga
gfaarsdi & s # gardl w7 o= fa
feq @z amr &

() #ar a7 «f #= & f feeett 37
WA AT A1 H W FTET wE § 7
Al & OF TA § 39C oqA 07 A
AT @ &WRT ARET & gew § @i
agraat fra awdt & ; i

(&) afz zf, a1 FE9 q@ T &
T graey § w9t o fR a0 8 S
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HEETTHATHT § IT WAt (wi} ToTRET
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fgmrasr szm AT fowem & q87 &=
FETEEH AT G AT WN

(=) «f 48 1| &= & "R &
o #tg s & faeet w1 ofew
FOAT qwin & faw oufey ofvaew
gfaeme &1 ag § |

() ag a= & fF sonaw F41 &
% wfas et & w&ifs ¢ffn s
oftaga g adf o1 | wlaw ¥ AT F
oA T A ¥ w1 A w5 & faw
F2q 30 A0 § Wil 7% " gweqr
% qew ¥ qgman feedt & 0

(w) femrem 53w & wal & faaora
%1 gy $4 ;T TTETAfy § foo
T Y T ¢ Wia woErer giaang
W@ ¥ fau Fz7 BT AT §
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Wt wr frofe e

786. B FOH W WHATT :
ot /Y :
i wm, yvie, avmfos fees
ATT WRETT AAT 4F TATT FIFAT H4T
fr -

(%) 791 %2 79 2 f% am & faxm
Teg F1 AAAT H AT F9 qmw o famin
# aEr & A

(=) =fz gt, At wew Zwi w7 S
F1 qex zqi 70 Pl fFT 9@ &
w1 oFTOT 7

am, vfa, aeqmfos fasra oo
|aEwTT wRrHT #§ goeAr (w0 fR)
(%) WX (&), @t gi ) =t faaia
FEF FIIN OTH OTHICE -

(1) wox oty amadt # qor
FTAT

(2) wearawas faawt qgm wfaw
FAT ; HIT

(3) dar &t wfedi & <HT &
frafea faafas & =9 ¥ wyar &g
T AT |

Super Bazar, New Delhl

787. Shri Dajli: Will the Minister
of Food, Agriculture, Commaunity
Development and Cooperation be
pleased to state:

(a) the timings and days of the
week when the Super Bazar,
Connaught Place, New Delhi is open;

(b) whether it is a fact that the em-
ployees have to report for duty half-
an-hour earlier and leave after half-
an-hour of the closing for the pur-
pose of taking delivery and account-
ing, etc.; and

NOVEMBER 8 1068
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(c) whether any proposal is under
consideration to have two shifts?

The Deputy Minister in the Minis-
try of Food, Agrieulture, Commu-
nity Development and Cooperation
(Shri Shyam Dhar Misra): (a) The
timings of work of the Super Bazar
are 10 aAm. to 130 pM. and 3.30
pM. to 7.30 p.m. except in the fol-
lowing 3 departments which are open
throughout the day from 10 Am. to
7.30 p.M.

(i) vegetables and fruit depart-
ment.

(ii) drugs department.
(iii) Cafetaria.

On Sundays all the departments
remain open throughout the day
without any lunch break.

Tuesday is a closed holiday.

(b) The working hours of the em-
ployees are regulated according to
the provisions of the Delhi Shop &
Establishment Act, under which they
are to work for 48 hours a week.

{e) Initially the Super Bazar was
operating on the basis of two shifts
in all the departments., Subse-
quently, double shifts were disconti-
nued excepting in the 3 departments
mentioned in part (a) of the question.

Alr Services from Calcutta dering
Caloutta Bundh

788. Shri Basappa:
Shrl Bibhuti Mishra:
Shri K. N Tiwary:
Shri Yashpal Singh:
Dr. Ranen Sen:
Bhri Eapur Singh:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the Air Services from
Calcutta to other places were dislocat-
ed on the occasion of Calcutta Bundh
in the third week of September, 1968,

(b) If so, the reasons therefor?
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The Minister of Transport, Avia-
tion, Shipping ang Tourlsm (Shri
Sanjiva Reddy): (a) Yes, Sir. . A C.
were to operate 23 services ex-Cal-
cutta during the pericd of the Cal- -
cutta Bundh on 22nd and 23rd Sep-
tember, 1988, out of which only 1
Caravelle service and 3 Viscount ser-
vices were operated and the other
services were cancelled.

In the case of Air-India, 3 services
were scheduled to arrive and depart
from Calcutta of which only 1 could
operate through Cdlcutta according
to schedule while the remaining 2
had to be cancelled

(b) Due to the call for 24 hour
Bundh on 22nd and 23rd September,
1966, throughout West Bengal, it was
apprehended that there would be
serious difficulty in transporting crew,
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has also been approached to sanc-
tion furids to the Mysore State Co-
operative Bank for procurement ope-
rations.

F.A.0. Regional Conferemce

790, Shri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether India was represented
at the Eighth F.A.O. Regional Con-
ference for Asia and the Far East held
in Seoul (South Korea) from the 15th
September, 1966;: and

(b) if so, the outcorre of that Con-
forence with special reference to
India?

The Deputy Minister in the Minis-
try of Food, Agriculiure, Community
Devel t and Cooperatisn (Shri

other staff on duty, and p rs
between the city and the airport.

Procurement of Foodgrains by Co-
operatives in Mysore

789, Shri Basappa: Will the Minis-
ter of Food, Agricultore, Community
Pevelopment and Cooperation be
DPleased to state:

(a) whether co-operatives in Mysore
State have been assigned bigger role
in the matter of procuring foodgrains;
and

(b) if so, what reorganisation has
taken place in the set-up of the co-
operative organisations there?

The Deputy Minister fn the Minis-
try of Food, Agricuitare, Commu-
nity Development and Cooperation
(Shri Shyam Dhar Misra): (a) Yes.

(b) The financial base of the mar-
keting societies, participating in pre-
curement operations is being stremg-
thened by way of additional share
capital contribution from the Gov-
wernment. The State Bank of India

Shyam Dhar Misra): (a) Yes.

(b) The Conference discussed a
number of common problems of food
and agriculture in Asia and Far East
Region. The subjects discussed In-
cluded development of fisheries, fin-
ancing of agriculture development, in-
ternational trade in agriculture and
forest commodities, malnutrition, pre-
vention of waste, land reforms and
World Food Programme. India has
a special interest in all these subjects,
particularly im view of the stress be-
ing laid on agriculture development
in the country. The Conferenee offer-
ed an opportunity for useful exchange
of information between the countries
of the region in regard to their com-
mon problems and also for making
recommendations to the FAO.

Agricultural Prices Commission

791. Dr, P. N. Khan:
Dr. M. M. Das:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
8hri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Fesd, Agrieni-
ture, Community Development and
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Cooperation be pleased to state the
expenditure incurred by Government
on the Agricultural Prices Commis-
glon since its establishment todate?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): ‘The expendi-
ture incurred upto the 30th Septem-
ber, 1966 on the Agricultural Prices
Commission since its establishment
with effect from 1st February, 1965
is Rs. 5,38,980.

Sassoon Docks, Bombay
792,

Shri M. L. Dwivedi:
Bhri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that Rs. 3
crores have been sanctioned for the
expansion angd modernisation of the
Sassoon Docks in Bombay for the
development of sea-fishing; and

(b) if so, the main features thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) A sum of
Rs. 3.07,900 was sanctioned for in-
vestigations, model tests and surveys
for drawing up plans and estimates
for the development of a fishing port
in Bombay.

{b) The fishing harbour when con-
structed will provide landing and
berthing facilities for 45 trawlers and
250 small mechanised boats proposed
to be based at this harbour during
‘the Fourth Plan. The harbour will
sccommodate  ancilliary  industries
such as:

1. Ice and cold storage plants;
2. Freezing plants;
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3. Packing and marketing halls;
4. Fish processing plants;

5. Net factories; and

6. Slipway and boat repair yard.

Agricultural Prices Commission

793. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of Food, Agricul-

ture, Community Development and
Cooperation be pleased to state:
(a) whether it 8 a fact that the

Agricultural Prices Commission was
functioning for some time with a
single Member without its Chairman;

(b) if so, how long it was function-
ing in this way: and

(¢) how many Members have re-
signed since then and the reasons
therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) Seven months from 31-3-1966
to 31-10-1866,

(c) Ome Member of the Agricul-
tural Prices Commission who joined
the Commission in February, 1985,
resigned in September, 1965, The
reasons for his resignation had al-
ready been explained in the Unstar-
red Question No. 748 answered in the
Rajya Sabha on 20th September,
1965,

Rainfall in India

794, Bhri Subodh Hansda:
Bhri §. C. Samanta:
Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:
Dr, M. M. Das:
Shri P. C. Borooah:
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Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether there has been an
increase or decrease in average rain-
fall in the country for the last few
years from 1980 onwards;

(b) whether any study has been
made about the wvariation, if any;
and

(c) if so,
variations?

the reasons for the

The Minister of Transport, Aviation,
Shipping and Tourlsm (Shri Sanjiva
Reddy): (a) to (c). There has been
no increase or decrease in the aver-
age rainfall over the country, as a
whole, from 1860 onwards, other than
variations in isolated years, which are
not statistically significant.

Airpert Restaurants

795. Shri Subodh Hansda:
Shri §. C. Samanta:
Dr. M. M. Das:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the procedure followed in
giving contracts for the Airport
Restaurants; and

(b) the number of contractors in
each airport enjoying monopoly of
having contract of the same airport
Restaurant every time?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The initial award of
eatering contracts at civil aerodromes
is made by call of tenders from esta-
blised caterers of repute, usually for
a period of 3 years. On the basis of
satisfactory service, rendered by the
Caterer, the contract can be extend-
ed for further periods by negotiations,

, 1888 (SAKA)
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(b) The existing catering contrac-
tors at the four international airports
at Delhi, Calcutta, Madras and Bom-
bay have been functioning for a num-
ber of years, their initial contracts
having been awarded on the basis
of tenders. Their extended term is
due to expire on 31-12-1986 and the
manner and procedure of dealing
with such contracts are under the
consideration of Government,

Ganga-Brahmaputra Water Transport
Board

796. Shri Indrajit Gupta: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether any change in the
status and structural set-up of the
Ganga-Brahmaputra Water Transport
Board is under consideration;

(b) if so, the nature of the proposed
change;

(c) whether the State Governments
o!f West Bengal and Bihar have asked

for greater control by them over the
Organisation; and

(d) whether, irrespective of struc.
tural changes, the service conditions
and emoluments of the existing em-
ployees will be safeguarded?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) It is proposed to merge the
Ganga Brahmaputra Water Transport
Board with the Inland Water Trans-
port Directorate of the Ministry of
Transport and Aviation,

(c) No.

(d) The matter is under sonsidera-
tion.
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Bakeries in Public Secter

79, Shrimati Savitrl Nigam:
Shri Subodh Hansda:
Shrl S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Shri B. K. Das:
Shri P. R. Chakraverti:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Goverrmrment have de-
cided to establish modern bakeries in
the public sector;

(b) the eost of each bakery includ-
ing the foreign exchange component
and their production capacity: and

(¢) when these projects are going
to be completed?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir.

(b) The average cost of each
bakery unit except that of Bombay
will be about Rs. 30 lakhs with a
production capacity of 35,000 loaves
of 400 grms. per day. In the case of
Bombay unit the estimated cost is
Rs. 40 lakhs with a production capa-
city of 70,000 loaves of 400 grms. per
day.

(c) The first six bakeries are likely
to be set up by June 1967. Proposals
are also under consideration for set-

ting up more bakeries in wvarious
parts of the country during the
Fourth Plan.

Seed Farms on Cooperative Basis

798. Shrimati Savitri Nigam: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that large

seed farms are proposed to be tab
lished on co-operative basis; and
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(b) if so, how many and how much
equipment and machinery would be
required for these farms and to what
extent it will be obtained from the
Government of U.SSR?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) There is no
proposal to set up large seed farms
on cooperative basis. There is only
a proposal to establish large Seed
Farms in those States which can offer
large compact blocks of land for the
purpose. The farms will be run by
the Centre.

(b) The quantity of equipment and
machinery which will be required,
will depend on the number and size
of the blocks of land which the Cen-
tre may eventually obtain from the
States. The Government of USSR
have offered to assist us with the
machinery—partly as a gift and part-
ly on payment. Negotiations ° ure
still continuing.

Aireraft for Air-India

799, Shrimati Savitrl Nigam: Will
the Minister of Transport, Aviation,
Bhipping and Tourism be pleased to
state:

(a) whether the delivery of air-
craft scheduled to be received on the
1st October, 1886 in order to meet
the proposed expansion of operations
by Air-Tndia, has been taken; and

(b) if so, the particulars of the air-
craft?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). Yes, Sir. A
Boeing fan-jet aircraft Model 707-
320B was delivered to Air-India on
12th October, 1968.
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Import of Feodgrains frem Fereiga
Countries

800, Shri R. S. Pandey:
Bhri Firodia:
Shri Liladbar Kotoli:
Shri N. R. Laskar:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased lo state:

(a) whether any agreements have
been signed with certain foreign ecoun-
tries to import foodgrains in India te
meet the food situation during the
last two months: and

(b) if so, the details thereof?

The Misigter of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menen): (a) and (b). By
letters exchanged on the 14th October,
1968 between the Government of
India and the Govermment of the
U.B.A, the later has provided, under
the PL. Agreement of September, 1984
an additional amount of dollars 13
million for the purchase of wheat.
This amount is expected to fetch
about 2 lakh tonnes of wheat.

Central Warehousing Corporatiom

801. Shri S. M. Banerjes:
Shri Daji:

Will the Minister of Food, Agricul-
tore, Community Development and
Cooperation be pleased to state:

(a) whether it iz 5 fact that instrue-
tions have been issued to close down
the Central Warehousing Corporatiom
at central level; i

(b) i so, the reasons therefor, and

(¢} whether the staff attached to
these Warehouses have been absorb-
ed in equlivalent grades?
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The Minister of State in the Minls-
try of Food, Agrienltare, Commmunity

Development and Ceoperation (Shrl
Govinda Menom): (a) No, Sir.

(b) and (c). Do not arise,

Surcharge on Land Reveame

802. Bhri 8. M. Banerjee:
Shri Daji:

Will the Minister of Food, Agrieml-
ture, Communiiy Development and
Cooperation be pleased to state:

(a) whether instructions have now
been issued to the State Governments
to withdraw the surcharge on land
revenue which was levied after the
proclamation of Emergency in 1962;

(b) if not, the reasons for the delay;

{¢) whether the State Governments
have expressed their inability te
withdraw the same; and

(d) if so, the reaction of Goverm-
ment thereto?

The Deputy Minister in the Minks-
try of Food, Agriculture, Commiunity
Development and Cooperation (Shrd
Shyam Dhar Misra): (a) No.

(b) The subject falls within the pur-
view of the State Governments.

(e) and (d). Do not arise.

Exchange of Impeended Ships betweon
Indiz and Pakistam

803. Shri P. C. Borooah:
Shri Bhagwat Jha Asad:
Shri 8. C. Samanta:
Shri Subodh Hanmsda:
Shri M. L. Dwivedi:
Bhri Onkar Lal Berwa:
Steri Indrajit Gupta: 4
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Shri D. D. Purl:

Shri R. 5. Pandey:
Shri Maheswar Naik:
Shri Basumatari:
Shrimati Maimoona Sultan:
Shrimatl Savitri Nigam:
Shri H. C. Linga Reddy:
Shri Guilshan:

Shri P. H. Bheel:

Shri Kindar Lal:

Shri Vishwa Nath Pandey:

Will the Minister of Transport,
Aviation, Shipping and Tourism e
pleased to state:

(a) the progress made in the ex-
change of ships between India and
Pakistan which were seized by the
two countries during the last conflict;
and

(b) the response from Pakistan so
far to India's unilateral declarations
to release the ships seized by India
and how far Government have car-
ried out their unilateral undertakings?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). On the 1&th
October 1966, the Government of India
released the Pakistan Ship ‘Ocean
Enterprise’ and ‘Al Hasan' which had
been detained at Calcutta and
Visakhapatnam, respectively. On the
20th October, 1866, the Government
of Pakistan released ‘Jala Rajendra’
and ‘Saraswati' detained by them at
Karachi, Action is being taken for
the exchange of the remaining Pakis-
tan Ship ‘Ilyas Baksh' detained at
Bombay with the Indian Ship
‘Sakeela’ detained at Chalna in East
Pakistan.

Crash of LA.C. Caravelle

84, Shri P. C Borooah:
Shrimati Savitri Nigam:
Shri Bishwanath Roy:
Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether with the loss of 5 Cara-
welle aircraft in an accident on a hil-
lock near Santa Cruz, Bombay in the
Arst week of September, 1966, the
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LI.LAC, Caravelle Services were cur-
tailed and the schedule was re-
adjusted;

(b) if so, the details thereof:

(c) whether any replacement of the
lost plane or other additional aircraft
have since been procured or are being
procured to augment the 1.A.C. fleet;
and

(d) if so, the details thereof?

The Minister of Transport, Aviation,
Shipping and Tourlsm (Shri Sanjiva:
Reddy): (a) Yes, Sir.

(b) Only two Caravelle services per
day are now being operated between
Bombay and Delhi instead of three.
The Caravelle service on Calcutta/
Madras sector has been withdrawn and
a Viscount service introduced on this
sector.

(c) and (d). No aircraft has been
procured so far as a replacement of
the lost Caravelle, as such. However,
I.LAC's fleet has been augmented by
the addition of two Fokker Friend-
ship aircraft and one Caravelle and
another Caravelle is expected shortly.

g frm geae

805. ST AMTAA W1 WIATT :
=Y Ho Wo [ATH=Y :
&t "o w0 fgaat :
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w4 &
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(7) 1962 & Tt & amq I
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faw w§ 4 | fadforer a7 39 ar< afza
W A0 arl wfedi KT FEqT F AT T
ot % fafeas af faar mar £ 0

Jute Crop

806. Shri Maheswar Naik: Will the
Minister of Food, Agriculture, Com-

Written Answers KARTIKA 17, 1888 (SAKA)

Written Answers 1772

munity Development and Cooperation
be pleased to state:

(a) the total acreage which has
been brought under Jute Crop and
how this figure compares with that
of the previous year;

(b) the State-wise figures of acre-
age; and

(c) how far the acreage under food
¢rops has been transferred to jute
erop?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Firm esti-
mates of area sown to jute during
1966-67 has not yet become avajlable
from the States. According to a pre-
liminary estimate, the area under jute
during 1966-87 is expected to be
797,300 hectares which shows an im-
crease of about 7 percent over the
previous year.

(b) Preliminary estimates of area
under jute in the different States
during 1866-67 are given in the State-
ment below:

STATEMENT
Area (Thousand Hectares)
State 1966-67
(First Bstimate )
Assam 135.7
Bihar 152 1
Orissa 429
Uttar Pradesh 21.7
West Bengal 434.0
Tripura . 0.9
Total India 797 3
Note—Jute is not grown in other States to any appreciable extent.

{¢) There are no reports of transfer of area under food Crops to Jute Crop.
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Change ia Food Habits

$#7.8hri Surendra Pal Singh:
Shri Bhagwat Jha Asad:
Shri P. C. Boreeah:
Shrl 5. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Dr. M. M. Bas:
Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shnimati Savitrl Nigam:
Shri Vishwa Nath Pandey:
Shri Liladhar Eotoki:
Shri N. R. Laskar:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to launch a new
ecountry-wide campaign to change the
food habits of the people;

(b) it so, the main features thereof;
and

(e) how it is proposed to be im-
plemented?

The Minister of State in the Minis-
try of Foed, Agriculture, Community
D pment and C tion (Shri
Govinda Menon): (a) Government
have been taken steps to promote a
suitable change in the food habits of
the people through systematic cam-
paigns organised by Mobile Food and
Nutrition Extension Services and the
Institutes of Catering Technology and
Applied Nutrition established by the
Government and also through the nor-
mal channels of publicity involving
newspapers, films, publications of
leaflets and pamphlets, participation
in exhibitions and fairs etc,

(b) and (c¢). An outline of the main
features of the programme and the
measures being undertaken by the

Government is given in the State-
ment below:
STATEMENT
1. Food and Nutrition Extension
Service

A beginning has been made by or-
ganising a Food and Nutrition Exten-
. sion Service for popularising subsi-
diary and protein-rich foods, promot-
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ing suitable dietary habits, disseminat-
ing information on {cod preservation
angd nutrition and spreading necessary
knowledge concerning scientific
techniques of cookery and utilisation
of food. Pilot studies with these aims
in view had been initiated with the
help of four mobile food and nutri-
tion vans. The programme is being
intensified with the addition of 10
more mobile vans being received as a
gift from FAO under the Freedomn
From Hunger Campaign Programme.
Booklets, folders, brochures, posters
and receipt books are being produced
in English, Hindi and regional langu-
ages for mass distribution besides
publicity through press and radio.

2. Fairs and Exhibitions

Information concerning subsidiary
foods, balanced diet, nutrition and
food preservation is being disseminat-
ed through participation in fairs and
exhibitons,

3. Institutes of Catering Technology
and Applied Nutrition and Food
Polytechnics

Four institutes have been set up for
imparting training in handling, utili-
sation and management of food. The
programme is designed to promote
scientific methods of cookery, hand-
ling and utilisation of food and popu-
larisation of nutrition and food pre-
servation.

4. Voluntary Apencies

Efforts are being made to enlist the
cooperation of voluntary, so¢fal and
other agenciegs so as to seek public
participation for the success of the
programme.

Accidents to I.A.C. Caravelles

808. Shri Surendra Pal Singh:
Shri Yashpal Bingh:

Will the Minister of Transport,
Aviation, Shipping and Tourlsm be
pleased to state:

(a) whether any enquiry has been
made into the causes of the recent
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accidents to the Caravelle planes of
the Indian Airlines Corporation; and

(b) if so, the outcome thereof?

The Mimister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) During the period from
1st August to 315t October, 1966, one
Caravelle aireraft of Indian Airlines
Corporation met  with an accident,
near Thana on 4th Scptember, 1966,
The accident is under investigation,

(b) Does not arise,

Damage to Crops due to Floods

809. Shri 5. C, Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Aszad:
Shri P. C. Borooah:

Dr. M. M. Das:

Shri Biren Dutia:
Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Food, Agricul-
tare, Commanity Development and
Cooperation be pleased to state:

(a) whether Government have as-
sessed the extent of damage to the
standing crops due to the recent
floods throughout the wcountry;

(b) the percentage by which the
production of foodgrains is likely to
fal] dus to the damage: and

{c) the steps being taken to offset
the resulting shortage?

The Deputy Minister in the Minis-
try of Food, Agricultare, Community
Development and Cooperation (Shri
Shyam Dbhar Misra): (a) Cropped
areas of about 49000 acres in Orissa
and about 10 lakh acres in Assam have
been affected by recent floods. In
Bihar about 6 lakh tons of grains
have been damaged/destroyed due to
floods. Estimates of damage to crops
in U.P. and Punjab are pot available.

(b) It is rather early at this stage
to frame any reasonable estimate of
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the likely fall in production of food-

graing due to reeent floods.

(¢) Efforts are being made to import
as much foodgrains from abroad as
possible.  Internal  procurement  of
foodgrains is being maximised and
Government distribution of foodgrains
is  being increased. Vigorous drive
for intensive cultivation of rabi crops
according to improved praclices has
been launched and necessary loans
have been issued.

Prices of Imporied Foodgrains

B10. Shri 5. C. Samanta:
Shri M. L. Dwivedi:
Bhri Subodh Hansda:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Shri D. C. Sharma:
Shri Indrajit Gupta:
Shri Omkar Lal Berwa:
Shri Hem Raj:

Will the Minister of Food, Agri-
cultare, Community Development
and Ceoperatiom be pleased to state:

(a) by what percent the prices of
imported foodgrains have risen and
are likely to rise as a result of de-
valuation, cost of transport and other
expenditure which is incurred on
importing food, and how this diffe-
rence will be met.

(b) the amount of subsidy which
Government will give on the im-
ported foodgrains and the liability of
the consumer to pay the difference
in the price of imported foodgrains
before and after devaluation; and

(c) how the prices of imported
foodgrains compare with those ob-
taining in the country?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The percen-
tage increase in the economic costs of
imported foodgrains after devaluation
on accounti of the increased coets of
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imported foodgrains and increased sea
freights has been as under:

Commodity Estimated percentage
increase in economic
cost after devaluation

‘Wheat - 46 -

Rice 54

Milo 43

This increase in the economic costs
‘of imported foodgrains is being met
by subsidy borne as hitherto by the
- Government of India in the distribu-
tion of foodgrains. The proposed in-
creased in the issue prices of imported
wheat and mile by Rs. 500 and
Rs. 7.00 per quintal respectively with
- effect from 15th November, 1966 and
that of coarse rice later would how-
-ever slightly decrease the subsidy in-
volved in the distribufion of these
foodgrains.

(b) The extent of subsidy on the
~distribution of the imported food-
grains at the existing issue prices is
as under:

Commodity  Existing  Extent of
issues Price subsiday
per quintal
Rs, Rs.
Wheat 50.0d 18.46
Rice 60.00 to 32.50 to
70.00 42.50
Milo 19.10

33.00

The issue prices of imported food-
-grains supplied from the Central
stocks for distribution to the consu-
mers have been maintained at the
same level even after the devaluation
of the Rupee. It has, however, been
decided to raise the issue prices of
imported wheat from Rs. 50.00 to
Rs. 55.00 per quintal and that of im-
ported from Rs. 33.00 to Rs. 40.00 per
quintal with effect from 15th Novem-
ver, 1966. It has alsp been decided to
increase the issue price of coarse rice
to the level of ex-mill cost of tihe
locally procured rice in each State.
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(e} The economic costs to the im-
ported foodgrains after devaluatiom
are as under:-

Commodity Economic costs
after
L devaluation
Rs.
Wheat 66.46
Rice (Coarse) 102.50
Milo

52.10

As compared to these economic
costs, the wholesale market prices of
indigenous foodgrains as prevailing
during end October 1966 gt certaim
important centres in the country are
shown in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-7251/66].

Development of Village Roads

811, Shri Shree Narayan Das: Will
ithe Minister of Transport, Aviatiom,
Shipping and Tourism be pleased teo
slate:

(a) whether any assessment has
been made as to the extent to which
villages in India have been connect-
ed with the main roads through ap-
proach roads in the programme of
improving communications with a
view to develop trade and marketing
facilities of willages;

(b) if so, the result thereof;

(c) whether any provision has been
made in this regard in the Fourth
Five Year Plan; and

(d) if so, the nature of the prowi-
sions made and the amount allotted
for the purpose?

The Minister of Transport, Aviatiom,
Shipping and Tourlsm (Shrl Sanjiva
Reddy): (a) to (d). No assessment
has been made so far of the extent
to which willages in India have been
connected with the main roads through
approach roads, especially with a
view to develop trade and marketing
facilities of villages. However, the
regional Transport Studies organised
by the Joint Technical Group in the
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Planning Commission are expected to
throw some light on the problem.
With regard to the provision in the
Fourth Five-Year Plan, the State
Governments have been advised to
earmark about one-fifth of the State
Plan Allocations for roads for rural-
market roads. It is further proposed
to give a grant from the Centre to
the extent of one-third of the actual
expenditure incurred by each State
on rural roads as part of the overall
Central assistance for the Plans of
the States,

National Highways

812.Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:

Will the Minister of Transport,
Aviitlon, Shipping and Tourlsm be
pleased to state:

(a) whether the national high-
ways programme for the country has
been finalised;

(b) the schemes which would be
taken up and the estimated cost
thereof; and

(e) the reasons for the shortfall in
expenditure of the national highway
programme in the Third Plan?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjlva
Reddy): (a) The Fourth Five-Year
Programme for National Highways
has not yet been finalised.

(b) Does not arise.

{c) There was a small shortfall in
expenditure on National Highways
during the Third Plan due to the
economy measurcs, adopted towards
the close of the Plan period.

Fisheries during Third Five Year
Plap

§13. Swri H. C. Linga Reddy:
Shri P. R. Chakravertl:
Sh-imatl Savitrl Nigam:
Shri Vishwa Nath Pandey:

1920(Ai) LSD—4,

Will the Minister of Food, Agricnl-
ture, Community Development and
Cooperation be pleased to state:

(a) the place of fisheries as sub-
sidiary food in the production of food
in the Third Five Year Plan period
in the country;

(b) the amount invested on it dur-
ing the Third Plan period and the
results achieved from the several
schemes; and

(~) the reasons for the shortfall in
expenditure, if any?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The need for
development of fisheries fo meet the
requirements of subsidiary foods was
recognised in the Third Plan. In-
creased fish production contributes
substantially to the requirements of
animal protein,

(b) During the Third Plan the allo-
cation made for Fisheries was Rs. 29
crores. Apgainst 2161 mechanised
fishing boats in the beginning of the
Third Plan, the number of mechanised
boats in operation at the end of the
Plan was 5206. Surveys for develop-
ment of 21 small fishing harbours
were completed and a scheme for
pre-investment surveys with the gssis-
tance of the UN. Special Fund was
approved and will come into operation
in 1966-67. Pre-investment surveys,
model tests and sub-soil investigations
were carried out for the establishment
of fishing harbours at the major ports
of Bombay, Cochin, Haldia., Tuticorin
and Mangalore and detailed Plans and
estimates for construction work are
ready for some of the proposed har-
bours. 44 ice plants and 47 enld
storages were Set up by the State
Departments of Fisheries. Twenty-
one ice and cold storage plants are
under various stages of eonstruction,
A large number of such plants was
also set up in the private sector. A
significant contribution has been the
production of fish seed by induced
breeding.  Research Institutes carried
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out research on spawn culture technia
ques, induced breeding of fish, weed
control charting of fishing grounds
and study of hydrological {factors
affecting fisheries, improvement of
quality of processed fish, preparation
of fish flakes and fish flour. Sewveral
Institutes were set up to provide
training in Fisheries Administration
and operational and processing
technology.

{e) Apgainst the total allocation of
Rs. 29 crores for Fisheries, the ex-
penditure was of the order of Rs, 23.50
erores. The shortfal] in expenditure
was due to non-availability of foreign
exchange which adversely affected the
implementation of certain schemes.

Marketing of Agricuitural Goods

814, Shri P, R. Chakraverti:
Shri H., C. Linga Reddy:

Will the Minister of Food, Agricul-
ture, Communiiy Development and
Cooperation be pleased to state:

{a). whether Government have de-
cided to introduce reforms in the
machinery to regulate markets for
the purchase, sale, storage and
processing of agricultural goods;

(b) whether the Agricullural Pro-
duce Market Acts passed in the
States are proposed to be ded;
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(a) whether any institution has
tqken up research regarding the ship-
ping industry in India;

(b) if so, the broad outlines thereof
and

(c) whether Government have any
proposal to set up any research ins-
titute exclusively for carrying out
researches in different aspects of the
shipping industry?

The Minister of Transport, Aviation,
SBhipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). There is no
institute in India set up specifically to
undertake research regarding the
shipping industry. However, the fol-
lowing facilities for research are
available in the existing institutions:

(i) Central Water and Power Research
Station, Poona.

This institution has a Ship Model

Testing Tank for testing speed and
instruments for predicting horse
pPower requirements. It has also

equipment for carrying out self pro-
pulsion tests,

(ii) National
graphy

Institute of Oceano-

This institution has facilities for

and

(e) the major changes likely to be
introduced therein?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) No.

(b) and (c). Do not arise.

Rescarch re. Shipping Industry

815. Shri B. K. Das:
Shrl P. R. Chakravertl:

Will the Minister of Transport,
Avlation, Shipping and Tourism be
pleased to state:

C ting research, which is of direct
importance to marine tehnology such
as collection of Oceanographic data
having a bearing on design of ships,
research on problems re'ating to
marine corrosion and  biological
studies on fouling and boring organi-
sms,

(iii) Indian Institute of Technology,
Kharagpur

This institution has a department
of Naval architecture and marine
Engineering and has a ship model
laboratory for fundamental and ap-
plied researches especially for the
shipbuilding industry.

{iv) Naval Chemical and Metallurgi-
cal Laboratory, Bombay, and
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Naval Physical Laboratory, Cochin

Facilities for preparing designs and
constructional  drawings of small
vessels such as  harbour eraft,
launches, boats etc. are available,

(v) Central Mechanical gnd Engineer-
ing Research I[nstitute, Durgapur

This institution has facilitieg for
tackling any mechanical engineering
problems that may arise on a ship.

(c) The National Shipping Board is
examining the question of setting up
of an Insiitute of Marine Technology
in India, keeping in view the existing
facilities.

Multiple Cropping

816. Shri B, K. Das:
Shri P. R. Chakravertl:

Will the Minister of Food, Agrical-
tore, Community Development and
Cooperation be pleased to state:

(a) the total area brought under
multiple cropping so far;

(b) the general pattern of crops
followed;

(¢) whether irrigation (facilities
exist in these areas; and

(d) whether any special help has
been given to prevent deterioration
of the soil due to production of multi-
ple crops?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) The area
sown maore than once in India has
increased from 13.15 million hectares
in 1950-51 to 2053 million hectares in
1963-64

(hy The pattern of cropping wvaries
widely from area to area, but the
more important patterns in multiple
cropping are as under:—

1784

1. Rice followed by Rice.

2. Rice followed by Millets,
3. Rice followed by Wheat.
4. Maize followed by Wheat,
5

. Cotton intercropped with Senfji
or Methi or Berseem followed
by Wheat.

6. Jute followed by Rice.

Of late in some tubewell areas three
crops gre being growni.e. Maize, Rice
and Wheat-Rice, Maize and Wheat.

(c) The multiple cropping is mainly
successful in areas under assured irm-
gation facilities but is also practised
in assured rain-fall and areas having
residual moisture,

(d) In multiple cropping areas far-
mers take usual care to adequately
fertilise the soil by the use of ferti-
lisers and inorganic manures and also
by growing leguminous crops in rice
areas.

Central Fisherles Corporation

817, 5hri B. K, Das:
Shri P. R. Chakraverti:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:

(a) the daily supply of fish at pre-
sent arranged by the Central Fisher-
ies Corporation;

(b) the sources of procurement of

L
(c) the markets which are receive
ing the supply; and

(d) the development
of the Corporation?

The Minister of State In the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The daily supply
of fish arranged by the Central
Fisheries Corporation is about 2000
kgs.

(b) The present sources are Madras,
Rajasthan, Delhi, Uttar Pradesh,

programme
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Gujarat, Andhra Pradesh and the
Damodar Valley Corporation.

(c) The bulk of the fish procured
by the Corporation is being supplied
to Calcutta markets, A small quan-
tity is being sold in Delhi and
Visakhapatnam.

(d) The Corporation has arranged
to take over the fisheries of the
Damodar Valley Corporation on lease.
Negotiations are in progress ‘tor
taking on lease suitable water areas in
West Bengal and Rajasthan, Similar
arrangements will be made wherever
feasible and the water areas taken
over will be developed.

Electorates and Territorial
Constituencies

818. Dr. L. M. Singhvi: Will the
Minister of Law be pleased to state:

(a) whether the problems arising
from the constantly increasing elec-
torates and enlarged territorial con-
stituencies have been studied and
oonsidered at any level so far;

{b) if =0, tac ol
study; and

such a

(c) the action taken thereon?

The Minister of State in the Ministry
of Law (Shri C. R. Pattabhi Raman):
(a) to (c). It is not clear what is
exaclly intended to be covered by the
question. However, necessary steps
to provide additional polling stations
and appoint additional electoral
officers ete. to cope with increasing
electorates and enlarged constituencies
are taken as and when necessary.

Baggage Delivery System at Alrports

819. Dr. L. M. Singhvi: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether the Indian Airlines
Corporation have studied the orga-
nization and methods of baggage
delivery on arrival of an aircraft and
the long delays inconveniencing the
passengers; and
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(b) it so, whether any ruggestions
have been received for avoiding and
reducing these delays and for intro-
ducing some efficient methods for
baggage delivery?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The Indian Airlines Cor-
poration have been keeping the
organisation and methods of baggage
delivery on arrival of all their ser-
vices at wvarious stations under study
from time to time,

{(b) The Corporation have examined
various suggestions made for reducing
delays in the delivery of baggage and
for introducing quicker methods and
are doing everything possible to
achieve maximum efficiency in this
regard. The question i5 connected
with facilities awvailable at airports
and, in the absence of mechanisation,
depends on the capacity of loaders to
load and unload baggage. Wherever
possible reorganisation of baggage
arrangements is being done and con-
veyor belts are being or will be
installed.

Duty Free Shops at International
Airports

820, Shri Yashpal Singh: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether Government propose
to open duty-free shops at Delhi,
Bombay, Calcutta and Madras inter-
national airports; and

(b)Y if so, when the proposal will
be implemented?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva

Reddy): (a) and (b). Yes, Sir. It
is hoped that a duty free shop at
Santa Cruz in Bombay will be in

operation before the end of the cur-
rent financial year. Similar shops
are proposed to be opened at Delhi,
Calcutta and Madras next year.
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Suopply of Rice from Burma

$21. Shri Yashpal Singh:
Shri Madhu Limaye:
Shri Kishen Patinayak:
Dr. Ram Manohar Lohia:

Wil] the Minister of Food, Agricul-

tore, Community Development and
Cooperation be pleased to state:

(a) whether he has examined {he
document placed on the Table by

Dr. Ram Manohar Lohia, M.P., on the
2nq September, 1966 regarding the
supply of less rice carried by a Com-
pany of M|s Amin Chand Pyare Lal
from Burma; and

(b) if so, the result thereof?

The Minister of State in the Ministry
of Food, Agriculture Community De-
velopment and Cooperation (Shrl
Govinda Menon): (a) and (b). I have
secn the document referred to. It was
duly examined and dealt with at the
time when a copy of it was received In
the Food Department in April 1962

Jettieg in Andaman and Nlsobar
Islands

822 Dr. M. M. Das:
Shri Bhagwat Jha Asad:
Shri M, L. Dwivedi:
Shri §. C, Samanta:
Shri Subodh Hansda:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the date on which decision was
taken for the construction of jetties
in the Andaman and Nicobar Islands
on an cmergency basis;

(b) the number of jetties
constructed; and

(¢) whether the construction of the
jetties has begun?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The programme of cons-
truction of jetties in the Islands of
Little Andaman, Katchal and Great
Nicobar was decided upon on the I3th

to be
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May 1965 as part of the special
development programme,

area

(b) Six, that is, two in each island,

(c) Landing facilitics are being pro-
vided at the one site in edch of the
three Islands for construction of per-
manent jetties afler carrying out
survey and investigations of the pro-
posed sites, which are in progress.

Coconut Plantations

823. Shri R. Barua: Will the Minis-
ter of Food, Agriculture, Commaunity
Development and Cooperation be
pleased to state:

(a) whether root wilt of coconut
plantations jn coastal arcag is assum-
ing a threatening proportion;

(b) whether any assessment of the
loss on this account has been made;
and

(c) the steps taken to eliminate this
menace?

The Deputy Minister in the Ministry

of Food. Agriculture, Commaunity De-
t and Cooperation (Shri

Shyam Dhar Misra): (a) to (c). The
information is being collected and will
be placed on the Table of the Sabha

Supply of Manare for Mexlcan Wheas

824. Shri R. Barua: Will the Minis-
ter of Food, Agriculture, Community
Development and Cooperation be
pleased to state:

(a) in view of big response of Mexl-
can varieties of wheat to  nitrogen,
whether Government have taken any
steps to ensure adequate supply of
nitrogenous manure to States concern=
ed for supply to the farmers using
this king of wheat for growing; and

(b) if so, to what extent?

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). In
accordance with the decisions taken
at the Conference of Chiel Muaisters
and Agnculture Ministers heid on the
§ih ard 10th April, 1988, tne ruculie-
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ments of fertiliserd for tha pro-
grammeg for intensive cultivation of
approved high yielding varieties, in-
cluding Mexican varieties of wheat
have been and will be met in full
Necessary steps to ensure this by way
of according highest priority in alloca-
tion as well as despatch have been
taken.

Minor Irrigation Works in Orissa

825, Shri Bagril:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Unstarrzd Question
No. 4770 on the 3rd May, 1966 regard=
ing minor irrigation works in Orissa
angd state:

(a) whether any final decision has
since taken by Government regarding
the sanction of additional Central
assistanc: amounting to Rs. 1 ecrore
for undertaking additional minor irri-
gation works in the scarcity areas;

(b) if not, the reasons for the
delay; and
(¢} when a final decision Is likely

to be taken?

The Deputy M'nister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c). The
matter is still under thn consideration
of the Government of India.

Tobacco Cultivation

826. Shri Bagri:
Shri Yashpal Siogh:
Shri Ram Sewak Yadav:

Will the Minister of Food, Aericul-
ture. Community Development  and
Coopnralion he pleased to state:

(a} whethar Government have Te-
ceived anv assessment repart regard-
ing the acrease of land  on which
tohacco was cultiveted  in  Punjab
State during 1965-60;
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(b) if so, whether the productiom
of tobacco is much more as compared
to last year; and

(c) the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) The assess-
ment report on the acreage and pro-
duction of tobacco In Punjab during
1965-66 has not yet been received.

(b) and (c). Do not arise.

Mishap at Bombay Port

827. Shri P. R. Chakraverti:
Shri H C. Linga Reddy:
Shri Yashpal Singh:

Shrj Bade:

Shri Hukam Chang
Kachhavalya:

Shri Vishram Prasad:

Shri Onkar Lal Berwa:

Shri Sivamurthi Swamy:

Shri Vishwa Nath Pandey:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether six workmen at the
Bombay Port were killed and several
otherg serisusly injured on the 23rd
S:ptember, 19686;

(b) whether ap enquiry has been

held into the mishap:
(c) if so, the findings thereof; and

(d) the compensation and ex-gratia
payment madx to the wvictims and
their families, if any?

The Minister of Tr-ansport, Aviation,
Shipping and Tourilsm (Shrl Sanijiva
Reddy): (a) Five workers were killed
and six injured due to electric shock
received by them whil. engaged in
cleaning and scraping the hull of the
Rombiy Port Trust dredger. 3D,
23rd September,
1966.

(h) and fe). Enaviries into the

caus2 of this mishap are in progress
and tha findings are awaited,
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(d) Persons involved in the accident
were the employees of a private con-
tractor who has asked the Insurance
Company to deposit the compensation
amounts payable in terms of the
Workmen's Compensation Act.  The
Chipping and Painting Employers’
Association made erx-gratia payvments
of Rs. 200 each to the next of kin of
the flve deceased workers and Rs. 50
each to the six injured workers, on
the day of the accident. A further
er-gratia payment of Rs. 75 each wus
made by the Association to the siX
injured workers on 4th October, 1966.
Besides this, the contractor has paid
Rs. 50 each to two of the injured
workers as advance against injuries
received by them and Rs. 88 as com-
pensation to one of the injured
workers, without prejudice to his
liability.

Development of Tourism

Shri H, C. Linza Reddy:
Shri P. R. Chakravertl:
Shrimati Savitrl Nigam:
Shri Vishwa Nath Pandey:
Shri Surendra Pal Singh®
Dr. P. N. Khan:

Dr. M. M. Das:

Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri §. C. Samanta:

Shri Subodh Hansda:

. Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

£28,

(a) the amount set apart on Tour-
ism in the Third Plan pzriod;
(b) the amount actually

year-wise;

(c) the reasons for the shortfall in
expenditure, if any;

{d) the foreign exchang2
during the Five Year period,
wise; and

(e) the programme of Tourism in
the Fourth Plan period?

spent,

earned
year-

The Minister of Transport, Aviation,
Shipping and Toaorism (Shrl Sanfiva
Reddy): (a) to (). The total outlay
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on Tourism in the Third Plan was
Rs. 8 erores, Rs. 3.50 crores in the
Central Sector and Rs. 4.50 croreg in
the State Se tor. Against this alloca-
tion, an expenditure of Rs. 4.60 crores
is anticipated, Rs. 1.45 croreg in the
Central Sector and Rs. 3.15 croreg in
the State Seector. Thus an overa]l
shortfall of Rs. 3.40 crores is likely
to occur. The expenditure jncurred
in the Central Sector each wyear Is
given below, The information in
respect of State Government iy not
available:—

Central Sector: Erpenditure

1961.62 (Actuals) Rs. 4396 lakhs
1962-63 (Actuals) Rs. 27.68 |akhs
1963-64 (Actuals) Rs. 19.28 lakhs
1964.65 (Actuals) Rs. 29,09 lakhs
1965-86 (Anticipated) Rs. 25.44 lakhs

State Sector:
Hs. 145.43 lakhs

(Anticipated) Rs. 314.62 lakhs
Total Rs. 460.05 lakhs

Likely Shortfall Rs. 339.85 lakhs

The main reason for shortfall In
exp-nditure is the de-laration of
emergency twice during th: Third
Plan period ag a result of which
tourists s-hemss secureq & lower
priority both in the Central and State
Sectors. Some of the schemes had
alio to be dropped as a measure of
emnomy.

The foreign exchange earnings estl-
mated during the calendar vears cor-
responding to the Third Five Year
Flan period are as follows:—

1961 Rs. 18.49 crores
1962 Rs. 10.62 rrores
1963 Rs. 2050 crores
1964 Rs. 23.00 crorey
1065 Rs. 21.59 crores
Total Rs. 103,26 crores
—_—
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An allocation of Rs. 25 crores has
been included in the Fourth Five Year
Plan for the Development of Tourism.
The programmes to be taken up with-
in this allocation iy under preparation
and is expected to be forwarded to
the Planning Commission for approval
shortly. In the meantime, discussions
with the Statg Governments on the
Fourth Plan programmes are already
in progress in the Planning Commis-
sion und the final picture of the pro-
gramme in the Central and State
Sectrrs i3 likely to emerge by the
middle of December.

Cultivation in Alkaline Land

829. Shri Bishwanath Roy: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether any new kind of food-
grain has been developed, which
might give better yield in alkaline or
saline soil; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Communlty
Development and Cooperation (Shri
Bhyam Dhar Misra): (a) Yes. Cer-
tain varieties of paddy suitable for
growing in alkaline or saline soils
have been evolved.

(b) Under a Courdinated Schere
of L.C.AR, a high yielding alkaline
resisiant paddy variety, PVR.1 of 145
days' maturity, capable of yielding
2500 kg. per hectare of grain under a
PH of 8.7 has been evolved in Madras.

A short duration variety MGM_I'
which matures in 120 days and yields
upto 2800 kg. hectare in moderately
saline areas has been evolved in
Andhra Pradesh. Another strain
MCM.2 has very recently been evolv-
ed for saling areas in the same State.

Park Hotel, Calcutta

$830. Shri Madho Limaye: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether Government's attention
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has been drawp to the construction of
Park Hotel by Aminchand Pyarelal
Group of firms at Calcutta without
obtaining cement and steel permits;

(b) whether the Central Investi-
gating Agencies have collected any
material and evidence in this matter;

(¢} whether Government propose
to take over the management of the
hotel and impose penalties on the
party; and

(d) if not, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Under an informal
arrangement, the Department of
Tourism has been dealing with the
provision of hotel facilities to pro-
mote tourism and in that context has
been approving projects of hotel
construction, using its good offices for
the promotion and completion of
such ventures and recommending faci-
lities like import licences for certain
articles of equipment and consump-
tion. Otherwise the question of issu-
ing a licence for the working of a
hotel is within the discretion of the
authorities in the State. Ip that
context M/s. Amin Chand Pyare Lal
of Calcutta had approached the De-
partment of Tourism in February,
1963 with a proposal for the cons-
truction of a hotel at Park Street,
Calcutta. After relevant details had
been furnished, the project was ap-
proved by the Tourist Department in
September, 19668 with certain stipu-
lations regarding the fixation of room
rents, etc, The position as to whe-
ther any permits for cement and steel
were issued is being ascertained. So
far as the Department of Tourism is
concerned, it was approached in the
initial stages for allocation of cement
and the application was recommended
to the State Government. On another
occasion, because they were unable
to get their full requirement from
the State Goverrment, they again
approached the Department which
recommended the application to the
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Ministry of Industry for the release
of cement from the central pool but
the Ministry suggested that the re-
quirements of the hotel should be
met by the State Government itself.

(b) The centre investigating agen-
cies have no information about the
subject-matter of this Question.

(c) and (d)., The hotel is still under
construction and the question of tak-
ing over the management of the hotel
does not arise at present.

L ici it
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Live-stock Assistants in Kerala

832. Shri Warlor:
Shri Vasuodevan Nalr:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:

(a) whether Government have re-
ceived recently any representation
from the Live-stock Assistants iIn
Kerala State regarding their promo-
tions and emoluments, risk allowance,
ete.; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, Sir.

(b) The case is under considera-
tion of the Government of Kerala
State.

Bupply of Chemical manure to States

833, Shri Kolla Venkaigh: Will the
Minister of Food, Agriculture, Com-
munity Development gnd Cooperation
be pleased to state:

(a) the quantities of different che-
mical manures supplied to the various
States during the second quarter of
1966-67 against the quotas for the
Year; and

(b) the reasons for the failure, if
any, in meeting the demand according
to the previous promises made?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Bhyam Dhar Misra): (a) and (b).
Allotment of fertilizers to the States
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from the Central Fertilizer Pool is
made on & quarterly basis. Fertili-
bers have so far been allotted for
three quarters, i.e., April to June, July
to September and October to Decem-
ber, 1966. The quota to be allotted
for the quarter January-March 1887
will be decided by the end of Decem-
ber 1866. A statement indicating the
allotments made for three quarters,
i.e., April to December, 1966, the total
supplies made during the second quar-
ter (July—September, 1986) and the
supplies made from 1st April upto
20th October, 1966 is laig on the
Taple of the House, [Placed in Lib-
rary. See No. LT-7252/66].

Every effort is made to complete
supplies against the allotments within
the quarter but owing to the follow-
ing reasons, supplies have been slow=
ed down to some extent:—

(i) The internal production of

fertilizers in the factories,
viz,, Nangal and Fertilizer
and Chemicals Travancore

Ltd., Alwayz was hampercd
due to cut in electric power
supply and in the case of
Rourkela due to inadequate
supply of coke oven gas,

(ii) Imports had- been lower than
expectations as shipments
against U.S, Aid Programme
comrmenced late, due to pause
in AID,

(iii) Certain States were slow in

furnishing despatch jnstruc-
tions,
(iv) The movement of fertilizers

by road by State Governments
during the quarters wag also
not upto expectations.

Super Bazar, New Delll

834, Shrimali Tarkeshwarl Sinha:
Will the Minister of Foad, Agricul-
ture, Community Development and
Cooperation be pleased to state:
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(a) whether it is a fact that because
of constantly long queues, g large
number of purchasers at the Super
Bazar, New Delhi go disappointed;
and

(b) if so, the remedial measures
taken by Gowernment in this regard?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shrl
Shyam Dhar Misra): (a) No. This
does not happen generally—although
it is possible that during the first
week of a month when the rush is
great, some people might have gone
back disappointed.

(b) Wherever, long queues have
been a normal feature, additional
counters have been opened and sup-
ply of stocks increased.

Super Bazar, New Delhi

835, Shrimati Tarkeshwari Sinha:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
Super Bazar in New Delhi has ad-
versely affected the sales at other
Cooperative stores in the capital; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shrl
Shyam Dhar Misra): (a) No. The
sales of primary consumer coopera-

tive stores located in different parts
of Delhi are mostly confined to ra-
tioned commodities which are oot
handled by the super bazar.

(b) Does not arise.

Super Bazar, New Delh)

836. Shrimati Tarkeshwari Sinha:
Shri A. K. Gopalan:
Shri Umanath:
Shri Nambiar:
Dr. Saradish Roy:
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Will the Minister of Food, Agricul-
ture, Community Development and
‘Cooperation be pleased to state:

(a) whether it is a fact that bills
of the New Delhi Municipality Com-
mitteg involving huge amount on ac-
count of water and electricity charges
are outstanding against the Super
Bazar, New Delhi; and

(b) if so, the reasons for the delay
in payment of the bills?

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) No; pay-
ment of two bills amounting to
Rs. 8401.85 P. received so far by the

Cooperative Store Ltd, from the
N.D.MC. for electricity and water
consumed by the Super Bazar has

been made.

(b) Does not arise.

Super Bazar, New Delhl

837. Shrimati Tarkeshwari Sinha:
Will the Minister of Food, Agricul-
ture, C ity Develor t and
Cooperation be pleased to state:

(a) whather it is a fact that the
Super Bazar in New Delhji has suffer-
ed a loss involving huge amount dus
to pilfcrare by the empioyees; and

(b} if so, the steps taken to curb
the malpractices adopted in this re-
gard?

The Deputy Minister in the Minls-
try of Food, Agriculture, Communily
Development and Cooperation  (Shri
Bhyam Dhar Misra): (a) No,

{b) Does not arise.

Gramsevaks in Kerala

838. Shri Mohammed Koya: Will tne
Minister of Food, Agriculture, Com-
munity Deve'opment ang Cooperation
be pleascd to state;

(a) whether Government have ro-
cently received any representation
from 1he Kerala Gramsevaks Non-
Gazetted Officers' Association;

Written Answers 1800

(b) if m their demands; and
(c) the action taken thereon?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shrl
Shinde): (a) No, Sir,

(b) and (c). Does not arise.
famra aew wfwn @, Age
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Consumer Cooperative Socletles

in Delhl

840. Shri Yashpal Singh:
Shri M. L, Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shrj P. C. Borooah:
Shri 8. C, Samanta:
Dr. M, M, Das:

Will the Minister of Food, Agricul-
ture, Community Development  and
Cooperation be pleased to state:

(a) whether Government have as-
sessed the working of the Consumer
Cooperative Socicties functioning 1n
the Union Territory of Delhi;
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(b) if so, whether they are running
at a loss; and

(c) the steps Government propose
to take in this regard?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.
The Government have assessed the
working of 286 consumer cooperative
societies functioning in the Union
Territory of Delhi for the period
ending 30th June, 1968.

(b) Of the 286 consumer stores, 102
stores have incurred losses,

(¢) The responsibility for running
the stores on economic lines vests in
the societies themselves. They must
acquire better premises, enlist more
members, collect more share capital,
improve managerial efficiency and cx-
pand and diversify their business.
Government is regularly emphasising
these points,

Inter-Btatey Navigation

841, Shri Yashpa] Singh: Will the
Minister of Transport, Avlation, Ship-
ping and Tourism be pleased to state:

(a) the extent to which the rivers
of this country have been exploited
for the inter-State navigation during
the last three Plan periods; and

{b) the amount allocated for this
purpose during the Fourth Five Year
Plan?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) The required
information is being collected and
will be laid on the Table of the Lok
Sabha as soon as possible.

(b) The draft outline of the Fourth
Five Year Planincludes a provision
of rupees thirteen crores for Inland
Water Transport programmes. The

NOVEMBER B8, 1968
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details of the programmes are being
worked out,

Production of Lac

842. Shri Maheswar Naik:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri 8. C, Samanta:
8hri P. C, Borooah:
Shri Bhagwat Jha Azad:
Pr. M. M. Das:

Will the Minister of Food, Agri-
oulture, Community Development and
Cooperation be pleased to state:

(a) the total production of lac in
the country during the current season
and how the figure compares with
those of the previous three years, both
in volume and value;

(b) the volume and value utilised
as raw materials in the country and
exported; and

(c) the steps taken for the expan=-
sion of production amongst the grow-
ers?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dbar Misra:) (a) and (b).
The production of sticklag during the
first six months of 1966-87, i.e., upto
the end of September, 19668 is of the
order of 1.96 lakh quintals valued at
Rs, 212.88 lakhs. The relevant infor-
mation for the previous three years
is given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-7253/66).

(¢) The steps taken to increase pro-
duction include supply of good qua-
lity broodlac to the cultivators, sect-
ting up of broodlac farms for this
purpose and also to demonstrate the
improved methods of lac cultivation
and organisation of package pro-
gramme for the production of Kusmi
strain of la¢ in the main lac grow-
ing States. Other measures include
strengthening of the extension machi-
nery through the appointment of Lac
Specialist Supervisors who will also
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ensure that the requirements of
broodlac are supplied in time. Be-
sides primary cooperative societies at
the wvillage level and Cooperative
Marketing Federations in the major
lac growing States are to be organis-
ed for the improvement of market-
ing ot lac. At the Central level a
Lac Development Council has been
#et up under the Department of Agri-
culture to advise the Government on
productions development, marketing,
«tc., relating to this commodity and
@ Regional Office, Lac Development,
has been set up at Ranchi to pay con-
centrated attention to the problems of
development and marketing ag well
as to follow up the recommendations
«of the saig Council,
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Potato Research Institute, Simla

850. Shri A, K. Gopalan:
Shri Imbichibava:
Shri Dasaratha Deb:
Shri Kella Venkaiah:
Shri Maheswar Naik:

Will the Minister of Food, Agricul-
ture, Community Development and
Coopera.ion be pleased to state:

(a) whether it is g fact that Prof.
V. Bojnansky, Czech Botanist who
visited India recently said in Delhi
on the 27th September, 1986 that the
results of the Potato Research Insti-
tute at Simla were not up to the
mark;

(b) whether it is also a fact that
he expressed dissatisfaction at the
equipment, quality of seeds and cul-
tivation technique of the institute;
and
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(e) the steps Government propose
to take to improve the working of
the Institute?

The Deputy Minisier in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Bhyam Dhar Misra): (a) No. There
was press report to this effect in
Times of India (Delhji Edition) on
28th September, 1966 which was con-
tradicted by Prof. Bojnansky himself
by a letter to the Editor in the Timnea
of India (Delhi) Issue dated the 4th
October, 1968.

(b) No.

() Does not arise. It may, how-
ever, be stated that proposals have
already been drawn up for further
strengthening the work and facilities
at the Central Potato Research Insti-
tute during the Fourth Plan for which
an outlay of Rs. 134.90 lakhs has been
provided.

Sinking of Deep Sea fishing trawler
near Bombay

851. Shri A. K. Gopalan:
Shri Umanath:
Shri Nambiar:
Dr. Saradish Roy:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pl d to state:

{a) whether it is a fact that Kalyani
11, a deep sea fishing trawler, sank
near Bombay recently;

(b} if so, when the accident took
place and what was the strength of
the crew;

(¢) whether Government ordered
any enquiry into this accident;

(d) the findings thereof; and
{e) the action taken in the matter?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir.

(b) The accident occurred in July,
1965. There were 14 persons on board
M.T. Kalyani III, a vessel of the Deep
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Sea Fishing Station, Bombay. There
was only one survivor.

(¢) A preliminary enquiry into this
accident has been conducted by the
Mercantile Marine Department.

(d) The Enquiry Officer arrived at
the opinion that there were defects in
the vessel and deficiencies in the
safety measures and equipment, parti-
cularly the life saving appliances.

(e) A comprehensive review of
safety measures on the vessels of the
Deep Sea Fishing Station has been
undertaken. The report is being
examined in detail to determine the
further course of action. .

[ ]

Production of Commercial Crops

853, Shri Indrajit Gupta: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Government have any
proposal to finance special schemes
during the current year to increase
the production of commercial crops
like oil seeds, sugarcane, cotton, jule
and tobacco;

(b) it so, the main features there-
of; and

(c) the extent of assistance propos-
ed to be given to the States in this
respect?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) Yes; in res-
pect of groundnut, cotton, jute and
tobacco.

(b} The main features of these
schemes are to increase the per acre
yield in selected areas by _specined
application of inputs viz. increased
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use of fertilisers and adoption of pro-
per plant protection measures. The
special schemes drawn up for the pur-
pose envisage coverage of following
area during the current year:

T.00 lakh acres.
9.04 lakh acres.
4.25 lakh acres.
0.078 lakh acres.

(1} Groundnut
ity Cotton
(i) Jute

(iv) Tobacco

(¢} As regards pgroundnutl, cotton
and tobacco schemes, the entire ex-
penditure for the current year is being
met by the Central Government over
and above the Annual State Plan
ceilings. The expenditure includes
50 per cent subsidy to cultivators on
plant protection measures and 50 per
vent subsidy on improved seeds in
the case of groundnut only. Expendi-
ture on additional staff is being met
by the Government of India fully.

For the jute crop, urea for foliar
spray has been supplied free of cost
and 50 per cent cost of low volume
power sprayers for foliar spray has
been provided by the Central Govern-
ment.

Development of Cochin Port

854. Shri Manlyangadan:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Transport,
Avlation, Shipping and Tourism be

pleased to state:

(a) the recommendations made by
the Cochin Port Trust for development
of the Port;

{b) the number of recommendations
accepted and implemented by Govern-
ment and the particulars thereof; and

(c) the reasons for turning down
the other recommendations?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c¢). A statement
showing the details of the schemes
proposed by the Cochin Port Trust
for inclusion in the Fourth Five Year

1920 (Ai) LSD—5.
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Plan, the schemes accepted by Gov-
ernment for implementation in the
Fourth Plan period and the schemes
deleted from the Fourth Plan pro-
gramme together with the reasons for
the deletion is laid on the Table of
the House. [Placed in Library. See
No. LT-T7255/667.
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Central Sheep Breeding Farm

856, Shri Hem Raj: Will the Minis-
ter of Food, Agriculiure, Community
Development and Cooperation be
pleased to refer to the reply given to
Unstarred Question No. 3058 on the
23rd August, 1966 and State:

(a) whether it is g fact that the
flock of exotic sheep introduced as an
experimental measure at the sub-
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station of the Central Sheep Breeding
Farm at Gersa near Kulu has been
removed from there;

(b) it so, the reasons therefor; and

(c) the place to which the flock has
been sent?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes. Some exotic sheep
have been shifted from the Research
Sub-Station Gersa (Kulu).

(b) The transfer of the exolic sheep
has been made in accordance with the
programme of work to be carried out
under the project of the Central Sheep
and Wool Research Institute in
Rajasthan. This is a UN. aided pro-
ject with Central Station at Malpura
and 2 sub-stations at Gersa (Kulu)
and Mannavanur (Kodaikanal,
Madras). The programme to be fol-
lowed at Gersa includes the develop-
ment of fine wool Merino type of
sheep as suited to this environment
while at Mannavanur it is planned to
introduce wool-cum-mutton (dual pur-
pose) exotic type of sheep which
possess both meat and wool qualities
but the wool is of medium or coarser
type. This programme has been based
after studying the problem to improve
the loca] breeds of sheep which are
predominantly of wool type in Kulu
area and meat type in the South with
very little wool. The sheep which
have been shifted from Gersa were of
Romney Marsh (Coarse wooled) and
South down (medium wooled mutton
type) breeds suited for the work to be
carried out at Mannavanm (Kodaika-
nal). These sheep were received as a
gift some years back and as the
Kodaikanal station had hot been
established they were located at
Gersa (Kulu). Since the Kodaikanal
station has now been established the
sheep have been shifted to their
proper location. Simultaneously
exotic fine wool Merino type of exolic
sheep have also been shifted from
Malpura to Gersa,

(e} The exolic’ sheep have been
shifted to the Central Sheep and Wool
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Research Sub-Station at Mannavanur
(Kodaikanal).

Rice Purchased by Fooq Corporation
of India

857. Shri Kolla Venkaiah: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased 1o state:

(a) the quantities of rice or paddy
purchased by the Food Corporation
since ity formation in different States
in 1965-86 and upto the end of Sep-
tember, 1966;

(b) the prices at which .rice or
paddy was purchased by the Food
Corporation in 1065-866 gnd in Sep-
tember, 1966;

(¢) the prices at which the Food
Corporation sold rice or paddy this
year; and

(d) the cost of purchases and the
sale proceeds in 1965-667

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (d). The
information is being collected from
the Food Corporation of India and
will be laid on the Table of the
House.

Price of Rice in Andhra Pradesh

858. Shri Kolla Venkaiah: Will the
Minister of Food, Agriculture, Com-
mmnity Development and Cooperation
be pleased to state:

(a) the prices at which the rice was
supplied to retail shops in Guntur
District and other areas of Andhra
Pradesh from the Food Corporation
podowns and the rice millers’ godowns
in July, 1966;

(b) the prices at which this rice
was sold in the retail shops;

(¢) whether there is any difference
between the priceg of rice supplied
and sold by the rice millers and the
Food Corporation; and
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(d) if so, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (d). The
information is being collected from

the Food Corporation of India and
will be laid on the Table of the
House.

Food Gifts from Abroad

859, shri Kolla Venkaiah: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the quantities of different food
gifts received from abroad during this
year upto the end of September, 1986
for distribution in the drought-affect-
ed areas in the country;

(b) whether any part of the food
gifts from abroad was sold in the
market;

(c) if s0, the sale proceeds of the
food gifts sold in the market;

(d) how the sale proceedy were
utilised; and

(e) the areas in which sale

proceeds were utilised?

the

The Minister of State in the Minis-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Govinda Menon): (a) A statement is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-T256/86]

(by to (e). Gifts of milk powder.
dried peas, beans, biscuits and baby
food have been despatched to scarcity
affected States for free distribution
amongst the people. Gifts of food-
grains, except for 54,756 tonnes of
wheat received from the World Food
Programme and 3,971 tonnes wheat-
flour received from Canada, have been
merped in the general pool of food-
grains, excepi for 54,756 tonnes of
foodgrains purchased and imported
from other countrics. 6.000 tonnes of
vegetable oil received from the
U.S.S.R. has been sold to the Vanas-



1817 Written Answers

pati Manufacturers' Association. It
has also been decided to sel] 1005
tonnes of raisins reccived as gift from

Greece. R

It is proposed lo create a special
fund for relief of scarcity and rural
devclopment, The sale proceeds of
the gifts sold, alongwith cash dona-
tions received from gbroad, will be
credited to this Special Fund,

Some gift milkpowder was received
in torn and damaged bags. It was
not considered safe to send this milk
powder to rural areas as testing faci-
lities do not exist there. It was ge-
cided to hand over milk powder in
such bags to public sector dairy pro-
jects for use after proper testing.
The proceeds of this milk powder
will also be credited to this Special
Fund.

Transportation of Foodgraing im
Kerala

860. Shri A. K. Gopalan:
Shri Imbichibava:
Shri Dasaratha Deb:
Shri Kolla Venkalah:
Shri P. Konhan:
Shri M. N. Swamy:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the Food Corporation
of India has stopped transporting
foodgrains to various parts in Kerala
through boat cargo;

(b} the reasons therefor;

(c) the total number of workers
who lost their jobs so far due to this
decision of the Food Corporation of
India;

(d) whether the Naviga Thozhilai
Aillya Committee has represented to
the Food Corporation of India regard-
ing this matter; and

(e) if so, the decision taken there-
an?

The Minister of State in the Minks-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Govinda Menon): (a) No, Sir. The

Food Corporation of India continues
to utilize boat transport for movement
of foodgrains from Cochin to Allepy as
before. From 1-9-1966, the movement
of foodgrains by boats is also being
supplemented to the minimum extent
necessary by lorry transport in order
to expedite clearance {rom transit
sheds in Cochin port to relieve con-
gestion,

(b) and (c¢). Do not arlse.

(d) and (e). A representation from
Naviga Thozhilai Union has been re-
ceived by the Food Corporation
against road movement from Cochin
to Allepy and the same is under
consideration of the Corporation.

Parties to Foreign Visitors by
Ministry of F. & A,

861. Shri Warlor:

Shri Vasudevan Nair:

Will the Minister of Food, Agriecul-
ture, Community Development and
Cooperation be pleased to state:

(a) how many parties have been
given by Ministers and senior officials
in his Ministry to visiting foreigners
during the last one year; end

(b) the total expenditure thereom?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (8kri
Shyam Dhar Misra): (a) Twenty-
eight parties were arranged during

the period 1st October, 1865 to 30th
September, 1966.

(b) Rs. 13,427.45P.
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Dredgers with Kerala Government

863. Shri Imbichibava:
Shri Nambiar:

Will the Minister of Tramsport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the Government of
Kerala have got sufficient number of
dredgers to clean the ports;

(b) if so, the number thereof; and

(c) whether these dredgers are
being used for the minor ports in
Kerala?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No, Sir. No dredger
suitable for dredging operations at
the minor ports in Kerala is now
available with the State Government.

(b) and (c). Do not arise.
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Conference of State Ministers of
Cooperation

864. Shri Vishwa Nath Pandey:
Shrimati Ramdulari Sinha:

Will the Minister of Food, Agricul-
ture, Community Developmeat and
Cooperation te pleased to state:

(8) whether it is a fact that a Con-
ference of State Ministers of Co-
operation was held at Delhj recently;

~ (b) if so, the subjects discussed at
the Conference;

(c) the decisions taken therein; and
(d) Government'y reaction thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) and (¢). A statement showing
the subjects discussed and the con-
clusions/recommendations of the Con-
ference is laid on the Table of the
House. |[Placed in Library. See
No. LT-7257/86].

(d) Those recommendations which
call for action by the Central Gov-
ernment are under consideration. The
other recommendations have been
endorsed to State Governments for
necessary action.

Air Hostesses Pilols Dispate

865. Shri P. C. Borecah: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether inquiry into the LA.C.
incidents which occurred during flights
early thig year between Air Hostesses
ang Pilotg one between Calcutta and
Hyderabad and the other between
Delhi and Nagpur, hag been complet-
ed;

(b) it so, the
inquiries; and

results of the

(¢) Government's reaction therelo?

The Minister of Transport, Aviatien,
Shipping and Tourism (Skri Sanjiva
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Reddy): (a) to (c). The Indian Air-
lines have completed the enquiry into
the two incidents which occurred on
2-1-66 and 30-1-88 on Calcutta|
Bhubaneshwar |  Visakhapatnam|
Hyderabad flight and Delhi|Lucknow|
Bhopal|Nagpur flight respectively. In
one case which occurred on 2-1-68,
the Enquiry Officer held the Aifr
Hostesses guilty of the charges fram-
ed against them. The Area Manager
accepted the findings and awarded
them the punishment of reduction in
pay by two stages in the time scale
applicable to themi. In the other case
which occurred on 30-1-66, the En-
quiry Officer held that:

{a) The Commander did not hawe
any wvalid reason to bring the
aircraft back to parking bay
from the take-off point. By
this above action, he has failea
to discharge his duty to operate
the service and is guilty of the
charge.

(b) The Air Hostess, in her refusal
to carry out the orders of the
Commander and to accept the
letter served on her on behalf
of the Area Manager, Delhi, is
guilty of the charge.

The Area Manager accepted the find-
ings of the Enquiry Officer and
awarded the following punishment:

(i) Air Hostess was awarded the
purishment of reduction in
salary by 2 stages.

(ii) Pilot was issued with a warning
letter to be more careful in
future.

Dockyard in Assam

866, Shri P. C. Borooah: Will the
Minister of Transport, Avlation, Ship-
ping and Tourism be pleased to state:

(a) whether Government have
sanctioned a scheme for the construe-
tion of a Dock yard in Assam for
building and repairing river vessels;

(b) it so, the details of the scheme
including its working capacity; and
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(c) the steps taken to implement
them?

The Minister of Transport, Aviatiom,

Shipping and Tourism (Shri Banjiva
Reddy): (a) No, Sir.

(b) and (c). Do not arise.
National Comference on Extensiom
Training

867. Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Unstarred Question No.

10268 on the 2nd August, 1968 and
state:
(a) whether the recommendations

made at the Third Nationa' Conference
on Extension Training have since been
considered by Government; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
Yes. The recommendations have been
examined by the Government of India
and action has been initiated wherever
possible. As most of the recommen-
dations concern the State Govern-
ments they have been forwarded to
them for consideration and necessary
action.

Electricity to Ald Growth of Seeds

868, Shri Hari Vishnu Kamath: Will
the Minister of Food, Agricultare,
Community Development and Co-
operation be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a news
item captioned “A shock for the Seeds;
Electricity to aid growth” in the
London Times of the 20th September,
1968;

(b) whether it is a fact that as stat-
ed therein, “experiments in electro-
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activating grass, rice, tea and cotton
are going on in India"; and

(e) if so, the details thereof?

The Depuly Minister in the Minis-
try of Food, Agriculture, Community

Develop t and Cooperation (8hri
Shyam Dhar Misra): (a) Yes.
(b) and (c). Experiments had

been carried out by Indian Scientists
during 1931-49 on field crops and
trees by soaking seeds in sparked
water, irrigating crops with sparked
water and energising the soil by
sparking. No. significantly beneficial
results were, however, achieved; and
the work was not, therefore, conti-
nued.

West Coast National Highway

869. Shri Nath Pai:
Shri Surendranath Dwivedy;
Shri Harl Vishno Kamath:
Shri Hem Barua:
Will the Minister of Transport,
Aviation, Shipping and Tourism be

pleased to state:

(a) the progress made in complet-
ing the West Coast National Highway;

(b) the amount spent so far; and

(c) when the highway is likely to
be completed?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The progress achieved
in the construction of the West Coast
Road, which is not a National High-
way, passing through Maharashtra,
Goa, Mysore and Kerala, is as
follows:—

Maharashtra: Out of 301 miles, 261
miles of the road have been completed
in all respects, The missing link of
14 miles from Akeri to Patradevi
required for connecting the road with
Goa is yet to be improved. In the
remaining length of 268 miles, black-
topping or concreting work is in pro-
gress. Out of 111 major and minor
‘bridges, 108 have been completed,
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one is in progress and two are still
to be taken up.

Goa: Out of 87 miles, almost the
whole ‘road except in & length of
about 10 miles in the North, connect-
ing Goa with Maharashtra, had
already been formed before the
liberation of Goa but requiring up-
grading and improvement of its
surface which is now in progress.
Work on the missing link of 10 miles
has also been started. A small length
of about 3 miles in the Southern
portion requires realignment and
this work is proposed to be taken up
during 1967-68. The road is cut off
by three rivers, namely, the Colvale,
the Mandovi and the Zuarl The
bridge across the mandovi is in
progress, while the two bridges
across the Colvale and the Zuari are
still to be taken up.

Mysore: Out of about 175 miles,
the road portion in 82 miles has been
completed, Work in a length of about
9 mileg from Karwar to the Goa
border is yet to be taken up. In the
remaining length, works are in
various stages of progress. Out of
29 major and minor bridges, 25 have
been completed, three are in progress
and one is yet to be taken up.

Kerala: Out of a total length of
about 199 miles, about 175 miles have
been improved. In the remaining
portion, work is in various stages of
progress, Out of 31 major and minor
bridges, 25 have been completed,
another 5 are in progress while one
is still to be taken up.

(b) The expenditure reported so
far by the respective Governments is
as follows:—

Rs. (in croret)

(i) Maharashtra 5-8o
(i) Gon 0.72
(iii) Mysore 6 59
(iv) Kerala 2.94
ToTAL: 16. 0§
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(e} The road is expected to be
completed in all respects by the end
of the Fourth Five-Year Plan,
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FTH AT FUQT 114 FfEIg F1ogH
araey ¥ froyare w7 faar qar gr
o

(m) afz zi, a1 a7 7 IA&Y
"It 97 agr FEAE AV F 7

we yfx, avgafoe fawrs mar
wEwTT Hwrew # ag-wAt (s feeR):
(%) W#I37, 1966 ¥ 99 T8 H
IS F fAATa fq O /1 wEstA
fear mar 38 39 aqr &var g S
grat 7 At & s amfar &
fawg qafsa faar qr 1 gard g7 m49-
Y & wyme fwdl g dyer
FrE A 39 T IF¥IT IH AT W
afeafaa #370 ur 1

(&) =1 211

(n) JmAwrdr faseft qmas #
et @1 @ g oAl famay & w=a
T Ty FY ST |
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tfawn guragre WG & W
fama w1 aterew gnd wg 9%
gz grAT

871. st AT :
N gEW W w3 :

¥ ofeags, 3ggq, A aar
qdza g4 gF T4 FT FAT F49 fE

(%) #a1 3z 7w % f& fageas,
1966 . % 947 FAATZ T Ffega mgr-
AR FTARTA &1 0F TR faqm
AFATET 7arE AT 97 FoEATgIA F1oTr
qr

(@) afe zr, A plzar F #r
FOO Y ;AN

(w) 3% gdzar & w9 7 WA w1
ferdr gifa g% 7

afcagA, Iy, ArgA awuy qdzR
w1 (s w3 (F) 8 faaear
1966 ®1 ara # gfega oararsa
FURUA F OF TR ACAA AT
ITE F Iy Ao w1 ang gal-
e &1 '91% oavA’ & fand 741 37403
faraTr g7 nF magr (%) famrdt fam o
aigarA & g i F & fAg
araf ¥ T faar mar oty qroEY 91-
qfe fauraRar 1A% a@F TA7 AITA-
Frfed argars 3197 FATAT 447 |

(@) @z %1 919 gfeam na7=Tia
FT U WA AT KT ETE |

() ==t & 33 & 21a fadvam
w4 ARy 9 oaA § Framt fam 0w

LB TeE & frarg W @ owr A g

wfr ady 38
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Fisheries Potential of Wadge Bank,
Kerala

872, Shri P, Kunban:
Shri Umanath:

Will the Minister of Food, Agricul-
ture, C ity Develop and
Cooperation be pleased to state:

(a) whether Government are aware
of the immense fisheries potential of
the Wadge Bank off the coast of south
Kera'a;

(b) whether it is a fact that the
vast resources of the Wadge Bank
have not vet been exploited to  any
appreciable extent; and

(c) the estimated annual yield of
fish from this Bank, if it is fully ex-
ploited?

‘The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir. The
investigations have shown that it is
rich fishing ground.

(b) Yes, Sir. It is true that the
resources of the Bank have not yet
Treen exploited to any appreciable
extent. They will be exploited after
vompletion of the fishing harbour at
Vizhinjom,

(e) No estimate of the annual yield
has been made. However, earlier
investigations have shown that the
bank yields 500 lbs. of fish per hour
of fishing by a medium sized boat,

Sardines And Macherels 0il

$73. Shri P. Kunhan:

Shri Umanath:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government are aware
uf the importance of Oil Sardines and
Macherels to Indla in general and
Kerala in particular;

(b) whether the State or Central
Government have set up any station to
study the several problems connected
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with Sardine and Macherel fishing to
ensure the maximum catches; and

(c) what percentage of marine fish
landed in a year in India is accounted
for by Oil Sardines and Macherels
landed in the Kerala coast?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon). (a) Yes, Sir, The
shoaling fisheries of Oil Sardine and
Macherel which contribute a subs-
tantia] proportion of the marine fish
production of the country, have been
long recognised as economically im-
portant.

(b) Yes, Sir. The
search Institutes undertake studies
on the various problems conected
with Sardine and Macherel Fisheries
with a view to ascertaining factors
contributing to maximum sustained
yield:—

following Re-

(1) The Central Marine Fisheries
Research  Institute's Sub-
stations at Ernakulam, Cali-
cut, Karwar and Units at
Cannanore and Mangalore;

(2) The Central Institute of
Fisheries Technology at Er-
nakulam and Unit at Calicut;
and

(3) The Marine Biological Station
at Calicut under the Kerala
Government,

(¢) The perccntage contribution of
Qil Sardine and Mackerel landings in
Kerala to the tota] marine fish la.r!d-
ings for the whole of India wvaries
from year to year. During the ten yesr
period of 1956 to 1965, the percentage
varied as follows: —

(i) Ol Sardines. From ( 70% 10 26 sRe
the average percentage
being 16°44%,

From 1.129 (0 7. 46%
the average being  3.54%

(1) Mackerel
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Bhakra and Nangal Dams as Tourist
Resorts

874. Shri Daljit Singh: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) the progress made to develop
Bhakra and Nangal Dams In Punjab
as tourist resorts; and

(b) the details ot the schemes?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The
administrative approval for construc-
tion of a restaurant costing Rs. 5
lakhg at Bhakra has been issued and
the Bhakra Dam Administration are
taking up the work immediately.
The restaurant is expected to be
completed next year. It is also pro-
posed to provide a floating jetty as
well as motor boats and sail-boats
for aquatic sports in Gobind Sagar
Lake after the restaurant has been
commissioned. Provision for the
above facilities has been made in
the Fourth Plan programme for
development of Tourism., No scheme
for providing facilities for tourists at
Nangal is under consideration of the
Central Government. The existing
sccommodation at Nangal and Naya
Nangal is considered to be adequate.

Super Bazar, New Delhi

875. Shrimati Ramdulari Sinha: Will
the Minister of Food, Agricolture,
C ity Develop t and Co-
operation be pleased to state:

(a) whether Government are aware
of the criticism that the funds that
" have been locked up in Super Bazar,
New Delhi which caters more to the
needs of the upper or middle class than
those of the common people could have
been better utilised in catering to the
daily needs of larger population of

. common people; and
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(b) it so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). No.
Thg Super Bazar mainly deals in
articles and commodities which are
needed the common people. The
criticism is baseless,

Loan for High Yielding Varieties of
Food Crops

876. Shrimati Ramdulari Sinha:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state: .

(a) whether Government are aware
that due to procedural difficulty at the
Cooperative Banks and Reserve
Bank's !evel, the full requirements of
farmers for high yielding varieties of
crop are not met in many States;

(b) if so, the names of States and
the nature of procedural difficulties;
and

(e) the ways and means which are
being devised for the States  which
are not able to provide full finance for
high yielding varieties of food crops?

The Deputy Minister in the Minils-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) No.

{b) Does not arise,

(c) Special credit limits have been
provided by the Reserve Bank of
India to cooperative banks for meet-
ing the full credit requirements of
members of cooperative credit socie-
ties participating in the High-yielding
Varieties Programme. In addition,
Government taccavi has been provid-
ed, where necessary, for 'meeting the
credit requirements of non-members
for the programme.
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arf= 7 Afea—1 ame g 1 saw

877. Wo WEIAW WATY : &qT
aw, pfy, amafoe fews oo
qEgwET qAT A7 ATWA T T KA

(%) arégn afra—1 aras @
#1 99 7% §4 feadr ves wfw # Jm
mT F o, AT

(@) a9 9= F1 379 T FMAT
fradt afzgf g 7

ww, yfa, mgafas faera mar
ALEIT AAT # ITAAT (S TTHNT
fast) - (%) 1966 ¥ TUF FAH A7
fafaz wrs0i & ar £ ariqn #fza—
fomm #1 7arf Fman 5. 52 A OFT
afg o wr w9

() =dt Ag A FrTg A% 2
fa war @i fa acdan afza-
a1t i gemza @ feAarafg g

Gadgil Committee’s Report on Co-
operative Farming

878. Dr, Mahadeva Prasad: Will the
Minister of Food, Agriculture, Com-
munity Develop t and Coop lon
be pleased to refer to the reply given
to Unstarred Question No. 853 on the

2nd August, 1966 and state:

(a) whether any action to imple-
ment the recommendations made by
the Gadgil Committee on Cnoperative
Farming has been taken in consulta-
tion with the Planning Commission;
and

(b) if so, the details thereof?

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes

(b) The recommendations of the
Committee of Direction on Coopera-
tive Farming have been accepted by
the Government, A policy letter has
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been issued to the State Governmeats
in this connection,

i ¥ diw «nf mar pfw ghare
Rar

879. ¥Mo WETAX AT : ¥IT &N,

sfe, amqufaw fowrs  awr  aperc
T 77 q|Td #7349 fw

() =1 o7 a9 ¢ f5 vaF o0
H @ & qar g qbaT ka1 ¥
FAfqT FTH &1 0T AlwAT & ; W

(=) afz gt @t zmar s ww @7

aw, 3fy, amqarfos faea o
HEEIT WATen § I9WH) (o savew
fast) : (%) Sdt qdfa gwar #
walag ¥ I § 5 FF15 1% G a9
g 437 ¥ g w07 T FETTA R
Sl # e AT At A1 FenET
&M H1T 5 Tredl 7 sqriaa fen sma
forast &t o afw & 3 ave swaey
CAUAN!

sfa Har ¥ woonm, Fmare A
i ATl agr wwEd far 3
#1 gfaam fEgmt &1 21 91T 327 Anfo
faw st @igt w8 & 97 3491 99l
IR fFgT AT R

Bennett Coleman Company

880. Shrimatj Maimoona Sultan:
Will the Minister of Law be pleased
to state;

(a) whether inguiry into the affairs
of M/s. Bennett Coleman Company
has been completed; and

. (b} if so, with what results?

The Minister of State in the Minis-
try of Law (Shri C, R. Pattabhi
Raman): (a) and (b). On the basis of
the irregularities disclosed in the
report submitted by the Inspector,
who was originally appointed in April
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1963, two petitions u/s. 388B and 398

- and 401 of the Companies Act have

been filed before the Companies Tri-
bunal. An F.LR. has also been
lodged with the Spetial Police Esta-
blishment. The Petition of the Union
of India under sections 398 and 401 of
the Companies Act is being heard
every month by the Companies Tri-
bunal on completion of which orders
will be passed by the Tribunal under
section 402 of the Companies Act,
1956,

Refusal by Pilots of IAC to take a
Test Flight

881, Shrimati Maimoona  Sultan:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to state:

(a) whether it is a fact that the
Pilot of the Indian Airlines Corpora-
tion refused to take a service aircraft
for a test flight on the 8th Oectober,
1966 at Bombay and as a result, pas-
sengers bound for Calcutta were
stranded at the airport for more than
eight hours and services to Goa and
Hyderabad were cancelled;

(b) whether Government
looked into the matter;

have

(¢) if so, result of the inquiry; and

(dy the stepg taken to eliminate
such disputes entailing inconvenience
to the public?

The Minister of Transport, Aviation,
Shipping and Tourism (Shr; Samjiva
Reddy): (a) Yes, Sir.

(b) to (d). The General Manager,
Indian Airlines called a meeting of

the representatives of the Indian
Commercial Pilots’ Assocation and
Engineers’ Assocation on 18th

October, 1966 with a view to devising
ways and means of avoiding such in-
cidents. It has been arranged to have
periodic meetings in the areas to dis-
cuss any points on which there is a
difference of opinion between pilots
and engir eering Department,
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Sugar Factories in Gujarat State

882, Shri Jashvant Mehta: Will the
Minister of Food, Agriculture. Com-
munity Development and Cooperation
be pleased to state:

(a) the number of applications for
sugar factories received from Gujarat
State Sugar Cooperative Societies
during 1965-66 and this year so far;

(b) how many sugar co-operative
societies have received letters of in-
tent;

(e) whether these sugar coope-
rative factories are facing finincial
difficulties due to refusal by the
Industrial Finance Corporation to
advance loans; and

(d) if so, the steps Government
have taken in the matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t ang Coop lon (Shri
Shinde): (a) During the ycars 1965
and 1966, two applications have been
received for setting up cooperative
sugar factories in Gujarat State,

(b) Letters of intent have been
issued during 1965 and 1966 for esta-
blishment of two cooperative sugar
factories in Gujarat State. These are
out of applications received before
1965.

(c) and (d). Representations have
been received from Gujarat saywng
that the loan applications are pend-
ing for quite some time, The Indus-
trial Finance Corporation of India is
finding it difficult to continue assis-
tance to the sugar industry on a scale
as had been done hither to fore, in
view of the limited resources at its
disposal and the heavy demands tpm
several other high priority industries.
The matter is under consideration.
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2, Tiferd ag FeamaaAr A9 & et 2
& agf faege 1w vomes a8 2
TqIfY, T {FETT & ©T WA AT w1
 fad w1 T @ W guAT W g
9 AHT F qEN 9T 7 &1 oeT |
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T wa IEE qeeTd & Aram
Wﬁﬁ';lﬂﬂiw?l{rﬂ@' IBAT |
aafa 7r9g &'t smatfaa 47 faafog o
T aod 57 o @

Smuggling of Rice to East Pakistan

885 Shri D, C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether any cases of smuggl-
ing of rice to East Pakistan through
West Bengal have been detected re-
cently; and

(b) it so, the action, if any, taken
by Government in this regard?

The Minister of State In the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir.

(b) Does not arise.

12 hrs.

RE: MOTIONS FOR ADJOURNMENT
IncIDENTS 1IN DELmr

Mr. Speaker: I have to inform the
House that I have received notices of
eight Adjournment Motiong on  the
incidents in New Delhi on the Tth
Noverber, 1968. Shri Hukam Chand
Kachwai's motion is the first. He gave
niotice of his motion yesterday. The
second one ig in the name of  Shri
Prakash Vir Shastri. Because a state-
ment had been made yesterday I was
not inclined to give my consent, but
now 1 think these notlces are 1n or-
der and I give my consent to the mat-
ter being raised, 1 will now call upon
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Shri Hukam Chand Kachwai to ask
for leave to move the adjournment ot
the House.

Shri Ranga (Chitoor): You may
read it, Sir, all of them may not be
on the same subject.

Mr. Speaker:
after the other.

Shri Hukam Chand Kachwai's mo-
tion reads:

I will read them one

"“Use of tear gas, lathi-chargé
and firing by police on ten lakh
demonstrators demanding a ban
on cow slaughter. Failure of Gov-
ernment to protect life and pro-
perty thus causing great unrest
among the masses.”

Shri D, C, Sharma (Gurdaspur):
What about the burning of  buses,
burning of cars, burning of buildings
and all that?

Mr. Speaker: Shri Kachwai may
ask for leave of the House to move
for adjournment of the House. (Inter-
ruptions). If other motions are
separate from it, they will be taken
up scparately one after the other.

ft gFv W= wgTa (397E)
wEny RRlem, § 5T a9 §1 FI-00
F7H &7 WARTA A0EATE |

st W ¥aw qraw (TTEAE):
wEGE HARN, #wmwywﬂﬁaw’
g & fAm

e WERY AL, FIEET A
oTavGEAT AG & |

Mr, Speaker: Is there any objec-
tion to leave being granted?

The Minister of Parliamentary Af-
fairs and Communications (Shri Satya
Narayan Sinha): We object to 1t

Mr, Speaker: As there is objection
to leave being granted, I shall ask
those ‘hon. Members in favour of
leave being granted to this motion
1o kindly stand in their places.
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1 find there are only 22 hon. Mem-
bers in favour of this motion. The
requisite number is not there and
therefore I have to inform the hon.
Member that he does not have the
leave of the House,

The next one-is in the name of Shri
Prakash Vir Shastri which says:

“Government's failure to check
firing on ban-cow-slaughter de-
meastration and fire in govern-
ment buildings.”

This is nothing different. The next
one says:

“Failure of the Government to
maintain law and order in the
capital on Tth November 1966
resulting in large-scale loss of life
and property.”

This is also just the same and that
also ig barred. The next one is by
Shri Madhu Limaye which says:
“Utter failure of Government to
check disintegrating tendency im
the country due to dissentions in
the Ruling Party resulting in ten-
sion, firing, looting, bloodshed in
the capital and conspiracy of
avoiding students’ revolution.”

s TR #uw avw - weme WRIET
qowT A g1 sat &, fgedn # W gAA
¥ g o7 S

W WER anwﬁwﬁm
AT £

ot g femdy (wi7) @ & 9z AT

B
W RN ALY, FART TETF AR 2

This is alsn just the same as the
others.

The next one is by Shri 5. M. Ba-
nerjee which reaas:

“Immediate need to discuss the
serious situation in Delhi arising
out of police firing on the demons-
trators resulting in death of 7 peo-
ple and losg of property.”
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This does not ghow any failure (In-
terruption).

Then there i Dr. Ram  Manohar
Lohia’s motion:

“Death of geven persons as a
result of police firing in Parlia-
ment Street and injuries to more
than one hundred persons....”

This is just the same....(Interrup-
tion).

Mo TW WAEC wifgar (wEa-
a1z) . qA, weww wEky, IE H faw
ATA FT 1T & | AT 77 AT facga @
B owTa Y aE g arfeo

st T Raw qrag q7F A4 57 /@l
Frrgr war & 7 fge w1 93d ¥ oW
w41 et & 7 o A#) A fgo fgEr
T W (wmwmr)

wEw WEww . qiEgiiz =

77 qfew ® AT & 7 wrefwai s g

ot 100 & wfew sfer ana-amiw

F AT KD TMT FTA F HTHIT &S
OaRAT |

- I give my consent to the matter being

raised, I will now call upon Shri Ram

Manchar Lohia to ask for leave to
move the adjournment of the House.

o T AAET difgar : F gEGA
g g a2a § R g wewee w5 faar
W |

Mr, Speaker: Is there any objection
to leave being granted?

Shri Satya Narayan Sinha: We
object to it.

Mr. Speaker: As objection to leave
being granteqd is taken, I shall request

those Members who are jn favour of

Jeave being granted to rise in their
places. .. .1 find that only 30 members
are standing in support of the motion,
So, 1 have to inform the Member that
he does not have the leave of the
House,
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AT FHUHRT TLATT TE =T |
Mr. Speaker: Now I will take the

one given notice of by Shri Surendra-
nath Dwivedy. I find that he js not

here,

Shri Hem Barua (Gauhati): Sir, I
am here. .

Mr. Speaker: All right. It reads

as follows:

"The dismal failure of Govern-
ment to maintain law and order
and ensure sccurity to the proper-
ties of peaceful citizens against the
destructions perpetrated by de-
monstrators on November 7, 1966
at Dethi"

I give my consent to the matter be«
ing Taised, [ will now call upon Shrt
Hem Barua to ask for leave to move
the adjournment of the House.

Shrl Hem Barua: Sir, 1 ask for
leave to move the adjournment of the
House .

Mr. Speaker: Is there any object-
ion to leave being granted?

Shri Satya Narayan Sinha: I object
to it.

Mr. Speaker: As objection to leave
being granted js taken, I shall request
those Members who are in favour of
leave being granted to rose jn their
places. ...I nofice that only 45 Mem-

bers are standing in support of it
So, T have to inform the Member that
he does not have the leave of the
House,

Now 1 will take the one given
notice of by Shri Ranga, It reads as
follows: —

" “The fajlure of the Government
of Indiz to take necessary precau-
toinary mecasures in regard to yes-
terdays {7-11-86) unfortunnte
and shocking happenings 1n
Delhi in the near proximity of
Parliament House resulting in 7
deaths gnd over 184 pcople hav-
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[Mr. Speaker|

ing been injured snd subsequent
confusing orders jssued by the
Delhi Administration™.

I give my consent to the mater
being raised. 1 will now coll upon
Shri Ranga to ask for leave to move
the adjournment of the House.

.Shri Ranga: Sir, I ask for leave
to move the adjournment of the
House.

Mr. Speaker: Is there any objec-
tlion to leave being granted?

Shri Satya Narayan Sinha:
Jjeet to it

Shri Ranga: What did he say?

Mr. Speaker: He says that he ob-
jects to it. As objelion to leave being
granted is taken, I shall request those

Members who are in favour of leave
being granted to rise in their places.

Mo W wAET wifgar : arATAEd
Tam@TIATOIr (e
Mr. Speaker: I find that only 40
Members are in favour of it. I have to
inform the Member that he does not
have the leave of the House. Now,
leave has not been granted to any
of the adjournment motions.
sit amare fag (F71aT) @ sdtae,
TTRAHE wmiE faad & §7 & F7 599
arg &1 o=wra =ifew
W WEnd : fwA {77 agans
4 foa & 37% 79F M5 TET AeH wY
wETA AG B
st wyererm (wifeen ) : For F0F wdew
H.WA & a8 A1 WG TATGT BT ADY
weqw Agy : § 7 53 A faaa
w7 7 7 fev 1 sa F fwad a3},
oA ZT OF FT ATH 71 G ST LAGT R |

I ob-

Mr. Speaker: Now we will take
up Paperg to be laid on the Table.

o T w1 wrE () 0 W
zr#:T Afz =17@ 4 347 529 ¥ 49
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CE T T H 37, A I:nﬁ‘l m‘
T FZ AT AGT A FS H D T
F1 5 mams S F am gw &Mt
F1 GETEMAT G5AT & At AL F A wiAr-
fam= #va7 § 59 %1 feafadt a7 s
21 (smmem)

Mr. Speaker: Order, order, Now, I
cannot control every word and every
syllable that is to be uttered by the
Members. It is only the Members
themselves who can maintain each
other's dignity and respect. It should
be for them to see that they do not..

st vy fam@ @ =7 # fenfat a7
T oaTa g ¢

Sl JOR XA WHAW | ATACEH HIT
AUTT T § FqT U E )

=t |4 femd : g FEATy £ Ay
Fegd ot fenfadt & fasrs w9 @
# 37 & foy 7Y F2A £ gA-mwUAr
grar §, gt fanfadt &7 aF w1 &

Y T wre g - A wT T w1l
¥

ot e . WeTel WEIeG, WL T19-
I WY T T e 7

WO SR : OTTRY T S A
? fe &% e Ady gom

st qaww : qF 5§ o A &
TAAT WGl &1 AT T, W10 §%
qTATLT ALY |

wew WERY : TANE ATed, #F
ara /A (97 §, 59 w19F7 28 § wogal
oA AT FATA ARY R

oY TEEE : FIT ATH AR FIAT 0
auT gWT SN ¥ w1 7

wenw wgd : # ox-0x ATa JE
A HEATE
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Y O $ 7Y FTA T A JI9A 7
a1 gwm !

W WERT  AF AR F1 9ET
#, IF T KA -TTHE ET AT &

1A A FqAE Tfgy 4r

=Y TR AAE qUEE : TAHT TrAval-
AT AT qAFAT A% 47 AGY, ITHT fw
a9 ¥ e fan mar 2, a7 awer
T wifgm 41 7

W WU : 5 A7F & T
famm wmpm, A 0 Frandr agy 99
YA | BT qr 3AE0 gaAr arg gt
2, g1 wiTv ey ) wet 7 orsE-
y= A far §, afes we qan
e fag 1 G E

o TW HAEC WFE : "I gz
o7 WIqF T qET FAT TAA

Wegw HEWRY ;I & a1E §TEhT |
T T | oafam, AT 9TIT H
s 1A

e T wawe ®fgm : m7e
az famr gm0

www wga : # E fean 2,
TAT WH H JE! 99T W1 RT

o (W WA Wifgan : 527 729
a7 F qat A v gifas &o T\

12,89 hrs.
PAPERS LAID ON THE TABLE

TELEGRAPH  (THIRD AMEND-
MENT) Ruies, 1966

Inpran

The Minister of Parliamentary
Affairs and Commauonications (Shri
Satya Narayan Sinha): 1 lay on the
Table a copy of the Indian Telegraph
(Third Amendment) Rules, 1886,
published in Notification No. G. S. R.
1265, in Gazette of India dated the
13th August 1966, under sub-section

1920 (A1) LSD—6.
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(5) of section 7 of the Indiam Tele.
graph Act, 1885, [Placed in Library,
See No. LT-T234/66].

Note By MiNisTRY OF EXTERNAL Ar-
FAams, New DeuH; To EMBASSY o
Cina 1IN INDIA

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): On behalf of Shri Swaram
Singh, I lay on the Table a copy of
note given by the Ministry of Exter-
nal Affairs, New Delhi to the Embassy
of China in Indig on the 4th Novem-
ber, 1966. |[Placed in Library. See No.
LT-7235/66].

PROCLAMATION BY THE PRESIDENT mm-
VOKING THE PROCLAMATION ISSUED IN
RELATION TO THE STATE oF PUNJAB

The Minisier of State in the Minis-
try of Home Affairs and the Minister
of Defence Supplics in the Ministry
of Defence (Shri Hathi): I lay on the
Table, under clause (3) of article 356
of the Constitution a copy of Procla-
mation issued by the President on the
1st November, 1966 revoking the Pro-
clamation issueq by him on the 6tk
July, 1966, in relation to the State of
Punjab, published in Notification No.
G. S. R. 1877 in Gazette of India dated
the 1st November, 1868 [Placeg in
Library. See No, LT-7236/66].

12,11 hrs,
RE: CALLING ATTENTION
NOTICES
(Query)

Shri Indrajit Gupta (Calcutta South
West): May I know whrether you have
decided not to allow any Cal] Attent-
ion notice during this session? In
this session you have not permitted a
single Call Attention notice by any-
body on any subject. Have you takem
a decision lo ban them?

iy A fererr : (WiTT) : @ W
a@l 77 fam #, Ia% fETw dw
FT |
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Mr. Speaker: No.

Shri Indrajit Gupta: I want to
know what you have decided.

Mr. Speaker: Each one is to be

taken on merits.

Shri Indrajit Gupta: In seven days,
not a single one has been allowed,

Mr. Speaker: I have sent one of
two to the Ministey concerned. ...

st ug fand : wF w34 A agn)

Shri A. K. Gopalan (Kasergod):
Many Call Attention notices have been
given and not even one has been
allowed. I had given g Call Attention
notice regarding nurses’ strike. That
has paralysed the Hospitals. I= jt not
an urgept matter of public impor-
tance? All those matters are concern-
ing very urgent public jmportance, If
you do not allow them, what do we
do?

Shri Hari Vishna Kamath (Hoshan-
gabad): You hag referreq some mat-
ters to the Ministers. May I remind
you that you had times without num-
ber told the House that when such an
important matter is referreq t» the
Minister, the reply should come to you
in three days, Now, one \eek has
elapsed and nothing has happened.

Mr. Speaker: It was not on the
first day that I hag referred it. It is
only later. Rather, I have sajd that 1t
should be replied in 48 hours or,
otherwise, I will put it on the agenda.

Shri Ranga (Chittoor): In regard
to my Call Attention notice, T have
been informed that the Education
Minister was not willing to answer.

_ Are we to understand that the fate of
the Call Attention notice is dependent
on, firstly, your consent ang then on
the consent of the Minister?

Mr. Speaker: No. The Minister has
not lo give consent,

Shri Ranga: It has happened. That
is the reply 1 have received that the
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Education Minister was not willing to
answer it

Mr, Speaker: That is only for the
Short Notice Question ang not for the
Call Attention notice.

Shri Ranga: There was a Call At-
tention notice also in regard to the
Osmania University. It was refused
and I had to make z mention of it
in my speech op the No-Confidence
motion, 1f the Call Aitention notice
wil] not be accepted, the Short Notjce
Question will not be accepted, then
what is o happen to us?

Mr. Speaker: I did disallow those
Call Attentiop notices because these
disussions coulg be had during the
No-Confidence motion, Now, Mr.
Rangy has himself said that he had
raised il. The Education Minister also
intervened in the debate. It was not
possible to have a separate discussion
during those days unless there was
something special. If someone brings
to my notice that such and such an
issue has not been answered by the
Minister then that would be a differ-
ent thing. 1 will have to consider it
now. But it could not be permitted
at that time.

ot o fowdt : TH w1 oW
wE

WU WEWT : §W A7E 7 AET |7
AT |

it wq fawdt : fay § Wy
& Anr w7 7%, 9ns 7@ faar a4 )

ot Tgwe fag  (qrTarET) oW
£ § o= ALY OO

Dr. Ranen Sem (Calcutta East):
Yesterday I have given a call-attent-

ion notice, 1700 nurses are on strike,
(Interruptions).
Mr. Speaker: No. Order, order.

Shri Jaganatha Rao,
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13.15 hrs.

PAPERS LAID ON THE TABLE—
contd.

(Fourti  AMEND-

1966

InpiaN  TELEGRAPH
MENT) RULES,

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): I beg to lay on the Table a
copy of the Indian Telegraph (Fourth
Amendment) Rules, 1886, published in
Notification No. G. S, R. 1493 in Gaz-
ette of India dated the 21st Septem-
ber, 1966, under sub-section (5) of
section 7 of the Indiap Telegraph Act,
1885. [Placed in Library. See No.
LT-7238/66].

Foop CorroraTiONs (NiNTH AMEND-
MENT) RuLks, 1966, ETC,

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shyam Dhar Misra): On behalf of
Shri Govinda Menon I beg to lay on
the Table:

1) A copy of the Food Cor-
porations  (Ninth Amendment)
Rules, 1966, published in Notifica-
tion No. G.S.R. 1576 in Gazette
of India dated the 15th October,
1968, under sub-section (3) of
section 44 of the Food Corpora-
tions Act, 1864, [Placed in Library.
See No. LT-7237/686].

(2) A copy each of the follow-
ing Notifleations under sub-sect-
tion (6) of section 3 of the Fs-
sential Commodities Act, 1955:—

(i) The Foodgrains (Prohibition
of Use in Manufacture of
' Starch) Amendment Order,
1966, published in Notification
No. G.SR. 1382 in Gazette
of India dated the 9th Sep-
tember, 1966.

(ii) G.5.R. 1432 published in
Gazette of India dated the
13th September, 1966,
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(iii} The Gram Zone (Movement
Control) Amendment Order,
1966, Published in Notifica-
tion No. G.SLE. 1431 in
Gazette of Indig dated the
14th September, 1966,

The West Bengal Essential
Commodities (Restrictions on
Movement) Control Amend-
ment Order, 1966, published
in Notification No. G.S.R. 1435
in Gazette of India dated the
16th September, 1966,

(iv)

The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Third Amendment
Order, 19686, publithed In
Notification No. G.S.R. 1504 in
Gazette of India gated the Ist
October, 1966,

(v)

| Placed in Library. See No, LT-

T7239/66].

OrpeErs oF THE DeELimrraTion Commis-
SION MAKING CERTAIN CORRECTIONS IN
THErR Omper No, 6 DATED THE
26T March, 1966,

Shri Hathi: On behalf of Shri C. R.
Pattabhi Raman, I beg to lay on the
Table, under sub-section (2) of sec-
tion 11 of the Delimitation Commis-
sion Act, 1962, a copy each of the fol-
lowing orders of the Delimitation
Commission, making certain Correc-
tions in the Delimitation Commission’s
Order No. 6 dated the 26th March,
1966, relating 1o the State of
Gujarat: —

(i) Order No. 6A published in
Notification No. S.0. 2213 in
Gazette of India dated the
20tp July, 1966.

(ii) Order No. 6B published in
Notification No. S.O. 2457
in Gazette of India dated the
13th August, 1968,

[Placed in Library. See No. LT=-

7240/66).
e
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Krrara Mortor VeHicLes TAXATION
RuLes, 1963, ETc.

‘The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha); I beg to lay on the
Table—

(1) A copy of Notification
S.R.O. No. 346/66 published in
Kerala Gazette dated the 13th
September, 1966, making certain
amendments to the Kerala Motor
Vehicles Taxation Rules, 1963,
under sub-section (4) of section
24 of the Kerala Motor Vehicles
Taxation Act, 1963 read with
clause (c)(iv) of the Proclama-
tion dated the 24th March, 1965,
issued by the Vice-President, dis-
charging the functions of the
President, in relation to the State
of Kerala. [Placed in Library.
Se¢ No, LT-7241/66].

(2) A copy each of the follow-
ing Notifications under sub-section

(3) of scction 133 of the Motor
Vehivles Act, 1939:—
(i) Notification No. 100/66/F. No.

68-334/66-Pub. published in
Andaman and Nicobar Gazette
dated the 12th August, 1866,
making certain amendment to
the Andaman and Nicobar
Islands (Licensing of Conduc-
tors for Stage Carriages)
Rules, TBE1.
(ii) Notification No. 130/66/F. No.
68-334/66-Pub. published in
Andaman and Nicobar Gazette
dated the 6th October, 1966,
making certain amendment to
Nicobar Islands Motor Vehi-
cles Rules, J939.

[Pluced in Library. See No. LT-
T7242/66].
13) A copy of Notification

S5.H.0. No. 350/66 published in
Kerala Gazette dated the 20th
September, 1966, making certain
amendments to the Kerala Motor
Vehicles Rules, 1961, under sub-
section (3) of section 133 of the
Motor Vehicles Act, 1930, ~ read
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with clause (e¢) (iv) of the Procla-
mation dated the 24th Mharch,
19635, issued by the Vice-Presldent,
discharging the functions of the
President, in relation to the State
of Kerala. [Placed in Library.
See No. LT-7243/66].

ANNUAL REPORT OF THE INDIAN CENTRAL
Coconur ComMmITTEE FOR 1864-65 ETC.

Shri Shyam Dhar Mdsra: I beg to
lay on the Table a copy each of the
following papers:—

(1) Annual Report of the Indian
Central Coconut Committee
for the year 1964-65 (Hindi
version). [Placed in Library.
See No. LT—7245/66].

(2) Annual Report of the Indian
Central Coconut Committee
for the year 1964-65 (Hindi
version). [Placed in Library.
See No. LT—T244/66].

3

Annual Report of the Indian
Central Coconut Commitiee
for the year 1964-65 (Hindi
version). [Placed in Library.
See No. LT—T7246/66.]

EssENTIAL CoMMODITIES AcT, 1953

Bhri Shyam Dhar Misra: On be-
half of Shri Shinde, I beg to lay om
the Table a copy of Notification No.
G.S.R. 1622, published in Gazette of
India dated the 20th October, 1086,
under sub-section (6) of section 3
of the Essential Commodities Act,
1955. [Placed in Library. See No. LT-
T247/66]

12.17 hrs.
ARREST OF MEMBER

(Shri Rameshwaranand)

‘Mr. Speaker: 1 have to inform the
House that 1 have received the fol-
lowing communication, dated the Tth
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November, 1086, from the Sub-Divi-
sional Magistrate, New Delhi;—
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not to continue in this manner. I will
ask the Reporters that when a Mem-

of Member

“I wish to inform you that Swami
Rameshwaranand, Member, Lok
Sabha, was taken into custody under
Sections 120-B 395!158114?{118;1{9]

307/332/438 1P.C. and section 9 of
the Punjab Security of State Act
today, the Tth November, 1966, gt
1 pm. He has been remanded to
judicial custody till 20th November,
1986." (Interruptions).

Mr. Krishnamoorthy Rao,

2174 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

NINETY-SEVENTH REPORT

Shri Rao (Shi-
moga): I present the Ninety-seventh
Report of the Committee on Private
Members' Bills.

12.17% hrs,

RE, ARREST OF MEMBER

o W WA SIEET (FEEET)
T =TT St F are ¥ uF gfaw avw
1 A & g FrwAmd & Tvem
gfas 417 # &7 T /17 AA 39 a1
1 w7 ¢ % o 4 wadt £ 977 97
o= |1 AFAT & | WA qAE qg T@ET
a# agd faewa g & Aedd & am
e nd, 9t 9= 7, AFT AT Aray
W1 7% §, IR ¥ OF w1 e gy w
®F 5T T T KT 97 73T
semgfEag o e A & L.
(Interruptions).***

Mr. Speaker: It should not be re-
sorded. 1 request the hon. members

ber stands up and begins to talk and
I ask him to discontinue it and he
does not, then that might not be re-
corded.

Shri Kamalnayan Bajaj (Wardha):
You must also issue instruetions to the
Press not to publish it,

Mo (W AT sfgar . weger
wgET, WY qg &g @ fF s T
foar srg, q Fowrd & o wew T@
afFa aa gy e g oy, | *H*

oW wged gz 7 famr A
(wrererr)

WP WA weETe ()
o |Ty v §, 9% 17 q@ey 90d)
(wrwaT)

o TN ww sk

werw wEg A e T w
W HAA AN, AT IT A RE

Teo TW wAET wifgar : oo

g1 fr fowrd = fear sy

W W A Ay R omo
I AT Y 1A @ E | W9 qEA 9
w14, at 97 a1a 42t ¢ {5 i g
T FE

e W AT Sifgar @ omw -

FTE 7 F777 &F uwEI J7 37 T
oY gOR W wEAW T FE §
sfe 4, #7 w7, F7 AL, T@E AT H
¥ Frw g Aifgd
oo wptew ¢ § dwETAl ¥ oot
wgm g fe q za fawn fowri g 1
ot w1 i 7 sty A EF A ET

e 1\_1:7!- recorded.
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Shri EKapur Singh (Ludhiana): I
wish to make humble submission with
regard to.... (Interruptions).

st gen @ weErn - fEad aew
72 &, femar ofx w1 &, 98 w1aw @
=1fgd

st o¥mTR =R (IFA)

wag #

st gwR W WA : Ag Fed 2
fogud waam & . - (wmaT)
T TE | (wmgam) . . WA
weaiy § 7 gfea 1 I A AR

ieet

weIw AgEd - AT ATy F7 f-

tfage et femodesit &, zaar
Fgar g fF ag mge a7 s
st gvR @ wEEW . WA

wgrey, 7 F21 & fF 9av ¥ Fgy @
1% wrefegi &Y gua s g, faofaat
¥ gTaTar § &7 I a1 A9 T1E @S
fasrea M gH a1g7 A @ & 7

T WD AT /T FAET ATH
grAgt 7w wEeg arE sA AH 0

st waem fag (a=0) o,
OF FIE AT A AT IFTEHF T |

6 AT 5T 9137 W ad)
& AT | wEA ATt & Arw q q|ar
4 27 g3 § FrEawr (smEew)

[Shri Hukam Chand Kachhavaiya
left the House]

Shri Eapur Singh: | wish to submit
that g certain omnibus direction which
you have just now given to the Re-
porters might be revised for the rea-
sons which I am going to mention just
now.

You have said that the Reporters,
whenever they find that you have not

** Not recorded,
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given any eXpress consent for a Mem-

ber to speak should not record what-
ever js said. ...

Mr. Speaker: The order that [ have
given that it should not be recorded
has been stated wrongly by the hoa.
Member; 1 have said that when a
Member begins to speak and then I
ask him to discontinue that, and still
in defiance of that he continues, then
what he speaks should not be record-
ed. That js what I have said.

Shri Kapur Singh That is all
right. (Interruptions).***

Mr, Speaker: These
shall not be recorded.

interruptions.

st oaw fay (FoA) o oww
HAAT 7 wAT 7 g awamay av fw A
&g TUTT ¥ v § I AT AR gfer
2 o Tg qE ST s w7 W@ d
A & wrAA g g & 79 ag wwa
T s aw gt ghaar §i

weqw Wy - qA1fag 317 TR
@t & W & IAE1 78 I fF g
FAGH TR FLF wq Wl 9% LT EE A
T F AT

st g femd (577) : ¥@ U
TE W WTEC R L.
U WEWT : ST ae

Shri Hem Barua (Gauhati): Yester-
day, while the hon. Home Minister
made his statement, he himself had
admitied that the statement was not
a full one because he could not collect
all the relevant facts,

Mr. Speaker; I have said already
that I shall ask the Home Minister to
collect all the information and them
make a fuller statement.
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ot wwow fay - weTS NERY
T AT 5T gHFF 97T FHATT T F37
q arge w1 &1 wigw faar) & @
faager afaa & wwwar § fs ogi
FAAT qAE T Faw @A v faaaw
g f& faa s 7 sfama foamar,
geRger ghama foamr w3z
qTO9 wear f e S100 gy /i
RIE & IART WG X qT AT ATALE FT
oAt FT feay (wreww)

# fgr fagza sem fF o= 59
F7F & ® AT FE JTET § AT TG
¥ gT WS FTF § | W qF I q¥A
e A e AT S st ER
A ATAT § T §H AR FISAT 984T
ST ST 39 9T g haen 2 faar san
g s e 4 78 fagr smom &1 ag
L WY Fmg A &

weqW WEd . weEl aTa g

ot waew oy o wF far @
FAATED |

wew wgw & W ge gy
AT THA

Shri S. M. Banerjee (Kanpur): I
have only one submission to make in
regard to your orders. In your order
you have mentioned that you have
asked the Reporters as well as the
Presg not to take note of it There
will be gome misunderstanding in
regard to this, if it is not clarified
turther. For, you have just said
that whenever you do not identify any
Member, despite this, if the Member
continues to speak, his observations
should not be recorded. 1 would only
request you that....

Mr. Speaker: I have not said that.
What I had stated has been wrongly
understood.

shri S. M. Banerjee: But I want

to understand one thing. 1 would like
to know whether you are the Speaker
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here or Shri M. R. Masani. Why
should he nod his head every time?

Mr, Speaker: 1 have not said that.
Now, Shri Madhu Limaye.

Shri S. M, Banerjee; Let me finish.

Mr. Speaker: Now, he might sit
down,

Shri S. M. Banerjee: Kindly hear
me,

Mr. Speaker: I have already heard
him ang I have answered him. What
else does he want now?

Shri S. M, Banerjee: Kindly allow
me to continue. Let me finish what I
wanted to say.

Mr. Speaker: It is not for him to
continue, 1 have heard him say what
he wanted to say, and I have said
that words that I have not uttered
should not be put into my mouth,

shri 8. M. Banerjee: [ have an-
other point to urge, and it is this. g
only demand from you that you may
kindly ask the Home Minister just to
publish the names of those who have
been shot dead. Are we not entitled

to know it?
Mr, Speaker: All right.

st Wy fomd © ooer wERG, W
3T AT T AT 99 g 4T 77
w%mfwfmmfaﬂﬁtw
ot & frte @ g fa o woFT &
farmres areart @ 0 af ¥ A1 w0 A
w71 fw ap grgiww 2 ar W ¥ ag
T AR g f oA T 8
FrrrgeAry #1 "mAT AEA A1 oOTH 99 A
&, 37 ¥ fgars &% 9o 2 A@ W
meﬁgwﬁ:#fﬁfﬁwﬁh
W?%_T?;ﬁﬁ-fﬂfwaﬁgm?qu
wat 3 sy iy ¥feq & e fro 2o
o § #% g9 a1 &1 AT AFHT
f 2w & w7 F WG FT AT FT
aTE fp wqrt A1 & wraer 7 oA A
qwa;ﬂqﬁﬁwﬂmw}?‘ﬁgﬁ
a7 drewr Wi ST AT A ¥
TreE w7A uw ¥ 70 { wpqerey)
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it v fag (arooET) o caret
& FT 9g wo IqEET 3 0

ﬂ"t;:l:-fﬂwﬁ: "I A geAT A
o | & 0w srgw RO AT @
f& w7 7% foft & faame @d mfww
AT AT AT A% FO W H IW A F
HTq FAT 7a4 2 7 & "fag ¥ faars
w= wX FeA F A F mifaw w4
% fan A7 A9 a1 aw wea 2 fw
gz 2 Wy g yateqnma sifow
fegn w1, @ | omE gTAATT AR,
@1 % 59 9% g2 ® A8 & gfww
froas # £, 5% e faenw @z omw
AT § w1 59 & @ 7 1t A
q1za, dre e ke 15wt fF avav
¥ g1 fywar 2 67w gfemn
Y TAEIAE A F AT H AT
amrawd #7 A¥aw wm HEmow
g Ea7 g

o W wAmy wfgm w4

gFIEAT FT TIT B 7

weqa wgten ;08 @ araway ST
ot a1 a7 taatan w9 e 7@ WM

wWo T WA wWifgw: T
AT F1 TR ATTUTA KTAT9T 194
1 FFT 2

WIS WEAW | A7 SRS e
w1 waTd AR 3T FA 7

o' TR AANT Wifgar . 37
sATa 7 Aifwd o

Ma@w: 30 & F1E e
Cw g Al R

W wy fowd: 1 gt faers
@ a1 2% ar g, afew wft &
fams 7 g aFm, & ww¥ qEer
, HveT e qEEr gt
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e wgten . XY sare @ e
s wrE sgaear &1 v T 2

Wl W femd ;. asqr FOAT
9% 4g 4f & w3 a% Fw afaa 7 @
ad mfem 7@ w1 AT T E
faars w1, o gfem Heay v
9lo Zlo WTo 7T ¥R AT & WM
Fmar AT | gt

oW WgiEg C 2AF AT § OFEr
w1 wwar # w7 gfew & 99 ofaer
fer &Y 9T 3aw o -F@E wE @Y
FuFT W g fafreer agr qom @
At IgH F wAfeT o @ 3

sit g fowdr - Ty AT W
I wre £fza Hemy w7 dve Zre we
A g |

st o Ate difwa (T2mT) (T
sfgar & esqarar & W & I qO
TF AT H g9 § A 3g 48 fF
Mo wifgar #za & f§ sidagm &
ifzaa 14 % faars wowr Ay
favy @ 31 & ag agemT wgar i ag
wizF 194 ez Hfoae=d F F
Gers 7T § T €9 & S g Gg
g AT AT I SqEAET qEAEY
grafa FC g1 ATt g

o Tw AT Mifgar: 194 §
A gt Az & dfea 71 sEer
frerer w¢ F@d o< fam ag @ 4z
194 Bz Ffaea=d & aux doart Fwar
t I T ¥ e dar wfew fen
gut & o fF arfearde arar &1 9%
T fAFe FT I A |

st an wgwm Qe () oAl
| 7Y ferld ¥ w= & =t vhwTes &
aTeY & T § e o sl T WA
e temy gro o feopely & 7 3w
g7 wafa ¥ § 3 ¥ wgw § o faw
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HAA g WAt aer ¥ W g I® aug
w feqr e ¥ vt A qz wmr f
IAE qrE &TEr At FT IqETEY A
#) & i w0 A g e oax
wr A T oY A 4 d Ay i
RFd Ao aaFea @
Iafeaa £ w17 |

WY v femd A, 92 wETew
FE

st 3o Ao fwaqt (WzER)
WY gy ¥ 4 A & fF e A R
fam ' fow ama qeg@? &3 v oaedy
6 T4 ¥ AT oF w9y fraeT
& e o FoaTT #Y agr & agL A
T FET | ATAHT WIAT &7 TFIA QAT
feqr ag oY o @ Sfew s g
fag & ot wmoF A o am it
!ﬂ'agqglﬂ action and reaction arc equal
and opposite. GWHT TTHT ¥ F1 wiEwHC
JETAEI R 1 .. (wmEeT)
g% 39 g7 mwmafs &7 @l 99 gofa &
WTETC 97 GY%T oW gy Wd, a1 a4y
AT 2T & fF gwEt a1 ST 9%
g1 HfFT S | gwnt Wy e A
wfawre & | g9 WIOHT WA T T
W WEGT QA FTT 9§ | 9 G
o § fF guet a7 T A9 A
qft | wrfear Sux & & 7, IE T
st FBAY WY AT FF AL T
%) ag AT a7 ¥ gredr § § auwa
gframqiegid A e g
& foiawm & af o @9 1 s e
AT Fa®! AT 9% av § wrow fae
s ¢ e o feafa & s saw
e a3 foe & Zewr s gafaere
won Jfgd |

st o To qrEElE (I ) - A=
garll 96 & g WAy A T g,
fe Qi wgi & frder o= &
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oW ¥ 5, ww §oagt &
FIT, FWT WEIRT F FT wrafe
@ § oM wmm v foale oaw
T w7 £

oF ArAArT Aaew o AqEF ¥ W
.. (voreww)

o7 ®o §o AW T AT WY
TR & Ay WY gH AT F O F2T0T v
&1 W g fieely oF wTR A
7 ag w7 & F9 F1 Friamg) & f63,
UNY, G, FETHT Y, A W a
£, & qFaw A faedwrd) 39 A &
mtl t-(m) L2

ot T foy: waw  wEeEm,
WTRY aw1 AT w0fEH 1 ag e AT
® &3 § fF I i o Wk
et & wf st FeATT =)

Shri Ranga (Chittoor): We could
not get the permission of the House
to discuss what had happened yester-
day, and you did not give permission
to any of the other members to raise
the particular question today. Is it
proper for my friend Mr. Malaviya
now to make such a categorical state=-
ment**? Would it be proper for this
House to allow that statement to
remain on the records? Should it not
be expunged?

Shri A. p. Sharma (Buxar):**

Shri U, M. Trivedi: I am very
much thankfu] to my friends on this
side and my friends on that side
also. ** I know Mr. Malaviys for a
long time.**

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): This may be ex-
punged from the proceedings.

e ——

s*Expunged gs ordered by the Chair
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Shri D. C. Sharmm (Gurdaspur):
From where did you get the money
for this bandh?

WL wG AGT HET AAT (N g
area fog): o s wreER &Sy
TS ¥ AF TAA ACH § TAT. .
(oW . AT WG ANET ST A
7% g% SEe g &1 gy A qw
foF A1 avw ¥ fareft o oy ww Ay
¥ 7 T Ay o v e & o
JUET FTE HIA 7 g | AT g A
A srea faore ok § S e g6 wwa
T§ AT T A F | g g%AT & AR
wE Y, & AT § A TS | W
T F & qg AT WIS AT
& 72 #F=a f1 77 fr &€ wen Fdr
9 8, 07 3991 9T g7 & 5 ag o
FX1 W gR w1 THd FH F4@ E A
g OF WA § g% g, woma
& §1T 97 g% 2, fF 2 ey Ay
QFEI FE | gg OF wAT WA E

%

=1 gft faon v (Fvmax)
% figaa we= ¥ wq W Few fF
o TF T FI GAMHT K1 qTiAw AT T
g 917 7u g fFEr & F9C 9g W
s fd g7 wIFn, Saer foraerd
# ag T R
Shri R, S. Pandey: Swami Rame-
shwaranand****** gave such a pro-
vocative speech and this situation

resulted out of this. It is nothing but
a fact.

it wy fowdr - 3 Mfa o e
¥ Faaqga 71 ¥ o fe
Led

seqy wEIRT | WK 6 9T st
&1k & & 9 §9 a0 | wroag
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wrfawr qaer &, Y & ot qaw f e
EHT aTF & A FO FAT T § A A
AT 2 WX g @ A a
wifgd . A0 T & A T@ wEr A
& 3 qarr w7 faar sy

12.36 hrs,

PAPERS LAID ON THE TABLE—
Contd.

STATEMENT RE' CYCLONE DAMAGE IN
MapRrAs

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): 1 beg to place on the Table
of the House a statement regarding
damage to ships caused by the Cyc-
lone at Madras on the 3rd November
1966. [Placed in Library. See No. LT-
T248/66.] (Interruptions.)

Mo (R AATR T Wifgan (weamans)
W e, q§ W1 @ W9 A
&7

st owy fewdr (Wiz) :  wmew
wifgar &1 gz wiw AT &, gy

oy
wreqw qgEa - & g e

e aR wART wfgan ;- fEa
fTHH B W 2 AR
¥ IEA  wrET ag wEr 9T fE
drw war B T A o (emwaw)
@ I B 1 (wraam) .
T8 T ¥ fas @ 20

gew WEd ¥ A
¥ aw g7 ST | R A Al
TATEAE XY qrad

Wo W wART wWfgw ;T
xS gt 2w

**Expunged as ordered by the Chair.
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e wgEd {9 qr argfa

st wa el @ w2\ qrm <,
7Z AT FAT AEY T |

e W wAge g 537
et | A qm wA g ¥
(sranA) a7 FATT 7,

O WERT ;. 39 ¥ §W N
ATSF G & | WUCAT 1 AT -
AR F FEA @R WF  WTE W
F1 @ w ws fow w7 afodr

0¥ WG E4TT  §E 97 ATET
uTE WTET L

aaa wFlaw . ™ § FE ane
WIF WIET AET @ | 7T F A4 A
9T, WY 7 ATz £, 9T I ¥ A
awmdi gt &, g9 sured gt g A s
formr s Afod f5 wmo sar Sy &
FQ IHAE 1 I1fgd a7 A F AT
feeswm @i WS & wHAT §, WIC
yeET F A1q a7 fee § Avg dgEmer
A

U% HIRAT §LiT . W7 & AT
fear & 1
wo W mAET g W@

oz ¥ wa W A ¥ fF @l o
¥ #g7 fe &% gAr Y GTHY, Far w7
fre T gw A wrAr Ay 3 4T ey
# fad 48t w1 & 3@ 1 o=, A
A waTat &1 fgar &Y g% A Y
#g1 1 ax fer ot off & Fax
g TR G g Il |

Shri Nambiar (Tiruchirapalli): Sir,
in Madrag there was a cyclone and
he has placed a statement on the Ta-
ble of the House. 1 want & clari-
fication from him whether funds had
been placed by the Centre at the dis-
posal of the State Government for re-
lief measures; there is such a huge
loss due to cyclone.

KARTIKA 17, 1888 (SAKA)

Suspension of
Rule 338 (M.)

Shri Sanjiva Reddy: I do not know
about the State Government. I am
only concerned with the Port. We are
asking them to spend money for relief
work in the ports.

1864

12,40 hrs.

MOTION RE. SUSPENSION OF
RULE 338 IN REGARD TO
FIFTIETH REPORT OF
BUSINESS ADVISORY

COMMITTEE

Shri Harl Vishnu Kamath (Hos-
hangabad): Mr. Speaker, Sir, I beg,
by your leave, to move the following:

“That Rule 338 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in its applica-
tion to the motion to rescind the
decisions given by the House on
the 3rd November, 1968 in regard
to the Fiftieth Report of the
Business Advisory Committee be
suspended.”

Mr. Speaker: He may not take

more than five minutes.

Shri Hari Vishnu Kamath: Yes, Sir.
1 would briefly make my submission
and 1 would request the House to give
earnest consideration and thought to
thig matter before they come to any
hasty decision; particularly I refer to
the hon. friends on the other side,
members of the Congress party.
This issue has been now referred to
in all the nationalist papers in the
country as that of the zero hour, and
the importance of the 2ero ‘hour
cannot be overestimated Permit me,
Sir, to refer to the very wise advice
that you gave to the Government
when you addressed the Presiding
Officers’ Conference on the 20th
October, just a few days ago.

Mr. Speaker: He need not remind
me of it

ghri Harl Vishnu Eamath: 1 want
only to draw Government's attention
to it, and I ask the hon. Members to
ponder over it. The Government is
concerned with this matter; they gtand
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on false prestige, cussedness and
obstinacy; perhaps they have not
seen your address; they have not read
your address at all perhaps. I may

no longer rest on the pars of its
from your address.

“We must realise that the poli-
tical climate in the country is fast
changing. The ruling party can
no longer rest on the oars of its
majority.”

I hope it does realise that. I do not
know whether in spite of your ad-
vice they realise that even in nation-
al affairs zero hour is now approach-
ing. Owing to their ineptitude and in-
efficiency, corruption, and maladminis-
tration, we are all approaching the
zerp hour in our national affairs.
They should take heed betimes. Then
“it has to plan well ity parliamentary
strategy.” Here again, they have woe-
fully failed since till the opening day
of the session. “No less dynamic
planning is necessary to face the par-
liamentary Opposition...."—I do not
know whether they have read this
at all, and perhaps many of them
have not read this address at all, I
think—". . . than facing an enemy on
the battlefield.” That, 1 think, de-
serves to be written in letters of gold
for the Government to ponder over
(Interruption).

An hon. Member: Venue of the
battlefield.

Shri Hari Vishnu Kamath: Yes;
enemy on the battlefleld. Just as we
faced Pakistan last September on the
battlefield: they have to plan  their
strategy equally well and efficiently.
Then, “The Government should not
only do the right thing" — they
are not listening to it; they do not care
% know what you have said, let
themn not listen to what T gay, bu_t let
them listen to what you have said—
*but must be able to demonstrate that
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they are doing so. There is No use
blaming the Opposition if the Gov-
ernment strategy fails.” I would re-
peat that the Government has failed
here woefully. “There is no use blam-
ing the Opposition if the Government
strategy fails.” Now, this iz very im-
portant—the zero hour in  national
affairs is approaching—it is on the
country, on the people. (Interrup-
tion) (Laughter). He is only laughing.
But we will have the last laugh. Do
not worry. So, the importance of the
zero hour cannot be over-estimated.

Then, let me quote again:

“Secondly the propositions from
the Opposition may be considered
on merits and should not be opposed
merely because they emanated from
the left side of the House.”

That is the advice you have given to
the Governmeni again. “Acceding to
such suggestiong from the Opposition
as may be reasonable,—please listen,
Leader of the House, please listen
now—", . . may create an atmos-
phere that the Government listens to
anything reasonable and may dispel
from the Opposition the feeling that
the Government listens only to highly
vocal and demonstrative opposition.”

Having said that, I would only re-
quest that the Government should
not stand on false prestige. May I
humbly plead, in all humility, with
all earnestness, that if the legislative
business, the budget and the other
financial business are the warp, then
this Question Hour and the zero hour
are the woof of the exquisite, parlia-
mentary fabric that you, Sir, enscon-
ced in that high Chair, no less than
the Member Opposite and the Mem-
bers of this House, are seeking to
weave in this country.

Mr. Speaker: He may finish now.

Shri Hari Vishnu EKamath: This is
an important proposition. If thin
motion is not passed by the House, if
this fails, then the other two motions
would not come up. Therefore, more
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time should be given, Sir, for making
our submissions on the suspension of
rule 338,

Mr. Speaker: We have discussed it
The suggestion now is only to sus-
pend the rule and then to tuke up the
motion for rescinding the decision.

S8hri Hari Vishou Kamath: You
will remember that in the Business
Advisory Committee—] did not want
to take credit for having brought for-
ward this particular motion—I made
a sporting offer to the Leader of the
House that he may move the motion;
let him move the molion; 1 do not
want o take any credit; let him move
the motion and take the credit for it
himself. Let it not be sasid that he
was not given the opportunily be-
cause he complained that day that
you climbed down and suggested that
they must move it. Even to that, he
does not agree. He iz nol reasonable
at all. He is not reasonably disposed
to your advice and your advice has
gone completely by the board; and
they have no respeci—-the wonden,
calcified mind of the Treasury Ben-
ches. 1 would, therefore, request you
to see to it. (Interruption).

Shri Sezhiyan (Perambalur): What
has the Leader of the House to say?

‘Mr. Speaker: There is no debate; T
only wanted to hear brief remarks by
Members.

One
Earlier

Shri Hari Vishnu Kamath:
word more and 1 have done. r
in the day. my hon friend Shri
Indrajit Gupta also referred tnlthe
absence of Calling Attention Notices.
They have bren conspicuous by their
ubsence so far. Supposing Calling
Attention Notices. Adjournmgnt
Motions, privilege motions, short notice
questions, and then slatements by
Ministers. all these come up on one
day: it has happened not once but
m;;nv times during the 1ast session and
in e\}ery session it may happen. Some_
{imes we have sat for 10 to 15 minutes
only. sometimes for one hour or one
ho\llr and a half. The business of the
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Government is not to tamper with
your discretion; you are there to con-
duct the business of the House; why
should they tamper with your dis-
cretion, the discretion of the Speaker?
You are here lo regulate the conduct
of business, If they are prepared to
ensure a quorum after 6 O'clock as
they have said—there was the meet-
ing of the commitiee convened last
Friday, the second meeting—because
that is the business of the Government
and they are taking responsibility, why
should they not ugree to the proposi-
tion that this maller goes back to the
Business Advisory Committee, because
a resolution has been passed and
adopted already and you cannot re-
seind it unless it goes back to the Busi-
ness Advisory Committee and comes
back to the House for its approval, and
why should they not accept and ac-
cede to the proposition that they must
maintain the quorum at the end of
the day, when this business goes on as
usual, the zero hour, for one hour or
one hour and a hal, and it will be
their business to see that the Bills, etc.,
are passed with a quorum even if the
House has to sit till 7 O'clock in the
evening.

So, with these few words, I move
that this motion be adopted by the
House.

Shri Radheial Vyas (Ujjain): Just
one sentence, Sir.

Mr, Speaker: If I give him the
opportunity, there will be a long de-
bate again. If I allow him one sen-
tence, should I not allow that for
others also? Now. the Leader of the
House.

oo e wAE Sifgm (FEar-
az) cAa A A A A T} ?
T A A ot A 7 g s

st UsEw e o ®m oA ae
aFd ¥ 1 g A wY e AR &

st ey frerlt (A7) : az wea-
qi wETA A | TE B MR gAAT
Eut.ofl
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Mr, Speaker: He must realise that
it 1 allow it, we have to hear so many
others also, and the debate has al-
ready taken place when we are taking
a decision, 1t is a decision to rescind
that old decision.

Shri M. L. Dwivedi (Hamirpur):
You should allow others also.

Mr. Speaker:

Shri Radhelal Vyas: 1 have only
to make one submission. A man who
wanis equity must come with clean
hands, The hon. Mover of the motion
and his colleagues  in protest against
the decision taken by the House, had
walked out, and they remained absent
for the whole of the day. If they
really wanted to have this decision of
the House revised, then they must
have participated in it and they must
have remained in the House. (Inter-
ruption) Having adopted a decision,
and having offered indignity to the
decision, 1 am afraid the House is not
in a position to revise and to review
the decision that has already been
taken, and I hope the House will not
review it,

Shri Kapur Singh (Ludhiana): How
does our walking out dirty our hands?
1 have not been able to understand it.

All right.

Shri Daji (Indore): Our walking
out has dirtied the Congress. (Inter-
ruptions) .

Shri Radhelal Vyas: You have
spoiled the reputation of our Parlia-
ment in India as well as abroad. (In-
terruptions).

Mr. Speaker: Order, order.

ot awow fwg (T) @y
oq ¥ = wPar § age e 2,
34 g g A R fawrr fifad 1w
FAT FH F TR OF WrAAr 1 av e
@fad, mifs ga au=st 2t & =57
%% A 777 & | °g W F A A
wFWET 2
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LU U LA e
T FE

N oo FrfEE F omaoww
A E

To T wAIgT Aifgar - 7 oy
AT AT AT F4Y A E P A qg wH
ot fag 81z 2 1 7 et AT Samar
F WY ST agi 45 @1 w7 |

Shri U. M. Trivedi (Mandsaur):
We are all here to talk reason and we
must be able to talk reason. Mr Vyas
overstepped the limits of reasoning.
There was absolutely no logic in what
he had said. He said those who want
equity must come with clean hands.
This is more than equity. You have
humiliated the opposition and the
opposition has come back. If you
want to satisfy your egoism, that
has already been satisfied. We
have already eaten the humble
pie, We are before you and we have
moved this motion. Let this be sent
back to the Business Advisory Com-
mittee for reconsideration. ‘That can
be done only by suspending the opera-
tion of rule 338, If you want (o listen
Lo reason, the reason is there. If you
do not want to listen to reason, you
can never listen. You can only wake
up those who are sleeping and not
those who are awake. [ am sorry,
Sir; 1 mean not you, but the treasury
benches. [If the Leader of the House
is awake to the situation let him not
create an impasse for nothing. If he
has got the satisfaction of his egoism,
let our egoism go down as much as it
can, so that your egoism may be satis-
fied. But do listen to the reason that
has been put forward and don't be
carried away by what Mr. Vyas has
said. He never means anything, he
simply talks for nothing.

Shri A. K. Gopalan (Kasergod):
Sir. it has become very clear by now
that the Government wants to muz-
zle the opposition and does not want
to hear their criticism. Why should
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they not agree to this being sent back
to the Business Advisory Committee
so that they may discuss it again?
This is just like Section 144 which is
being imposed outside. They cannot
have section 144 here, but that is
exactly what is happening here. They
do not want to answer any calling at-
tention notices. They do not want
to answer about anything that
is  happening in the country,
because if they give an answer,
it will expose their policies and
actions. It this motion is not ac-
cepted, then {he attitude of the ruling
parly towards the opposition  will

become very clear. When so many
things are happening outside, they
oaly want to discuss some Bidi or

Cigar Bill, but so far as human lives
are concerned, so far as the drought
in Bihar and so many other things
happening outside are concerned, they
do not want to give any answer. If
they reject this motion, it will mean
that they do not want the opposition
to say anything and they -want to
muzzle them. Then we will also have
to think whether it is useful to re-
main here and participate ip the deli-
berationg of the House.

Shri D. C. Sharma (Gurdaspur):
Sir. I think so far as the privileges of
Members of Parliament are concerned
whether they belong to the Congress
or to the opposition parties, you have
been very generous in conceding them.
For instance, we have beem  having
calling attention notices, short notice
questions, etc. We have been having
pointg of order, which have mostly
proved to be infructuous and have
done nothing but wasted the time of
the House. We have also had points
of privilege. There have been inter-
minable discussiong about them, but
ultimately we have found that most
of them were not at all points of pri-
vilege. My dear friend, Mr. Kamath,
was exaggerating out of all propor-
tion the importance of the zero hour.
1 do not know in what world he lives
and maoves.

Shri Hari Vishou Kamath:

tainly not in your world!

Cer-
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Shri D. C. Sharma: We also meet
all sections of people—foreigners as
well as Indiang and I may tell you
—excuse me for saying so—the zero
hour has downgraded the dignity of
the I*a-liament to such an extent (In-
terruptions) that a Member of Parlia-
ment who used to walk with his head
high formerly cannot do so now.

St TwAETE gRE (areEdl)
gt 7 wagrfmes T OwemErT
farar &, 9 & 34 B Ao WA OlET |
e & wam # wifem ogTETEw
& e 7 oY ST P &, T IAH
9 ® ¢ qql !

Wt wy fowd o AR ®
1 32 famit &Y &1 e ?

ot TwEww  TEw o OHEEE
# Ay 132 feeY @Y1 Ja AWT & qE
widY ¥t dvery & form ar, ag wt T ?
T I AT ¥ ¥R gORT &1 §SEd
gry ?

Shri D. C. Sharma: All kinds of
charges are levelled against us. For
instance, there was a friend of mine
who was**.

There is another friend who is talk-
ing in terms of quotas and permits.
Yesterday's bandh destroyed not only
human life but also property. It
jeopardised the lives of Congressmen.
Even the house of the President of
the Indian National Congress was at-
tacked. Tt was said that that bandh

was due to the dissensions in the
ruling party.
Sir, if you give my opposition

friends a long rope and permit them
to say whatever they like in the zero
hours and prolong the zero hour, there
would be a slow death of parlia-
mentary democracy in this country.
Therefore, we must stick to the de-
cision that we have already taken.

#sExpunged as ordered by the C"hair.
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Shri Eapur Singh: The hon. mem-
ber who has just preceded me said
something about the dignity of the
House having been lowered by what
is pappening during the zero hour. 1
wish to make a very short observation
on this, No matter whal guestions are
raised, no matter to what extent they
make the position of the treasury
benches inconvenient, no matter what
difficulties are created for the Govern-
ment by raising certain points on the
floor of the House, thereby the dignity
of the House is never lowered. The
dignity of the House is lowered by
advancing cheap arguments to support
the position of the governing party
which otherwise is untenable,

Shri Vasudevam Nair (Ambala-
puzha): What we  want is that
the entire issuye should be recom-
mitted to the Business Advisory Com-
mitte. We tried to make out last
time that the Business Advisory
Committee as a whole. at least the
members of the opposition, were very
shabbily treated by the Minister. You
were g witness. He wanted you to
be a witness and we also liked you
to be g witness, You will agree that
no proper discussion took place in
that committee on this issue. The
issue was not circulated formally to
the members beforc the meeting was
convened. On such an important
matter, we, the members of the com-
mittee, would like to discuss the
problem with our leaders and other
members. Then only we can repre-
seay the wishes of the parties. As
the issue was not on the agenda, you
could imagine, even if the members
of the Commitiee wanted to parti-
cipated in the discussion in the meel-
ting of the Commitiee it would not
have been possible for them to do so.
Fer all these valid points we wanted
you and through you the Govern-
ment to give another opportunity to
the Business Advisory Committee to
take up the matter and have a sober
and frank discussion on the matter.
It is only that demand that we are
making, and we are making that de-
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mand through vou to the Govern-
ment.

13 hrs,
The Minister ip the subsequent

meeting tried Lo impress us by saying
that the Government is only anxious
to get through with the official busi-
ness. If that is the genuine desire,
we promised in the meeting and we
promised here in this House that
wue were prepared lo sit lale hours.
We have never hesitated to sit for
longer hours. We have never hesi-
tated to have night session. Even in
the last session we had a night session.
If the Governmen! was anxious to
pass Billg like the Patents Bill, we
had promised that we wil] have many
night sittings in this session. If they
cannot extend the session we can
have night sitlings, we can sit longer
hours.  Therefore, the issue is not
that the Government is anxious
to have its  business passed by
the House. 1 am  doubtful
even aboul thal, about all the Bills
that they have pul dowm. The
fact is that they want to curb
the rights of the Opposition, to steam-
roller the Opposition. May 1 remind
you, Sir, that after this motion was
passed on all days we have violated
that decision including even today. So
the trouble at twelve O'Clock will be
postponed to 12-30 if the Government
is not willing to send back the whole
issue to the Business Advisory Com-
mittee. Let there be an independent
decision of that Committee, We are
not going into the merits of the rase
at present. All that we are opposed
to is to any curbing of rights that we
were enjoying till now, 1 am cons-
trained to say, Sir. that you will have
trouble, the House will have trouble
and the trouble will not be at 12.00
the trouble will be at 12:30.

T TH HAEE wifgr . ww
agrea, wET A wwr &1 w7 E R oA
FeTT F W™l WL Al 9
goft @Iq WY QT A A I 39
w1 ag ¥t ww & fE o & W
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AAZH WY, OF  SWATONE®  aETT
iy ada w WA F w2
* qgt W17 ¥ W ¥ wgr W § o
AT SYF ®WT FY AT 98 w0 FET
aaY § «mifs S W spreTydE
aaE wa & fao w8 oo faw
aé @ &) o e smAram
w3 ¥ s A wmm fF oag
@ @damdigdin
are &3 wt @R E A w7 oaT I o
g 9 FA ¥ 9 @, o Il
M OWLAME ga iR A fem &
o1 @&, a0 w3 & i O v =y,
wEES B A R gz AT, g
gt wared, ot ww ¥ oafewt &
AL qFAT AT AT T wifaa
& 9 fF ag  wezraTeYy # A fier 9
w aar 3 | F agt W #7 aE A
s fF ¥t Tw &% &¥ a7l
& &f wAw aw o 3§ o
T Ay Aard @l & 7§ O§ oo
& g & wvmg ¥ 3§ fAQ w7
aga g fs ag &7 wer gt s
g am F@mw & W FF @a-
QTR OE & 4 A99  farr ady
gEat gy AW AT WM EwECHK
T 03T qATy AT e FrE Ag
G gafag T wT 27 TR
o ZW &Y maear 7z fagre w1
Q@ WA weAT an faEfEar v 2E——
W & AT AT w21 g5 7 o A
ardy wf, foad gz @ oo ? Ay
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“The Committee further recom-
mend that miscellaneous items of
business included in the List of
Business for the day which are
taken up after the Question Hour

should be disposed of by 12.30
PM

....mark the words “should be dis-
posed of by 12.30 p.m....."

“every day and main business
for the day taken up at that....
hour”. ...So the discretion is not left
to you What is left to you iz to
decide what will be the business that
can be taken up after 6§ PM. Only
that is left to you, The hon. Minister
referred to their being taken up after

g‘n‘fﬁ H Why could Government
Bills not be taken up after 6 O'Clock
instead of this business?

Some hon. Members

Mr. Speaker: I cannot allow the
discussion to start again.

Shri Daji: I want only a clarifica-
tion.

Shri Ranga (Chittoor): I have been
waiting for some light to come from
the Leader of the House in the light
of a brief private talk that I had with
his colleague, the Minister of Parlia-
mentary Affairs, Shri Jaganatha Rao
this morning. I am sorry to say that
the lengthy statement of my
hon. friend—I think this is the
first such long statement that he
has made in his own mother tongue—
has not in any way improved matters.
Sir, you have had such a long ex-
perience of this Parliament. Is
this not the first time that the
Business Advisory Committee was
charged with such a task as this? Is
it really the business of the Business
Advisory Committes to suggest how
the business of this House should be
conducted for the whole session? Is

TOSE—
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it not a fact that the Businesys Ad-
visory Committee is only charged
with the task of dealing with the
actua]l business of the House for the
next week that is being proposed by
Government? Then, as I have stated
earlier, if the Business Advisory
Committee had been given due notice
of this intention of the Government,
I would have been consulted by my
representative. The representatives
of these groups who go to the Busi-
ness Advisory Committee do not
speak in their own individual capa-
city. They go there as representa-
tives of their groups, Qur general
practice is that the gentleman who
goes there consults the leader or, in
his absence, the deputy leader and, if
possible, everybody because varlous
questions are scheduled which are
going to come up there. That gentle-
man asks, “So many hours are pro-
posed by the Government. Would
you like us to make any further sug-
gestions?” That is how I have been
consulted all these years. This was
a proposition which was there on the
agenda. Now, my hon. friend says
this. 1 am prepared to accept his
wo-d for whatever it is worth. But
the representative of my own group
told me that as they got up, as thle:.r
were ready to go out, this question
wag raised and my hon. friend said
gsomething in the same persuasive,
captivative manner in which he l_'ms
presented his unacceptable proposition
today. He has got the gift—it is a
compliment  that I pay him—ot
making a dark thing look like a rosy

thing.
shri Kapur Singh: Gift of the gab.

Shri Ranga: It is not the gift of gab.
But it is hig personality. That Is
what has helped him throughout——.l
am happy eabout it—but on this
gccasion, 1 cannot be happy because

it had let us down.

Here was the proposition hrought
up betore the House. 1 do not w1§h
to muke any ohservation on the Chal‘r.
But 1 could have expected the Chair
to help the House out of this trouble
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on that occasion. But then the Chair
thought it fit not to bother because,
in the name of the Committee, so0
great a man or so small g man, the
Leader of the House, was making
that proposition. I do not, as 1 said,
find fault with you, Sir. But I find
fault with the House. I have a right to
find fault with the House or having
rushed its decision that day in that
manner. In spite of the fact that the
whole of the Opposition was opposed
to that being voted, the question
being decided, quite in the teeth of
the united Opposition that was being
passed gnd my friends thought it fit
and, I am sure, if I had been here, 1
would have joined hands with them,
to walk out in protest. Why did our
friendg protest? My hon, friend
should have had Some patience and
understood our feelings also. It is
not everyday that we would like to
protest that way. It is not as if we
do not want to cooperate with our
f-iends and keep our hands free or
fresh or anything like that. It is just
because we found jt went against our
very grain. Is it democracy?

Sir, just think about all this. All
those horrible things are happening
in Bihar and U.P. due to the failure of
the Government on various fronts
and specially on the food front, They
themselves had to admit several
deaths due to starvation. Have we
been able to have so far any proper
discussion, at least even a Call atten-
tion notice or a Short Notice Ques-
tion or even, gn their own initiative,
a statement from the Government ex-
pressing their sense of horror at what
is happening except for the statement
that the Prime Minister has made as
a result of her tours? Is the House to
be reduced to thig position?

Then, again, there was the Osmania
Univesity student’s strike. Has there
been anything at ol] from the Govern-
ment themselves? They say that they
want to respect democracy. What sort
of democracy is it when these big,
colossal, problems are facing the
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country and the House has not been
able to have an opportunity of either
hearing & statement from them or &
statement, when called upon by us
by way of Call Attention notice, or
even in their own reply to the No-
Confidence motion? The concerned
Ministers did not take the trouble to
answer the relevant statements that
we have made ip regard to various
problems that are facing the nation.
This is not the way that democracy
can be promoted and that parliamen-
tarianism can be respected in  this
country.

What is it that we are asking?
As T said, T do not wish to repeat all
that. All that we gre asking is this.
If they are not prepared to accept his
proposition, as it is, if it js beneath
their dignity, let them come forward
on their own accord and suggest that
the House should reverse its earlier
decision and that the status quo ante
would remain. My hon. friend says,
‘“Why not you take it up at the close
of the day at 6 o' Closk. Why not you
prolong the usual business of the
House after 6 O'clock. Why do you
want to relegate our consideration, our
initiative, in regard to various nation-
al problems that are facing us from
time to time, at the end of the usual
hourg of the day? T do not understani
it. It does not stand to reason. If
they do not want it to be that way,
et hem come forwasd and accept the
suggestion that I am making a3 @
compromise. In fact Mr. Kamath's pro-
posal, the other day, was itself a
compromise. On that, I am making a
further compromise. Let them take
the initiative.

My friend, Shrj D. C. Sharma, was
hanging his head in shame because of
the prolongation of the zero hour. Let
me tell him this. I have been here in
this House for a very much longer
period, twice the period that he has
been here.

Shri D, C.Sharma: Iagree with you.
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Shri Ranga: I may tell him this, As
1 wag going round from one State to
another for the last three months,
wherever 1 went, there were many
people, young and old, who began to
say that Parliament has come to life
now and that it has come to grips
with the national problems, They have
said so. Now, it is not as if I have
set the pace for it. Quite a number
of our friends have set the pace for
it. Some of us had also taken the ini-
tiative. Otherwise, it would not have
been possible for the nation to arraign
so many of these Ministers, one after
the other, on various charges of mal-
practices, misdemeanour, misbeha-
viour and failure of their elementary
duty to the maintenance of integrity.
We have been able to do all these
things because of the prolongation of
the zero hour.

Let me tell you one other thing. I
will say it is in favour of them.
There was my friend, the Finance
Minister, under fire last time. If it
had not been for the prolongation of
the zero hour, my hon. friend would
not have been gble to clear his own
conduct in regard to the action that
he had taken in asking his people
to apologise to those people who had
been wrongly insulted and so on.

Mr. Speaker:
clude now.

He may try to con-

Shri Ranga: Please do not be im-
patient. We have spent so much time
over controversies which were un-
necessary. This is g very important
matier.

I want to plead with all that I
possess by way of elogucnce, by way
of pessuation, by way of friendship,
with this friend of mine who came
into this House aleng with me on the
same day and swore allegiance to the
Constitution, to listen {o reason now at
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least. He says it is only for this last
session. Next time, my hon friend

may not be there where he is. All
those people may not be here. We
may not be here also. Was it not

that I was defeated twice at the hands
of those friends? Where js the gua-
rantee that they are not likely to be
defeated at our hands? So, it will be
a new House and that new House will
have its own problems, I want them
to prove to the people and also to us
that they really stand for the same
kind of democracy that we gtand for
when there would be the greatest
possible opportunity for wentilating
the grievances of the people and con-
demning this Government whenever
it deserves and criticising them when-
ever they go wrong. For that, we
want this zero hour. Now, during
this zero hour, in the past, we took
much less time and now we have
been taking s much longer time.
Why? Sir, you have yourself, in your
speech at the Presiding Officers Con-
ference well, I am glad that these
people were not present—made those
observations. You said, life is  be-
coming complex....

Mr. Speaker: If those persons had
been present, I would have spoken
differently?

Shri Ranga: No. I did not want to
say that. Their presence is likely to
trouble even God. Because they are
so powerful, it is troublesome even
for me who has been with them.

Now, 1 wish to request them, if
they do not want to be treated in the
country and by all of us who also
represent the masses, & section of
them, as not being so very keen on
parliamentarianism, as not being for
a free discussion, as being impatient
with the legitimate criticism and i
they want to be taken as friends of
democracy and  parliamentarinism,
to listen to my advice even at this
last minute. Let them make up their
mind and come forward to say, "The
House do hereby decide In favour of
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status quo ante,” That is all that
we are asking. We are not asking
for any change. The change has been
brought by them. This change would
mean stifling the Opposition here in
this House, There is no doubt what-
soever. I do not want them to be
taken unawares; if they are not pre-
pared to listen to reason at al] even
at this moment and to this offer of a
compromise, they would be forcing
me also to do a thing which we
generally do not wish to do in this
House and that is, to leave them to
themselves,

Shri Daji: 1 want to seek a clarifi-
cation.

Mr. Speaker: No. There ought not
to be endless debate on this.

Shri Harl Vishnu Eamath: On a
point of order.

Mr. Speaker: There ought to be
some end to this.

Shri Daji: I do not want to speak;
I only want to seck a clarification
I want a clarification from you, for
your sake. A press report has been
leaked out. I want a clarification
from you for the dignity of the Chair
and the dignity of the House. Some-
times the Government leaks out their
own decision; that is a different
matter.

This time on the eve of the ses-
sion, it was leaked out that Shrl
Satya Narayan Sinha visited you at
your residence and there it was de=
cided that the zero hour should be
curtailed to only half an hour as you
have been asked tg force down the
Opposition. 1Ts it true?

Mr. Speaker: T have stated solemen-
ly here before this House that this is
not true, this is not correct; no deci-
sion was taken at my residence at
any time, of that sort

Bhri Daji: There were reports....
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Mr, Speaker: I am not responsible

for those reports.

Shri Hari Vishoru Kamath rose—

Mr. Speaker: There ought to be
some end. I might be allowed to put
the motion now. (Interruptions)

Shri Harj Vishno Kamath: I have
not moved that motion, Sir. On a
point of clarification from you, Sir,
and not from him....

Mr. speaker: I have allowed him
twice or thrice. There ought to be

some end.

Shri Hari Vishnuo

once you have allowed me.

Mr. Speaker: Twice,
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of business shall not be varieq with-
out the consent of the Speaker. With-
out your consent, Sir, the business
cannot be varied at all

Mr. Speaker: The only question
before me is that there is a decision
of this House and the motion is that
that might be rescinded.

The first requirement is the suspen-
sion of the rule. The gquestion is:

“That Rule 338 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in its applica-
tion to the motion to rescing the

Hamath: Only decisions given by the House on

the 3rd November, 1066, in re-
gard to the Fiftieth Report of the
Business Advisory Committee be
suspended.”

Shri Hari Vishnn Kamath: The

proviso to Rule 25 says that the list

Division No, 4]

Alvares, Shri

Aney, Dr. M. 5.
Banerjee, Shri 5. M-
Barus, Shri Hem
Berwa, Shri Onkar Lal
Bheel, Shri P. H.
Bﬂl Raj Singh, Shrl

Gopalan, Shri A, K.
Gulshen, Shri

Gupts, Shri Indraijit
Gupta, Shri Kashi
Himmasusinhji, Shri
Kamath, Shri Harl Vishoo

Alvs, Shri A, 5.

Alva, Shri Joachim
Ankineedu, Shri
Babunath Singh, Shri
Bajal, Shri Ksmalnayan
Bakliwal, Shri

Bal Krishna Singh, Shri
Barupal, Shri P. L.
Bassprs, Shrl

Barwant, Shri

Bhagat, Shri B. R.
Bhatkar, Shri
Bhattacharyys, Shri C. K.
Bist, Shri J. B. S,

Brll Bujlal, Shri

The Lok Sabha divided,
AYES [13. 38 hrs.

Eandappan, Shri S.

Kapur Singh, Shri

Keasr Lal, Shr

Koya, Shri

Kunhan, Shri P.

Limaye, Shri Madhu
Lohis, Dr. Ram Manchar
Muhammad Iymall, Shri
Murmu, Shri Sarkar
Muir, Shri Vesudevan
MNambiar, Shri

Wath Pai, Shri

Ombkar Singh, Shri
Pattnaysk, Shri Kishen
Raghavan, Shri A, V.

NOES

Chandrabhan Siogh, Dr.
Chandriki, Shri
Cheudhuri, Shri D, §
Chaudhurf, Shri Sach ndra
Daljit Singh, Shri

Dia, ShriN. T.

Dass, Shri C.

Dixit, Shrl G. N.

Dubey, Shri R. G.
Dwiredi, Shri M. L.
Ganga Dewi, Shrimati
Gupta, Shr: Badshah
Harvanl, Shri Ansar
Heda, Shrl

Iqbal Singh, Shri

Rajaram, Shrl
Ramabadran, Shri
Rangs, Shri

Reddy, Shei Narasimha
Reddy, Shrimati Yashoda
Ssmanta, Shri 5, C.

Sen, Dr. Ranen
Sexhiyan, Shri

Shastri, Shri Prakash Vir
Swamy, Shri Sivamurthi
Swell, Shri

Trivedi, Shri U, M.
Umanath, Shri

Warigr, Shri

Yeduv, Shri Ram Sewak

Jadhav, Shei M. L.

Jenu, Shri

Joshi, Shrimati Subhadra
Tyotishi, Shri I, P,
Khanna, Shr. P. K,
Kotoki, Shri Liladhar
Koujalgi, Shei H V.
Kripa Shankar, Shri
Krishnamachari, Shri T. T.
Fureel, Shei B, N.

Lalit Sen, Shri

Laskar, Shri N. R.
Mahids, Shri Narendrs Siogh
Maimoons Sultan, Shrismet]
Malsriys, Shri K. D.
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Mallizk, Shei Rama Chadra
Mandal, Shri Yamuns Prasad
Maatri, Shri D. D.
Marandi, Shri

Marathith, Shri

M :hestea, Sl Braj Biharl
Mengl, Shri Goioal Dare

Mz non, Shri Krishas
Mohaat], Shri Gokula Naada
Moars, Shri K. L.

Murti, Shri M. S.
Muthiah, Shei

Malk, Shri D. -

N askar, Shri P. 5,
Niranjan Lal, Shri

Qzs, Shei

Paliwal, Shri

Pandey, Shri K. S,

Paaley, Shri Vishws Nath
Prabhakar, Shri Nawal
Praap Singh, Shri

R ajdea siagh, Shl
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Ras, Shri Jagsnatha
Rag, Shei Muthyal
Rao, Shri Thirumals
Raut, Shri Bhola
Ray. Shrimati Reauks
Roy Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr. 5. K.
Saigal, Shri A, S,
Ssmnani, Shri
Saref, Shri Sham Lal
Sarma, Shri A. T
Satysbhams Devi, Shrimati
Sen, Shri P. G.
Shah, $hri Manabeadra
Shakuntals Devi, Shrjmsti
Shankaraiys, Shri
Sharma, Shri D. C.
Sharma, Shri K. C.
Shastri, Shri Remanend
Sheo Narain, Shri
Shrec Narayan Das, Shri
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singh, Shri D. N.

Singh, Shri 5. T.

Singha, Shrl G. K.

Sinha, Shri Saiys Napyss

Sinhasan Singh, Shri

Sivappr saan, Shri Kuw

Sonavane, Shri

Subbaraman, Shra

Sumat Prasad, Shri

Swaran Singh, Shri

Tantis, Shri Rameshwyr

‘Tiwary, Shri K. N.

Tiwary, Shri R. 5.

“Tripathl, Shr: Krishna Des

“Tuls Ram, Shri

Tyagi. Shei

Varma, Shri Ravindrs

Veerabaappa, Shri

Verma, Shri K. K.

Virbhadra Singh, Shri

Vyas, Shri Radhelal

Wadiwa, Shri

Yadak, Shri N. P.

Raju, Shri D. B. Shyamkumari Devi, Shrimati
Ram Sewak, Shri Siddananjapps, Shei Yadav, Shri Ram Harkb
Rune, Shri Siddish, Shei
Ranjit 3.ngh, Shei sidhesbwar Prasad, Shei
Mr. Speaker: The result of the 1224 hrs.
Division is:
STATUTORY RESOLUTION RE.
Ayes 45 CONTINUANCE OF PROCLAMA-
. TION IN RELATION TO THE STATE
Noes . 121 OF KERALA—Contd,
nei:;vf: es(!l'::::e-rl:ﬁ 0:;’ motion 13 Mr. Speaker: The House will now

The motion was mnegatived.

Shri Hari Vishnu Kamath: I am
constrained to say that it is a moc-
kery of Parliam:nt. Nemesis will
overtake them, How can a Parlia-
mentary democracy function like this?

Bhri Vasudevan Nair: This is a
deliberate attempt at murdering de-
mocracy. We make it c'ear that we
are not bound by this decision. As
a protest, we walk out.

Shri Umanath (Pudukkottai): They
want one Party Parliament,

Some Opposition Members: Shame,
shame!

[Then Shri Hari Vishnu Kamath
and Shri Vasudevan Nair, along with
other Members of Opposition Groups
left the House.]

——

proceed with furthcr consideration of
the Statutory Resolution moved by
Shri Hathi.

Shri D. C. Sharma to continue his
speech. !

shri D. C. Sharma (Gurdaspur): I
was submitting wvery  respectfully
y:sterday that the teachers who be-
long to the private-aided schools
in Kerala wanted to stage a big
strike. This was a strike by about
3 lakhs of persons. Since the Kerala
private school teachers Association is
affiliateq to the All India Federation
of Educational Associations, I received
a letter about it. In this connection I
wrote to the Minister of Education at
Delhi, Mr, M. C. Chagla went to
Madras and there he met one of the
Advisers. I do not want to give his
name becuuse we are not allowed to
mention the names of persons who are
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absent. He met one of the advisers
to the Governor, and [ must say that
on account of the timely action taken
by the Minister of Education at Delhi,
the Governor of Kerala and one of
the advisers, Mr, Raghavachari, that
strike was averted. Therefore, to say
that the President’s rule has done no
good is not relevant. At least, it brou-
ght some peace to the teachers there
for some time,

1340 hrs,
[Mn, DeruTy SPEAKER in the Chair]

But I must say that the teachers of
Kerala, as the teachers of other States
of India are very restive and very
unhappy on account of the salaries
and allowances and other things that
they are getting. I would, therefore,
submit that the recommendations
given in the Report of the Education
Commission, the new charter on edu-
cation that we have got now, should
be implemented straightway in all the
States of India, and if democracy
makes for slow action as it sometimes
does, then they should be implement-
ed at least in Kerala. I believe that
the scales of salary of the teachers of
Kerala, right from the primary school
teachers up to the college and univer-
sity teachers must be upgraded in
terms of the recommendations made
by the Education Commission, and
there should be no delay about it,
because if prompt action is not taken,
there would be no end to unhappiness
and unrest there,

At the same time, I would also point
out that Kerala has been the home of
philosophy. One of the greatest philo-
sophers of India was produced by
Kerala, and that was Shri Shankara-
charya. I think one of the greatest
books in our spiritual literature is
Atrzbodha which was the inspired
utterance of that great saint and sage
and scholar and what not. At the same
time, Kerala has also been the home
of Sanskrit learning. There used to be
a member of the Communist Party
here Shri T.C. N. Menon, and [ remem-
ber that he knew Sanskrit sp well that
1 used to 7o up to him sometimes and
ask him to recite to me some verses
from the Gita or something from the
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works of Shri Shankaracharya. There-
fore, I would say that g Dr. Radha-
krishnan Chair of Philosophy should be
founded in the Kerala University at
Travancore so that the torch of philo-
sophy which Shri Shankaracharya lit
and which is being expounded today
by our President should be kept burn-
ing. There should also be g Chair of
Sanskrit, it should not be an ardinary
Chair, but a distinctive kind of Chair;
for instance, the Punjab University has
got the Lajpat Rai Chair of Politics,
which is a distinctive kind of Chair.
If 1 am not too profane, I would say
that a Shri Shankaracharya Chair of
Sanskrit should be endowed In one of
the universities of Kerala, because I
know that Kerala is going to have more
than one university, and I think that
that will keep the torch aof Sanskrit
learning ang the torch of philosophy
burning in Kerala all the time. I may
tell you that what India needs today
more than anything else is the philoso-
phy of Shri Shankaracharya and the
philosophy of Ramana Maharishi and
persons of that calibre,

1 would also say that Kerala should
be developed as g tourist centre. I
have been saying that all the time.
Now, we are getting the scventeenth
State, namely Hariana, anq I am very
happy about it, because I know that my
friends like to multiply the number of
States in the country, and who am [ to
ask them why they are doing so? 1
was very happy to learn that they
want to develop Hariana as a tourist
centre. I wish them the best of luck in
that. I wish the best of luck to every
State it they want to develop it 0s a
tourist centre. But there are some
States which are man-made tourist
centres while there are others which
are God-made tourist centres. Kerala
is a God-made tourist centre. 1 feel
that man should not be found deficient
in exploitingy those possibilities of
Kerala with which Gnd has endowed
it. I may tell you that the people of
Kerala are wonderful. Onee a party
of students and teachers from Patiala
had gone to Kerala, and they were re-
ceived with such glorions hospitality
and given such nice reception thers.



1897 President’s

[Shri D. C. Sharma]

They hag been there when the commu-
nist government was there, The was no
distinction beiween a communist gov-
ernment and a democratic or Congress
government in this respect. I would
say  therefore, that the traditions of
hospitality and the traditions of gene-
rosity which are there in Kerala should
be made use of for earning dollars,
pounds, rupees and other things for
Kerala, so that this tourist business
which is a wery prosperous business
all over the world becomes a source of
revenue to our country.

It is a pity that Kerala suffers from
chronic unemployment. I want to ask
Shri Hathi who has come forward with
a proposal that we should extend the
rule of the President, how far the inci-
dence of unemployment has been re-
duced during the period when the
President has been in charge of Kerala,
Last time I was told there was a
power cut in the State. As a result of
that power cut, I am told that one lakh
of persons were unemployed.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): It is restored
now.

Shri D. C. Sharma: I am glad that
the power cut has been restored. But
I want to know how many persons are
still unemployed because just as famine
is a chronic disease of Bihar and some
districts of U.P,, unemployment is the
chronic disease of Kerala which has the
highest percentage of literacy and edu-
cation in the country. I would suggest
that Government should appoint a
committee in order to extend the bene-
fits of employment to people all along
_the line. I think it would not do mere-
1y to think that this question has been
discussed by the Planning Commission
or the Unplanning Commission’. It
ghould be done by a committee which
should be appointed by the Central
Government and that committee should
devise ways and means of devising em-
ployment opportunities in that part of
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the country. One of the easiest things
would be to have more thermal and
hydroelectric plants or projects there.
But there are also other ways of doing
it. T am told that so many persons had
been evicted from lang because they
had not paid back the taccavi loans. I
think taccavi loans are not repaid by
peasants anywhere. For instance, in
my district of Gurdaspur, there was a
hailstorm and that affected the village
very badly. I myself visiteq those
villages. In those villages, houses were
destroyed, crops were lost and trees
uprooted. I said to the Government
that there should be no land revenue
charged from these persons at least for
a year ang that tecovery of taccavi
loans should be stopped for some time.

Therefore, when the peasant is in
trouble, this Government of ours,
which has, unfortunately, an urban

mentality because most of its Minis-
ters come from cities, unfortunately—
even those who come from villages
forget the villages—this urbanised
Government of ours, should think of
the woes and plight of the farmers and
should give them every facility so that
India becomes a paradise for farmers,
not a paradise for blackmarketeers,
licence-hunters and permit and quota
seekers. It should become a fit place
for farmers to live in and to prosper
and to educate their children and do
things of that kind,

1 feel very unhappy about the Cochin
port. Of course, many members have
made reference to the Cochin port. I
somehow like the Cochin harbour. I
have visited Ernakulam. Fortunately
or unfortunately, I like Ernakulam too.
O¢ course, Shri Jaisukh Lal Hathi has
got nothing to do with ports. ~The
only thing he does is to pilot Bills. He
cannot pilot any ship or aircraft or
anything of the kind. But as I said,
he can pilot Bills very suecesstully.

Shri Hathi: I have piloted this ques-
tion to the Transport Minister to look:
into it.
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Shri D. C. Sharma: He might have
done what I might call some filepush-
ing. He has pushed the file from one
Ministry to another. That Ministry
must have pusheq the file to the
Governor. Unless we stop this file-
pushing, we are not going to make any
progress. He has, as I said, passed the
file once to the Transport Ministry,
that Ministry will push the file to the
Governor and the Governor may push
it on to some Adviser. Therefore, the
people of Kerala will suffer. I do not
want the people of Kerala to suffer,

The Cochin port has not been dredg-
ed for a very long time. It is becom-
" ing more and more ineffective, It
should be desilted and dredged.
Cochin should be one of the biggest
ports of our country. The Cochin port
was given to us by nature. I want to
ask my hon, friend, Shri Jaisukh Lal
Hathi: what has he made of it? They
say God made the country and man
made the town. God gave us this
Cochin port. I want to ask Shri Hathi:
why is he trying to unmake the Cochin
port? Why is he not taking urgent
steps so that Cochin port is restored to
itg proper utility as a national harbour?

1 have given up fish-eating for
sometime now, but still I am interested
in fish. T think fish is a foreign ex-
change-earner for Kerala, for our
country. Sometime back I received a
communication about the Fisheries
Corporation. I was told that this Cor-
poration was not functioning properly.
It is because they were unable to make
use of the fish which rots after a very
ghort time. I do not know what the
real situation is. But I would say that
effective steps should be taken to reha-
bilitate and to reorganise the fishery
industry in the State. God has placed
us in such a situation that we can sell
prawns, we can sell other kinds of fish,
we can can them, we can freeze them,
we can de-freeze them we can put
them in cold storage—we can do all
these things. But unfortunately, not
much has been done for the fishery
industry during recent days. T would
like to ask my friend—he is a wvege-
tarian, perhaps he is not interested in
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fish, but pisciculture as a national in-
dustry is one thing and fish-eating
another—I would like to ask him what
has been done by the Governor and
his Advisers during the last so many
months for promoting pisciculture, for
encouraging trade in fish for giving
fishermen trawlers and boats gnd other
paraphernalia which they require fer
fishing.

1900

With these words, I say that on the
whole the Governor's rule has done
some good to the State,

Dr. M, S. Ancy
‘some good'?

(Nagpur): Why

Shri D. C. Sharma: Of course, no
Governor's rule can be a substitute
for democratic government, and 1
would be failing in my duty if 1 do
not say that the sooner we have this
democratic government in Kerala,
the better it is for us. D-mocratic
government, good, bad or indifferent,
is much better than the Governor's
rule. But we have to wait for some-
time now. We are having general
elections very soon. ] say that this
Governor's rule has done soms good
somewhere, at some places, and I
hope that when the d-morratic set-
up is estahlished, the problem State
of India, this heautifu] state of India,
thizs God-given Stat- of Tndia, will
prosper and will be one nf th~ brigh-
test jewels in the crown of my mother.
land, my Mother India.

ot frsrag oty (mRETOT)
sy, g 3 v 3 A vfafas
q¥ey ¥4 * dAvq ¥ gA9 frm R
foprak qrer Tmozafs oA g 6 WA
¥ forn 373 # oY = fowr =17 3w
FEEIT WY A FoaTEy oqgE ¥
fqw, it 2 g R oifem i T E
Tz g A Ay T Ty T
F ooy # TOE fITWT AT, T9U-
MfAr @ wATfAr, rréEA am
saTgeat, w&Te a1 faweer @ ooy
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[t ferverra o]

wgaraifas & ar raswifem ¢, 7 &
g7y ¥ fa=rv fewv faw s g (e
& A9 €1 71 wWANE wAE Y
I8 g9 3w g A1 A1 Aifeo f@w am
a9 IITAT I # wigifad T
mr Sy g g Aana g fF
ot m=eg wafy a% G190 4 F ¢ 99 A
X &0 €7 7 wifelawr daiq a1
awga 3 frar ¢ awife se @vwd §
f& mm g1m agT § asdow @ W
W F7T1a & &7 § {1 $7E 28, FAa{aF
T FEAIT a1 w1 1T 93T FRAIY
qOTT 79wk A7 oz o 5§ fw
w1t |} safag 57 a1 &1 96T TE FHIT
fe =iag wgufd maw  faaw &
g3 gy, faamm ot maw g, fasen
ot w=o g, ag #W W 9w qETT A7
IR AFT § TFA g AT AAAF AT AT
&Y, & AT & qF FT WA A AT
g1 afe afama # qar aniam faar
¢ & o adr afifeafa g1 & &4
=W 7 A 49FT WAL AT /E A OF
W F GURIT & & dl IEE HIEA
w1 fawey agr 1 fagewag 2 (%
N & W qeguia e 9 3048
ST 7 FHY FeH F WA 3T U
# e feAr & uwgels wad
A & | ¥ ST w1 Wiifew A
& 14 g7 AT § aqr 19 fafmaT
dmgnHIaT | SN A A 44
g1 waten & @g ara wcdk aind
AT =gl § I mrad sigw
&, I AR 9 g, ITF AHS @i
feafa war warag wdt 8, TrET 410
g ife yswam A I &1, 53 8
g wfag® a1 gra g @, wed agh
ufgs Jearza 7@ § AT IwE L0
fazeft qzr 2w ®1 g gt @ 0 Qe
arAgy & f w3 oy anegufa w1 mww
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g A rga F 1vn E o Y gw
99 & nEA7 F, IHF AWg ¥ AGEH
Agt gt 2, TH Ay g7 ¢ A BUR
R & fan 39 & frg oF as@a-
Efea s &, fanaT meva 15 a1 00
w1 wra frem i gm AR R At §55 3§
?, $% fasmm # gf @ W7 2w
fers; & g€ oar g7 45% ¥ 3w
wiwr & fawre & wag ¥ apt &
gl & wagH, el & riaeg
#, faedy & @reg # a=ag &
wag ¥, g i 97 e MW a1 &
arg faur fvd1 mar agqr =d = ¥F ¥
I H2W F1 FF S g}, G ww
w2 &, wgi 97 qfafafa asa 7, s
1 ¥ g g ogo N W&
7 # oz am wewd @ f& @@ 9%
furfert aga sy ¢, szi & Mnlew cafe
w3 fesg@a & @13 &4 # @ ow
T ¢, el F1 TA-wiaw T ¢, @t
% owat faggwna g, g gl‘lﬁ 4
o1 AT 9T AFAT FT WEA FF T & quar
g—-ag gala 21 afe sId T7g
Hard Wl gF agua ¥ W1 g 7.7 a4
fiafa a7 wim f& 3 & ved) At
@™E FA H, AT qg qgO WG A
griT, afz A% @A niar a1 F evwa
g fF ag su a3w a1 gwia ¢

afew ¢ & @1g wa § owoR
@iy § a4 AP 1 AT siFfra
AT WAl § & TAET 91 qvadiy
groAT ¢, 99 9t fang wma fzar sm,
agife fomr fomr wrat § @a-sfafafagy
&1 WA §, Fei 9T 4 §q @lFm waw
®7q § ¥ wuAT %7 Tq Traar ®1 ¥ 4
R REERCCEREL £ (R AEREER: o
@ &, wuF A, faen 9 siaE &
forg g win <@ &, wiewdid 3 Ty,
wraia well wgiea T ¥ sawzfzy
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S F1 ag aHa ¢ I &
# gfe wiw a3 A1 ggia gaafo 1
qAET FAOA |

agi qx qi-fat £ wenm wias
g ot agr o AT A wHE,
TEFT HY FHTETT FTAT WIEEF § |
T agi 9T S0 w0 wfyw FAT E, A
ararias & fr g% mafrafa wamag
g, wfdg gwar a7 gwidd FE7
g A1 fqaT s @ oaifiow

¥ ¥ wdeT & g ¥ wqiA §,
wify ag gfrmst a=t omz &1 @i
& A 7 THA N T W AWRIT §,
wf qrasi & geEie 7w & 9 g
¥ fawwr gum g 3q o @ & sl
¥ afgs fogy g adr d, ¥ Am a1
TR AT 2, fo W AT ¥ odew
& vq aga fawfaq 78 & | q8 "=
¥ e gifggi §1 wife-vw=mE &
T 9 14 &7 sEEe foen, 8w 9y
wE 1471 9T g7 07, Afvw gw 7 2ar
f& o7 eq.AT #) 9deT A wT owq
agt faar aa1 & |

#y wdY wgr a1 fir agi 93 4 g
1% ¥ a7 &, 37 § W% cqni a7 a1
' J1 ad gg &, & wngar g fr o
wgi & sravaveT 7 et o o afg
g W W @ 3 awfe e
fear sy, frrdy 1 v Araw w71 g
T TH |

1 Ui ¥ 419 AT §FEY gEit
AT qAT A a8 & avay @ B,
# wwwr gifew Tk FR@E

ot To ®o framt (weTaEy)
qorsay oY, gARR ArAAT 44y o &
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T ¥ 6 WA & fa Wzl wrew
w7 & fork of 1 s Y &, g Wi e
g & fom w3 gafa w1 wmAe
greT 2, ¥t &7 ST w9 &7 wver
=# wadr, T oF wSIET T OLAE
e &1 ¥fET w3 oTA 3 i gt
Agi wATT Y A Agi HrE F T A
W qK! g § A ATHIT I T
&1 gafad o= grea ), g7 AF aw
wt oz faota s e fF et ox -
ofa &1 wraw w1 fFar s AT ag
EWT I

wefy W ¥ g g @ fe
g TwEe & w97 3@t
& WTEA & &T7 I ¢, Fer ol
Td, feel o arfa w1 g, fal 0w
AT FT AGY, afew 4T WS, w1 wEq
o w=y AT ¥ AT g WY AW wr
AT ! W agiqegt 1 ol faeer
et st F g & Aear guT @, TTH
# =gt ox mar ar v &Y agi 9T Fav
fF faat wer graean agf ax &, saAr
TR fer wrE Fwm e E Ag
1 tuy fF a9 & w59 999 §q @
BT & ®IT Y A1T gATL A w1 Fe
Wﬂa‘rhﬁiﬁ'ﬁqm A aara,
Fu¥ Iga wrar 7 fa¥e wav g A
T 31 WY e T Y da A g,
& wreft ford, Arfieae, o wa agi a@
oraT # dar g &, Y IAd s fadedt
R g qgt Wt & 1 e wg a0
wATT £ I9A ¥ &, AT 9T FA-FY
w1 - gy %7 afred sAw wW dar
g, wefr garw ag i &)
arar } fe g7 s qarw agi @ &
wrfe g% NF fadwi & arec fadely
Her T FT |

ag gt fad oF &wrea &
¢, &feT s oF R & g W)
U & ware & ¥ Ty 9T @E Wi
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[t 710 ®o fam]

faoelt & wow & T famrt w1 w70
g 2, agi a% fF qgrdl ox WY &
TR T AFCATT ARG T A
wfes & wias wfa & dare v &
wafad & s st o & wgaT Srga
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7 % 7 § @ w1 aadA
FEE |

Dr. M. §. Aney: Sir, I will make a
few observations on this motion. 1
support the motion with the utmost
regret. 1 believe thatethere is no
other stalute on our gtatute book
which is so undemocratic in character
as the one by which we allowed the
President’s rule tg come into existence
there instead of a democrtitic Goverfi-
ment of its own. In my opinion no
real justificalion has been given any
time and the people of Kerala have
never been satisfied with this arrange-
ment. So far as the pollcy is con-
cerned, 1 dp not want to speak about
the Government's duty and all these
things. We have got representatives
of Kerala both on that side and here
and I may say without any reservation
that some of the most studious and
painstaking groups of Members in this
House come from Kerala and the
contribution fhat they make to the
debate indicates the zeal they have
for public work and the intelligent
interest they want to take in the
administration of their own country.
Such people returned their representa-
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tives from the assembly constituencies
but they were not given a chance to
form themselves into a council of
ministers and President's rule was
foisted upon them. It iz a great in-
justice done to them. It is too late
to undo that injustice now because
the elections are coming near. I hope
in this election at least there will be
a majority party in Kerala and I hope
the mistake we have committed last
time will not be repeated.

The other day the Prime Minister
very rightly appealed to us all not to
do anything which would put demo-
cracy in danger. Yesterday she
repeated the same appeal I am told,
1 was not present in the House. 1
believe nothing is a greater danger
to democracy than the action of the
Government of India itself taken on
occasions like the one on which
President’s rule was foisted on Kerala
last time. I do not want to speak
anything about the previous time, Let
the Government not commit mistakes
of that kind hereafter, and I am sure
that notwithstanding the aberrations
that we find here,—the people seem
to have gone off their heads and done
something which is unworthy of the
citizens of this country, this is a pass-
ing phase—the spirit of reason will
be resumed. Let there be no mistake
on the part of the Government itself
so that they might resume the normal
path of democracy instead of resorting
to other ultra-legal measures and go
along nasty ways.

One of the ways of keeping the
people under control 15 for the Gov-
ernment Itself to be perfecfly loyal
to the principles of democracy; its
administration should be conducted on
the highest principles of rectitude and
incorruptibility, If these principles
are taken Into consideration and care-
fully followed, I believe there will be
no need for us to have repetitions of
what has been done previously with
regard to Kerala. 1 wish that in the
coming elections they assert them-
selves. Whatever party comes out in
a majority I hope will be allowed to
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form a Government and 1 hope there
will be no pceasion for implementing
this formula for which we are asking
this Bill to be passed.

Shri Hathl: I have heard the
specches of members, especially mem-
bers from_'Kerala, and the kind of
feeling which they experienced I also
share, the feeling that they have not
the rule of a popular ministry through
their chosen representatives. I share
that feeling, and it is to an extent
that feeling which makes them feel
that what is being done under Presi-
dent’s rule is not what could have
been done had there been a popular
ministry. [ agree with my esteemed
frienq Dr. Aney that we should all
wish that in the next election they
have a single majority and soon have
a popular government.

Many of the speakers said that
nothing had been done during Presi-
dent's rule, but before I come to that,
I should like to refer to Mr, Gopalan
who laid a charge that wherever
President's rule is imposed it is only
because there is no Congress party
government. That is not correct. If
we look back tp the history we find
that when Dr. Gopichand Bhargava
was Chief Minister of Punjab, and il
was a Congress Minisiry, President's
rule was imposed because the admi-
nistration could not be carried on
according to the provisions of the
Constitution.

The other distinction that he made
vras that in the recent President's rule
in Punjab the legislative assembly
vwras not dissolved, while in Kerala it
had been dissolved. The reason is
very obvious. The decision had al-
ready been taken that there will be
a bifurcation of the Staté of Punjab
into two States, and that within
two or thrce months, ie, by Ist
November, the ministries would
be formed. Now, to dissolve the
Legislative Assembly for three months
and then at the end of three months
again to have elections for the Assem-
bly would not have been at all pro-
per. It was on this ground that the

1820 (Ai) LSD—8.

1888 (SAKA) Rule in Kerala

(Res.)

Assembly had not been dissolved. So,
it does not mean that we have vne
yavdsiick for Kerala and a different
yardstick for other States.

1 may say that Kerala has great
potentialities in men, material and
resources. We shall provide the hu-
man effort and the financial resour-
ces 1o the extent necessary and I am
sure Kerala wou'd develop because
they are educated men and it is a
rich land, with all the forests and
sea coast, but the difficult is that it
is deficit in agricultural production.

During President's rule, they have
taken sufficient care to see that
agricultural production is developed,
and the most important development
in this was the launching of the High
Yielding Variety Programme. The
State has chosen Tainan-3 paddy seed
and during the last Kharif season
84,000 acres of additional paddy land
was brought under this new strain.
This sced yields 7,000 lbs. per acre;
s0 2.9 lakh tons of paddy would be
obtained from this new kind of seed.

1908

The performance during the last
season has been extremely satisfac-
tory. The programme is to cultivate
this variety in 430 lakhs acres during
1866-67. During the Fourth Plan
Period it is proposed to propagate this
variety in an area of 10 to 12 lakhs
acres having assured water supply.
1t is hoped that when all these areas
are brought under this new strain,
Kerala wil! become self-sufficient in
food.

Armother programme of the Depart-
ment was to raise an additional crop
in the single cropped lands in Tri-
chur, Alleppey and Kottayam Dis-
tricts. The experiments conducted in
these arcas proved to be successful
and during last season an additional
crop . was raised in over 7,000 acres.
During this year already about 12.000
acres have been brought under addi-
tional crop in the Trichur area and
it is hopeg that in Alleppey and Kot-
tayam Districts, much larger areas
would be brought unde- this pro-
gramme.
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Another important programme
taken up during this year was the re-
clamation of the laterite areas in
Cannanore District. About 80 o 100
thousand acres of uncultivated land
are available in this District, on a
rough estimate. No sort of cultiva-
tion has been attempted in this area
so far. Recognising the need for
utilising all available land for pro-
duction of food crops, an attempt was
made to test the suitability of the
area for cultivation purposes and
three Blocks each of 20 acrcs of com-
part areas were taken up for culti-
vation as an experiment. Tapioca,
Paddy and Vegetables have been rais-
ed here and the results so far gain
ed are very encouraging. The propo-
sal now is to cultivate another 3 to 5
thousand acres at least during the
year. This is actually what the peo-
ple of Kerala want. They want to be
self-sufficient in food. Tt is not that
we cannot give them food by import-
ing from outside; that is the way
which has to be resorted to if all
other thinns fail. The real thing is to
utilise its own resources and this is
what is being done.

Then, it requires water, of course,
and thercfore, the programme of mi-
nor irrigation was given great impor-
tance during the President's rule and
a separate wing of the PWD with a
Superintending Engineer and Execu-
tive Engineers for each district was
formed exclusively for minor {irriga-
tion requirements. The outlay pro-
vided for minor irrigation schemes
during 19686-67 i= Rs. 222 lakhs as
against Rs. 105 lakhs in 1965-66.
The area brought under minor irri-
gation during the thirg Plan period
was 1.44 lakh acres.

Shri D. C. Sharma and Shri Go-
palan referred to fisheries. As T said.
the forest and the sea are the two
main resources of production and
economy for Kerala. Therefore, fishe-
ries have to he given impnrtance, and
1 agree with Shri Gopalan and other
friends who spoke about it. Because
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of the prominent place that fish occu-
pies in the economy of Kerala, theo
outlay for fisheries made in the State
plan during 1966-67 was raised to
Rs. 138 lakhs from 84 lakhs, During
the period, 267 mechanised boats
wire constructed for distribution to
fishermen. Besides, 169 boats are now
under construction. Four jce-plants.
having a tota! ice-producing capacity
of 35 tonnes per day were complet-
ed. Construction of a 300-ton frozen
plant is under way. Another notable
achievement is the formation of the
Kerala Fisheries Corporation with an
authorised capital of Rs. 5 erores. The
Corporation has already started fune-
tioning and shrimps worth Rs. 12
lakhs were already exported to the
USA.

Then reference was made cspecially
by Shri Vasudevan Nair to a project
which he called my pet or favourite
project. It is true that when I was
in the Irrigation and Power Ministry,
I ok keen interest to see that the
survey of this project was completed
and that a start was made. They ex-
prissed some fear that in the fourth
Plan the provision may be cut ang -t
may not be possibl- o have this pro-
ject imp'emented. T am in constont
touch with the Irrgation Mimstry «»
fur as this projcet is concerned. M-
self and all th-~ Memhbers  including
our friends opossit:. Shri Vasudevan
Nair and athers, hed been Lo see the
rroject at th- nre-stags investigalion
and they know how difficult it is.
What T want to say is that 1 have
been in touch, and T rfan say that in
Tdiki, three  sets of 130 MV each will
he completed bv 1970-71, The hon.
Memb-r also mentroned that there are
=ome proposals for changing the ce-
ment concrefe dam fo masonry dam
Thers are three dams.  On e Tdiki
which is going tn be in coment ron-
erete, There was annther dam. the
Chimmuthuri dam. Tt was perhaps for
the gnke of economv that it was
firsy thourht that it could he done In
masonry. But it is now drcided that
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the whole thing will be in concrete.
The third dam, Komao, which was to
be an parth dam will now be in ma-

sonry.
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The hon. Member said that the
fourth Plan, because there is no popu-
lar Ministry, may suffer. The Memb-
ers of the Opposition are not here
now. May I remind them that al-
though the functioning of the Con-
sultative Committee is only to look
to the legislative matters, we have
gone far ahead of that, and we had a
discussion with the Planning Minister
and the members of the Consultative
Committes had full scope of discus-
sing it. Even if need be, it will be
seen that what the Government
there has done is what anybody else
could have done. In the third Plan,
the total provision was Rs. 170 crores.
Today, in implementation and exe-
cution, the amount has reached a
figure of Ra. 181 crores, which is in
excess of what was provided for, and
in the fourth Plan, the proposed outlav
is Rs. 300 crores. If you see to agricul-
ture, from Rs. 31 crores, it has been
proposed to raise it tn Rs. 59 erores.
In irrigation. from Rs. 59 crores, Rs.
126 crores have heen proposed. Tn in-
dustry, from  Rs 17 erares. Rs. 35
erores have been proposed, There-
fore, the Government takes keen in-
terest to see that the Plan doez not
suffer.

As far as the Cochin port is con-
cerned, we had had discussions in the
Consn'tative Committee. and  there,
the Members desire that their point
of view chould be placed before the
Transnort Minister. T had eonveved
this ta the Minieter soncerned. and a
drlagation wnder Mr. ¥ K. Shah,
a memhber of that committre was to
meet him. T have informed Mr. Shah
that thev ran exnlain the full posi-
tion tn the Transoort Ministry. That
the officers would not give due at-
tention. as T said. is a feeling which
is natura'., The President’s rulp or a
rule by the Governor or officers can-
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not be as satisfactory according to th-e'
senliments and feeling of the people
as a popular ministry. I concede that.
But the officers have taken great
care {p look to the interests of Kerala.
Before the Finance Commission, when
they represented their case, they were
able to get Rs. 188 crores for the five
years from 1966-67. That means
nearly double the provision which
was given for the last flve vears. So,
it is not that they have not been care-
ful and mindful of the interests wf
the people of Kerala, They have done
it. s

1888 (SAKA)

As Several Members referred to
the various problems may 1 say that
the problems that have risen—
problems are likely to  arise—
have been solved as and when
they arose. For example, there
was the NGO strike, the teachers
strike: they have been solved. The
hon. Member referred to power en-
gineers of the Elcetricity Board. That
matter has been referred m, arbitra-
tion. A retired Chief Justice of
Kerala has been appointed as an arbi-
trator. So far as the salary of univer-
sity college teachers s concerned.
that iz ales mow in the way of being
solved. There was a strika in  the
rubber nlantations. That has  becn
solved. Problems dn arise. Tf one
aavs that had it heen a oopular
Ministry nn moh'em  would  have
arlsen  would not he correct. Pro-
hlams arise from dav to dnv Strikes
dn take place. Labour unrest does take
nlare and the neanls dn want more
anlaripe. the enminecrs do want more
enlaries but it i= not that the prob-
lame are 1aft unsolved. The anestions
ac and when they arose hawe been

solved.

One more point was about the
Consultative Committee, Tt was said
that the decisions taken bv that Com-
mittes have not vet been implement-
~d: that is not correct. One of my
hon. friends on thig side of the House
referred to this subiect and said that
the sub-committep has gone into the
question of forest lands. This question
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has been pending for years together
and it was not possible to solve it
The Consultative Committee appointed
& sub-committee and this sub-com-
mittes submitted a report. This re-
port has to be implemented. But
it will certainly take time. We
have tg find out who are the encroach-
ers and who the lessees and from

what particular date, whether the same -

compensation should be paid or it
should vary, ete. All these have to

be considered by the Government and’

I am sure they are considering them.
They have already started the first
step of implementation, ie. issuing
identity cards. On the whole, I can
say that the State Government has
trieq to the extent it can to lock to
the interests of the people of Kerala
and it canmot be said that there have
been {failures,

One member said that there has
been a failure, but no gchievement.
To a degree I would subscribe to that

view, because whatever may be the .

level of development, if you do not
have a democratic government in &
particular area, I would not call it an
achievement. 1 wish the people of
Kerala achieve that. That will be
the greatest achievement, Nobody
need entertain the fear that if there
is a single majority party, that party
will not be able to form a govern-
ment. Only where the parties could
not command a majority, ag happened
last time, then only this article of
the Constitution has to be invoked.
I think that would be the greatest
achievement. All other achievements
minus that would be to my mind a
failure. To that extent, I subscribe
to that view.

On the main issue whether the
Proclamation should be extended or
not, there was no difference of opinion.
All the members who spoke took a
practica] view, namely, even if we
now decide to have elections, the
preparations for election will take
two or three months. That means,
the election would be sometime in
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January. But the general elections
are coming in February. Se, it would
be a waste to have an election in
January and again general elections
in February. That is the main issue
today, whether the Proclamation
should be extended or not. Regarding
other questiong which were raised, I
have tried to answer most of them.

I commend this Resolution to the
acceptance of the House,

. Mr. Deputy-Speaker: The question
is:

“That this House approves the
continuance in force of the Pro-
clamation dated 24th March, 1885,
in relation to the State of Kerala,
issued wunder article 356 of the
Constitution by the Vice-Presi-
dent of India, discharging the
functions of the President, for a
further period of six months with
effect from November 11, 1966."

The motion was adopted,

14,34 hrs.
INSECTICIDES BILL
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oifca fear s 1 aToRY S e
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F OFT FT F FE Y g X
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#% | §q faues %7 wrawsar gafad
ww gt i sost e g fe 9w
awa feel wrgrar # & # grdfeeamaw
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Sabha be nominated to serve on

Ju FHIT AT ﬁ‘ﬁélq‘ﬂ oYer Aq7 the said Joint  Committee,
ggw o1 €, WX Fa¥ a1w g4 faw 4 namely:—

Twen A # afas faar o e Shri Peter Alvares, Shri K, L.
AT 7 38%T goAT w=EfA S AT IH Balmiki, Shri Bibhuti Mishra,
gz faddr =TS % LT FT Shrimati Zohraben Akbarbhai
A Chavda, Sardar Daljit Singh,
famrfom 1, aifw €327 zaq% #%dr & Shri Ganapati Ram, Shri
quEi 97 A faar ®7% o9 fagas ¥ Ansar Harvani, Shri J, N.
- ~ . Hazarika, Shri S. Kandappan,
sfea-, weeft ar 741t w7 A7 weE O Sardar Kapur Singh, Shri
a7 ® & o wx ) fom & arz ag C. H. Mohammad Koya, Shri
w7 €q faggs #t ofex 57 9% P. Kunhan, Shri Narendra-
= singh Mahide, Shri Inder J.
7 faaw fraaw & 5 ag fadas Malhotra, Shri P. Maruthaiah,
: ) Shri Shiv Charan Mathur,
T FTAH g AT fam A g @ Shri K. L. More, Shri P. K.
w1t §F axfaarA & 917 gl o ' Vasudevan Nair, Shrimati
qzigt # gAafeeargse & fum oA & Sahodra Bai Rai, Chowdhary
% - Ram Sewak, Shri J. Rama-
mﬂ_ﬁ wR WY FALRIL @ iﬁ z' pathi Rao, Shri R. Surender
fam # g @ AT gC AT ¥ Reddy, Dr, Sisir Kumar Saha,
it Vo 2 oROE T Shri C. Subramaniam, Shri
?Iﬂ "Iqr ‘,} !"l'({q%Er “wlg Surya Prashad, Shri Moham-
& wrenfasts FAHIRSHTRR ¥ 8 mad Tahir, Shri Dodda Thim-
waq F1 eAA9EF WA & fam oW maiah, Shri Vishram Prasad,
Tk L “ﬂ SFTT 7 fAGaw w@T % fﬂ'l{ Shri Yudhvir Singh, and Dr.

. Sushila Nayar,
7g H4A uF faumw wfva 1 1 g9

a‘ﬁz § WIF GTT HEA | iv-,".;"T'F" a This House further recommends

& ag o fagas o faneweq ¥ fag to Rajya Sabha that the said
iz farez 31 § mfga Joint Committee be instructed to
w wraz feas iﬁ report by the 30th November,
wraEwfa g 1966.”
Mr. Deputy-Speaker: Motion moved: There is a substitute motion. Ig the

hon. Member moving it?
“That this House concurs in the
recommendation of Rajya Sabha

that the House do join in the Joint Shri Shree Narayan Das (Dar-
Committee of the Houses on the bhanga): No, Sir.

Bill to regulate the import, manu-

facture, sale, transport, distribu- Shri C. K. Bhattacharyya (Raiganj):
* tion and use of insecticides with a Mr. Deputy-Speaker, Sir, the Bill has
view to prevent risk to human been brought not too soon. The hon.
beings or veriebrate animals, and Minister of Health has referred to
for matters connected therewith, the occurrence which compelleq the
made in the molion adopted by introduction of the Bill ang due to
Rajya Sabha at its sitting held which there were losses of a large
on the 28th July, 1966 and com- number of lives on account of food-
municated to this House on the grains being mixed up with insecti-

28th July, 1966, ang resolves that cides which have harmful effects on
the following 30 members of Lok human system.
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Having gone through this Bill, I
find the objects are to regulate the
import, manufacture, sale, transport,
distribution and use of insecticides. I
feel that the hon, Minister should look
into the provisions of this Bill, There
ought to be some check on the
authority to keep these insecticides.
A large number of reports have ap-
peared in the newspapers in which
the insecticides, particularly the one
named folidol, have been used for the
purpose of suicides, If the newspaper
reports could be collected there would
oe a goud number of cases in which
folido] has been used for that deplor-
able purpose. People haye been using
folidol for committing suicide.

There is one thing more—that is
ulso, of course, pruvided in this Bill—
and that is the use of insccticides. The
use of insecticides has led to the con-
tamination of food crops growing in
wome areas, The insocticide having
ot been used with proper care it has
ied to harmful effects on the human
system and alsp caused some deaths.

There i1s provision for punishment.
These punishments, 1 believe, are
justified. But in some of these cases,
as [ look through the provisions, 1
feel that they ought to be modified so
that the orders issued from the court
inficting those punishments may be
done with more caution and more
care. Of course, the Bill provides in
the very beginning that it gives only
additional powers and other powers
gven to the authorities for checking
harmf., effects contemplated by this
Bill are not affected and are retained.
That 15 very helpful,

[ would like to suggest one amend-
ment, 1f the hon, Minister kindly
lnoks into it she will find that the
Bill says that it is for “human beings
or vertebrate animals”. That is the
expression wused. That cxpression
might be leading to some difficulty
when il comes to the question of in-
terpretation. If you say “human be-
ings or vertebrate animals” it might
be iaken to mean that human beings
are not included in the vertebrate
animals, the two are put in two dil-
ferent classes. I would suggest that
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she should herself propose an amend-
ment to the expression saying that
wherever this expression occurs in
this Bill the word “other” should be
put befure the word “vertebrate” so
that then the expression would be
“human beings or other vertebrate
animals”. Otherwise it might lead to
some difficulty some day in the hands
uf the court when interpreting this
particular expression.

On the whole, the Health Minister
is to be congratulated for the prompt-
ness with which she has carried out
the objects of the Committee which
was appointed by our Food Minister,
Shri Subramaniam, and the provisions
that are there in this Bill are for
preventing misuse of insecticides, The
expression used is “mis-branded".
That is an expression which covers a
lot of things, and I believe if that
expression is wused with particular
care, misuse of insecticides as is found
and as has occurred in some places
would be prevented by the provisions
of this Bill, T thank her for having
brought in this Bill.

ot SRTOA N TW ;I TEHY-
zq, fafas wwre & wenEmS gwrgl
& g, 397, @, 9@ oagr ¥ A7H,
fadwor F0 91T g6 AT 79 ¥ TEE
# gz fados wAT ew HqE@T A
ot wafeqa fEar 2% IwET gEa A
aHGT FT g | e g Fadas &
Igvm ¥ qamar @ g wra & fafew
ardl # €8 FrerATeE Ard & A
qard ¥ fadgiae @ a1 ¥ % ag
TE aTaTz & aga & A FY AT qA¥
| 78 =g 2w & fawrw & fag
aga §rwravas § 1 A A gAIL 2w H
Y ¥ I & o wix fafam g7
41 I FT FIEATAF 3191 F q90y
& fag aga o fear o @1 @ WY 37
i1 faaeo o W T At agT AN %
Fa v ¢ 1 Qd w7 A9 AT gL
2w i 2 4z ff 7 T geamA fzet oA
sfgwifes w9 § w33 7 & 1| T g
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[ AT 2]

¥ qg TEITT HTHA W4T § 6 oW AT
* O qard § WerETms 9Y Ay &
W & g o' A & o ¥ fag
TS §, T6Y awgw & faw & fag
o R ¥ wA T o W S
f& wrea HelY & Taran, gud asew ¥
AT T A wew fage fear o
39 WY ¢ a1 F oy aga < faar
E 1 3 % fawfor & weacaeT ag
feggs gt farad ggt Safeaa
for & W % s afafa & dar
Tra=m

T AT §HE wraed § F o5 wgAw
SR G CC R I C R ST
forir st farform gr %Y eard =g ar
@ § o1 fafwas gwre & wfawrdr o=
FAF ® 919 ¥ & fag e w5
it 99 5w F AT F aga faeRardy
F faarr v & Twm@ g d=
wafezary avd, agdtan g
FHEY, AR e e S greaTga
£a0%E AT ¢ AW FUT &1 3@ WA
& & fag sz g, 97 & I aga
amdey fordardt oy et & 1 Frer
ATk qzral & IqraA & fog, faaaw
¥ forg o 393 ¥ forg it g Frdor
aff g, Qv A A ) wT i aw
AT § T FER WO F 6T AT
¥ fanrge g% a% fear ammd
#fea agi a% AW W WAAd F
Qg # qEaF £, IqF @ad ¥
fagizror g4 frdas & Z@ aar g #70
faiT & & o donad =1 fama o
fom wfusifaal & e w7 w177 #1
Ta1d & fregerd i oAy & 39
oy %1 wfe fage fea o7 gaw
sagIT W17 wraer aar gt Irfen i
HIA A §F FA #1399 & 75 47
EY &% « ¥ gu ara ) agt FE0 fF O
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o5 g w1 famr famdt & #gw
<Tgat ¥ 5 aga wed vgeg ¥ gw ¥
¥ W9A W F oF wLA aAwar § A
f& wraoas i a1, ag @ fawewg we
TEEIINA §7 BE | IAF GASA WC
qwm & ¥ v oo F A ¥
FITIA FTF I AT FW 1 wfaw
faar gan &, zafy gox 3o 581 & a0
W #1971 &1 e fear § ) #few g8
& & 519 FgAT 7577 i swF da-
a7 ¥ fal, 9o 3= ww & folr, oY
wiesTdr frass fay aa §, 371 swagre
aaT & fagd aaar g wEge ¥

ag b adr & fo ara g #
frrrY &1 /1T A q@rd #§ faamae
7 g, ¥4ifw faarse F¢r 1 a7 Wi
AT & HaT 9T AGT AW AAL 97
& 1 &g ¥ amefadl & o @ aw
& @z y A A Y o § ) e
|1q g1 Arq ug I o Fa & fad Ao
T gz ¢ fx gart g dzeetaa da
Fo far Wy ez § ag @
Fasl ¥ wiy & e w97 w1 & faafay
HET T FIHH IAFTH AR
At @12 B2 qrardy @, wEY |l R
FEAE AR FATFEAE ) A IR
gn 7g va¥ frdY ads ¥, 348 faars
At ag A T § AT AV aqrAnLy
ar &g qitd &= Ary grAteET 8
qw 73 ¥ gvv 7z fasraz 4 5
IOy AT AT T ITRT ST AN E
WX A% faars @k sréarg agf &
ST | A ag AT & fF w8
o dar it & azg € A4 £ | gafay
& sgar argar g 5 w7 3w aga
&Y w&dr ¥ wfeT gayr A soneT
g aqrman s Ffar g
ety aard &, o wfgwrdy ga fraw
w7 §, TAHT 20 U FRNIIATH g |
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qf TAF 34§ 3 GFF A€
grar ¢ 5wt wyAl A e § 9
wmr faged & Y w1 v WA, IR
¥ & ag = fay e § oozt dw
# weararT ¥ faars ars grtw amd
ot ¢ afes & @ wmat w91 ¥
I aga & AT A ¥ § A gy weal-
1T ¥ fasama @ § A1 gL
¥ | A EEFET A w1 F e fage
fer ond 3%t frafa w07 & famta
0 & weaed ¥ fr #17 #1 & fagaa
fer ond, g7 s A gend
%1 QU ®ATT TRAT AT AlGH | WA
tar AdY fegT araT @ W W FAA
9 WS AAM G ANIF § IaST AgA
T wwT AT F AmC 99§
qgi #1 oA g @ fe G
@t wiqA fvam & far o« &
& AT g & F fad sawr @
& & fax § 1 Al fams oY w&eT
aeFTdr AF # oWy € 1@ WA F
WAL AF AT F KO wA & Fad g
FraT M AT ¥ fay wy § 1 e
g DA & fF agr ox ar fradh
Tzt & 1 wafad & wedY agea & W
Ay wE€nT 5 gw 99 ¥ @y 7 Ao
o frroft @l fF oF ddr waad
21T ey A a7 2 fF AEE & w1
g% Rzeztwm Qs § oY gAdRT WA
ax & I Wy T F fgars TEar
to A d Ay AT & 1 @ W
gy & fa7 oF wwae @ =fqg
AgY AY TF FTLT F 407 O AGT G
wgt faote wo &1 wfawe dagm
FHE a1 FEATT T ATATAT FAD
% fear g & i ag qowre Fran-
Ay T FL TG AL & F 49 719
3 g 31 fga i %47 AraeE fear
|

& waAa § v aga & omgl ¥
ag § fis wfrer gfr 1 dfier st fiew
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" &t qT A | @FhE A aw A e

ot favia & atar wfgwrd § Wz
favts & & 9z a7 FTOT ATAT
 fr fom @170 ¥ ag q@rT 1 @
F7ar & A A WA 97 W1 Qe
qiét & ag gadt i F S aFAT 0
g7 afafy ®1 ga @@ gv faare
s wifgy fF i sgi faoie wor
arat wigFId qTeErer F1 ATHT HL
T ATHAT FE qHT FT A T

ygi fZom zmm & T us @l
FepATIE IR et 1 g g
arr ag ot fear gon & f5 g= AE WY
gfuse i fF I FqET0 7 7
gI ag FACT WEqTHI ®Y AT 2 A |
& mwaw § s ga# o3 amx &1 frr
Tz =iz s fem gTe &7 @ear Y
oF FTW FIGT AT FHAT | T g7 T
wZf & 5 78 W %) Seqrai w1 qg
wTH AT ATAT | AGRE ) Ay e
¢ 57 wAT & gafas §ra qadie
FAA F oA w1 IAE)
mard FT 93w ¥ £ Rt ag & A
g | frgemma aga fawr 2w g af
O FeA\T deqr aATE A4 § AT A
AAAT WY MTA TOA T I W TF A0
¥ | afe &x Faw ow ¥ dear rfad
A § AT IAFT ATH ALY I5T GHT § AT
5 ot w7 § o Gy wd w1 F et
& oy o q%q § | faedit oW A AEw
¥l #oqr ¥ AT IS F AOE ST
#Y 737 THAH 93T 2 1 AfAT ¥W

_S®TX wr qeqr 1 fantr w7 ¥

&1 A1 gawr ward fafas wedf 7 i
7 777 wraeas ¢ | afe Qar A g
wirT gl ¥ ward 7 44 a1 g9 weqr
&7 #TW TOT WTEAT AT I50EHA |
&\ frgas # #7197 TE7 a1l

ot g Yk § ag G 9w § o
w4t q¢ sqret & 1 T B TW w1
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[y siFTTay qg]
# fgars w7 &% oY fF 7w & g
727 griawroe 2, A gaaY v ¥ w7
waT 14T arfen, fer amarw sooy
¥ foa w&) oar 7 71, o snw & fw
yav afufq 7w T 97 famre s

T medt & A1 { 3@ fadow &
R4 w1 § AT wm wvE g fe
oz qrg gy I ) APRT & e s
g Bz weY o g7 A W e ot
f 37 147 &1 9o A & fa7 ot
mfyr 3% ATAT Ay ERTAAIG W
asif & w7 F70 A7 T qwT w1 gt
& qurarw g1 Aw 0 e g fr awae
9 {42739 FIA A AT FI THAIG §)
)

wt %o o @ (qforar) : Iqrerm
Wi, WF wurEr §e Tl s
% wu arw w qrix w0 § 5 ag fawr
T WG IAVA & AT A | T 9T
ff weraTd ¥ W st sfAroaT oW
¥ oY g war & 9y agw A & ¥few
o Hior g8 KT § 6 1w e ary
q¢ gqgyT Al F gom o gErk agt
Q% H FIV ARA & fordr o o ¥
wC Wiy WRE R i
o felt ¥ oF o ¥ & g 2
A | IR 7 39 ¥ v faar W Iaw
FIET awelrs Y T W T gw o
Iy HY T wedaTe ¥ o T, e
weqaTe ¥ & WY WY FZAT AT
a7 8 ¥ HT W a% 39 e ¥ wnf
o & w gerw agt s v g
ag aawA § s ag aga s g
wrery ey & ol ag age afgar
2 fww w@ o1 fawgm W& [ &
o ¥ TRz AT wTfEd | W W ag
arAETHT ATt ATied 6 gt ag i
xR ) Wt & At N TG FrAwed
¥ vy oy W e wH AT ST o
arqErh T |

1925
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a0 @ v & e gt
o oft ftarorawr arw ¥ Fr, Ty
wiwfa & a1 @ §, & wwwan g i agt
9T Y8 9X fawre e s
15 hrs.
[SErr SmAM LAL SARAF in the Chair]

it vgeme ferg (arrorE ) : awvefar,
TG, Wo  guiten At ¥ ot Ferdige
afews fear &, % 3o w1 wady wear g 1
T FHTNTIA & I 6T OF WA
T g wyw swTfi g £, o
fir ag vt wepa favafeareg & 23
"ot ot | i g gt o e,
waferdr 37 &1 g wryw ooy fear
wrar &, form & s e age e qEer
t o A agEe & e faw ool
wedi w7 s fear 8, 37 ¥ feg &
WTEY T OF ATIfoR gYE & ATy ¥ 9T
! g AT f, wifE ST wmay
W & § Wi et W aff dar
¥ T O faar g Wi g,
Iu % grewrfay w7 & fod weria
At o wgrare T @ §, 8w fag
o ¥ ufyr a1t wrmad o sgeHfa
§ SR ErT & FHI I R AT
wT o, Wi gt e & g
fil & Tewrg wORTT w1 E WET
¥t Wy wrwfaw gut &

i a% €@ faius &1 v §,
WER, $TH W AT ¥ By qrawfar
®fgw g & wTO0 oF HRE ey
#t wt, forg o farmrfoit & wwerey
Agw sax afafa w1 dox & fad a3
fartae wer aae # s ma § 1 P
o wiger § R wiqaE & wEre
¥aw w¥ qrawta ¥ ff wle F faw
w1 73w A4t g §, wiew e ot aga
¥ wrooit ¥ wdre ¥ faw sare g §,
A fir wen & fog iwifee fag g
| # | wre ¥ e QY fandt qane #,
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S ot qar wgr Wl g@ AW g,
OF 919 @M § AT & o 0% faw
HIHRCEATE WX T A UE  gHAT
g

Ta fag ao gaE & fs ga gse
fadt qagf #t gF gTa A @Y ®
T amde fEa sl
HIS FA W AT gUAT 9gfa F1 97 7§
&, afew gar @ 917 &1 g7 o Ard W
g & | ArEl a9t & waear w1 ag froed
¢ f fadtet maiq e q@dt sy qs
arg 7 ymT wifgd | @d g7 gt
# ang faw 7 &Y, afew g ®Y ww g
T & fag dar maT @A &1 afF
AE RS e R EIRIR CoE IR
gafad %u day H ¥AIT FIT F7
qTAwEAT 2 |

74 & A fAaTF T gtrrt S EAIEET
i gark 7K a:wa | 54 “fadaw
1 o4 & foq o AT+ AT 31 gegang
T awwm aw § fEgnt agr
ardar gt F A AFFEAA AT H{AT
& fF fainy wam fasta qarel £1 @rd
& T AT g1 EHAT g, IW &F AT

g o s fEar s

Shri Narendra Singh Mahida
(Anand): Mr. Chairman, Sir' Mr.
Raghunath Singh just referreq about
Ayureda and he had wvery rightly
drawn the attention of the House and
the Minister. The gaumutra accord-
ing to Ayurveda, js a purilyer, adis-
infectant, which can be used for many
purposes. I would not go into further
details on it.

Sir, the cause uf this Bill arose
owing to food poisuning arising from
the contamination of food with a
poisonous lorganophosphorus insecti-
cide ‘Parathion' (Falidol). Later on,
the Government of India appointed
*he Kerala and Madras Food Poison-
ing Cases Enquiry Commission. The

KARTIKA 17,
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recommendations of this Enqui
Commission  were accepted by t
Government. The Government a -
pointed un Inter-Ministerial Cor-
miltee to look into this affair The

Inier-Ministerial Committee sugges-
ted certain short-term and long-term
measurcs. The short-term measures
suggested by the Committee have
a'ready been given effect to, The
long-lerm measures suggested by the
Committee envisaged the enactment
of legislation to regulate the manu-
facture, sale, storapge, transport dis-
tribution and use of insecticides includ-
ing pesticides, herbicides or fungi-
cides in the country.

In 1962, in Malda in West Bengal
and Dinajpur in Assam, 450 persons
were crippled by paralysis. The con-
tamination of wheat flour with ‘tri-
ortho-cresyl phosphate’ was the cause
of poisoning. The cases of food poi-
soning were reported in Bombay in
January ang February, 1963 as a
result of ingestion of rice stored in
bags which were reportedly strayed
with 5 per cent Benzene Hexa-chlo-
ride. The cases of poisoning have been
reported due to the indiscriminate use
of organo-phosphorous compounds like
Parthion, Malathion, Diaznon, Baytex
eie. which are said to be marketed in
concentrated forms for extermination
of bed bugs.

During one of my visits the
Bombay port last year, when | had
gong with the Estimates Comm ee, T
was watching the deportation of wheat
and along side the wheat deportation,
I saw some chemical powders which
were being inter-mingleg with wheat
and I had warned the port authoritics
that this combination of chemicals
with the wheat grains will probably
result into some food poisoning. But
the port congestion is sp heavy that
they have no space. I requesi the
Minister to see that ai the ports when

the foodgrains are being unloaded,
there are no chemical compounds
nearabout. If such measures are

taken, then some of the things about
which we have complained can be
removed.
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[Shri Narendra Singh Mahida]

The cases of food poisoning resulting
from the use of copper sulphate among
the shoe workers of Agra have also
been brought to notice. The Kerala
and Madras Food Poisoning Cases
Enquiry Commission has recommend-
ed that the Central Insecticides Board
be established. It is a very welcome
suggestion. Further, they have sug-
gested that a committee called the
Registration Committee for the pur-
pose of granting certificates of regis-
tration to persons desiring to import
or manufacture insecticides be estab-
lished. Secondly, they have suggest-
ed that there should be licensing of
persons desiring to manufacture, sell
or exhibit for sale or distribute any
insecticide. Their third suggestion is
that the Central Insecticides laboratory
for carrying out certain functions
under the Act be established. The
fourth suggestion iz that the import,
manufacture, sale etc. of insecticides
in contravention of the provisions of
the Act be prohibited. Fifthly, the
transpory and the storage of insecti-
cides s0 ag to prevent cases of acci-
dental contamination of food with
insecticides be regulated. Sixthly,
there should be a provision for taking
immediate action by way of prohibi-
tion of sale or distribution or use of
the insecticides where it is found that
the sale, distributon or use of -the
insecticides is being done in such a
way &s to involve risks to human
beings or wvertebrate animals and
where immediate action is necessary.

Now, I would like to draw your
attention to clause 24 which is about
persons bound to disclose place where
insecticides are manufactured or kept.
This is very necessary because at
present the Government is not aware
from where the insecticides are being
bought or purchased. Then, there is
clause 25 about the report of Insecti-
cide Analyst. This is also a very wel-
come provision. Further, there is
clause 27 which also deals with noti-
fication of poisoning and there is
another clause 84 about offences by
companies. These are all very wel-
come provisions.
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This is a very laudable Bill and 1
welcome it.

Shri Muthiah (Tirunelveli): I rise
to support the Bill. The object of
this Bill is to prevent injury to human
beings and to animals through insec-
ticides. In 1958 a large number of
deaths occurreq in Madras and Kerala
due to contamination of food with
insecticides, The Central Government
then appointed the Kerala and Madras
Food Poisoning Cases Inquiry Com-
mission to report gn the circumstances
leading to such deaths and the pre-
cautionary measures that had to be
taken in future to avoid such food
powsoning cases and deaths. The re-
commendation of the Commission was
accepted by the Government and the
Government appointed an Inter-
Ministerial Committee which suggest-
ed certain short term and long term
measures. As g long term measure
this Committee recommended egisla-
tion to regulate the manufacture, sale,
storage, transport, distribution and
use of insecticides. The Bill, follow-
ing the recommendation of the Com-
mission, provides for (i) the estab-
lishment of a Central Insecticides
Beoard and a Registration Committee
for granting certificates of registration
to persons desiring {0 import or manu-
facture insecticides; (ii) licensing of
persons desiring to manufaclure, sell
or distribute any insecticide; (iii)
cstablishment of a Central Insecticide
Laboratory; (iv) prohibition of im-
port, manufacture, sale, ete. of insec-
ticides in contravention of the provi-
sions of the Act; (v) regulation of
transport and storage of insecticides
so as to prevent cases of accidental
contamination of food with insecti-
cides; and (vi) provision to prohibit
the gsale, distribution or use of any
imsecticide which may injure a human
being or an animal,

Mr, Chairman: Mr. Mahida has al-
ready mentioned al] these.

Shri Muthiah: The Bill is concerned
with registration of insecticides and
licensing of persons who desire to
manufacture or sell any insecticide. It
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provides for the establishment of a
Central Insecticides Board and a Regis-
tration Commitiee for this purpose.
The Central Insecticides Board s
meant to advise the Centra] Govern-
ment and the State Government on
technica] matters, ‘The Registration
Committee is intended to register in-
secticides after ensuring their efficacy
and safety tp human beings and
animals. The Central Insecticides
Laboratory, to be set up, has to test
the efficacy of the insecticides. The
Bill provides for Insecticide Analysts
for testing insecticides and for Insee-
ticide Inspectors to help the States in
the effective implementation of the
provisions of this Act.

I now come to the Bill proper.
Clause 1 of the Bill prohibits mis-
branded insecticides with false or
misleading labels. Clause 9 contains
& proviso which gives power to the

Registration Committee to refuse
to register the insecticide or to
cancel the registration. This, 1

submit, is a good proviso, but
this should not leaq to official tyranny
or hardship to the party. Clause 14
gives power to the licensing officer to
revoke or suspend a licence on pro-
per grounds. Here also it is necessary
to ensure that officers act justly and
fairly and impartially and do not
cause unnecessary hardship to the
parties. Clause 21 gives authority to
an Insecticide Inspector to enter and
search any premises on grounds of
suspicion that the rules are violated.
Clause 28 provides for the prohibi-
tion of the use of insecticides for rea-
sons of public safety. This is an
important and essential clause. Clause
39 gives exemption from the provi-
sions of the Act to persons who use
Ihe insecticides for their own house-
hold purposes or for gardening pur-
poses. This is good.

ot o et s (freele) -
ey W 7 9 fadas Iofega fear
¥ 3q %1 & geda w741 § | T HreTr-
aroE qag ¥ ward § fs fomey e
wraawar & | XA feAl o fis e
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FHY 3 gar @Ay F, gard @ay are I
¥ & FrEvET & g faw qg e e
famiw grar & &1 aTe aegEl w9
T & g g7 #Y wrasawar § 1 afe
# wreey Halt ¥ AT FIAT AEAT §
f& waz winfa & g7 92 fa=mx fwan ama
aY ©F F1 W1 e @ O R aeer
T FreroHl ®t WA § fay et
T} s wren gt & forg 7 aded &)
wol, afeqy) wifg oT savar 2T a% €
T OHT TAT AT & o) WIEH FY g
& FTTU qg FISTIATIF TG a7 ATH & |
qg §a Hgh 7 g1 w14 % /O 1 wdw
T | ¥T FY FET AAE |

gEiraaag g fragfmwi awa g
R fRfM qrregg A g 1 g8
o1 ¥t g g} i ag qaura ierop AaraE
azTg guTt 3w i dar 1T A W ITH
TEY FeqrEA &Y | W IT T IETEA gAAT
& fF & = & g & far aq
w1 wrfes & wrfes Tovr g &% | & v
Fear fr e wdt g7 i O fow
o wax wfufa § x@ faigs @
faarTEhm, Sw # g W@l 6T &
@t /YT o fae Y 3@ a7 =
wara F0Y | 7wl % 7rg Fga fae-
a% & FAGA FL@T § |

®io AT AT : awTafa oY, &2
T w fae &1 =rE fFar ¢ Sas fag
¥ gza & wwrdy § 1 99 0% gEE
o § | ag 9T AT 7% we-wan
FAHE ¥ grEE @Y g A A1 AT
gfafa & 2@ fadt @ W@t &
Tu7a fag 9 W germ ¢ ww 9w &
art &, fe wur ara =nfed v T &
Iifgd s i ¥ emw fam oo,
a Tq¥ §a faugs & @ dwr T=w
& &, Ffe wreq frer & amg gEe
are §, 397 Ja8t q@ feaar e



33 Insecticides Bill

['!'I'o Eﬁ'ﬂ!‘l’ HT’FI

Wt AF &Y F wATA & A A A
7Er T ¢ & Freard @i oam
wifea & 2 =rfed | waw B Aw
i f& = amedl & wHi & FT oAy
sreer mar fdaw T &y A w0
w1 Fron 77 ¢ fr gafazagen afitg
& Tl & 307 Y O g A e A
faar o | W & AT AF T A A
TAT FT AT E AT RA @A e 2
TF F5d gv fF $% 50 TR FY FzAm
T A A BW W WY iy § Gy
Fro¥loFlo {NTF( | JY WY A #
waty g1 g & | gw AT =9gF ¥ fF amed
Im Ft T W gEfEmTe @i
g4 a<g #1 faaet A5 & 39 wravasar
gW wIT agr g A9 @ awwe 9
FT g5 J9 gH dam g o g4%
fqe go muma v @ ¥

ﬁ_mif%mﬁfm#mw
gt gifvm &t § 5 sFm ew
fada® #1 wq feam &2 s &
AT F 3T qg WieETHA ZAT E fo 0 A
gArT I far & ar mmi o S 93w
afafa & am 230 s@T 37 97 Ifa=q
e faar @ran |

Mr. Chairman: The question is:

“That this House concurs in
the recommendation of Rajyn
Sabha that the House do join in
the Joint Commitiee of the House
on the Bill to regulate the import,
manufacture, sale, transport, dis-
tribution and use of insecticides
with a view to prevent risk to
human beings or vertebrate ani-
mals, and for matters connected
therewith, made in the motion
adopted hy Rajya Sabha at  its
sitting held on the 26th  July,
19686, and communicated to this
House on the 28th July, 1866,
and resolves that the following
30 members of Lok Sabha be
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nominated to serve on the said
Joint Committer, pamely:

(1) Shri Peter Alvares, (2)
Shri K, L. Balmiki, (3) Shri
Bibhuti Mishra, (4) Shrimati
Zohraben Akbarbhai Chavda, (5)
Sardar Daljit Singh, (8) Shri
Ganpati Ram, (7) Shri Ansar
Harvani, (8) Shri J. N. Hazarika,
(9) Shri S, Kandappan, (10) Sar-
dar Kapur Singh. (11) Shri C.
H. Mohammad Koya, (12) Shri
P. Kunhan, (13) Shri Narendra-
Singh Mahida, (14) Shri Inder
J. Malhotra, (15) Shri P. Maru-
thaiah, (16} Shri Shiv Charan
Mathur, (17) Shri K. L. More,
(18} Shri P. K. Vasudevan Nair,
(19) Shrimati Sahodra Bai Rai,
(20) Chowdhary Ram Sewak, (21)
Shri J. Ramapathi Ran. (22) Shri
R. Surender Reddy, (23) Dr. Sisir
Kumar Saha, (24) Shri C. Subra-
maniam, (25) Shri Surya Prasad,
(28) Shri Mohammad Tahir, (27)
Shri Dodda  Thimmaiah. (28)
Shri Vishram Prasad, (29 Shri
Yudhvir Singh., and (30) Dr.
Sushila Nayar, This House fur-
ther recommends to Rajya Sabha
that the said Joint Committer be
instructed (o report by the 30th
November, 1966."

The matinn was adopted,

1519 hrs.

DELHT MUNICTPAT. CORPORATION

(VALIDATION OF ELECTRICITY
TAX) BILL

The Deputy Minister in the Minls-
trv of Home Affffairs (Shri Vidva
Charan Shukla): T beg to move that
the Bill to validate the imposition and
collertion of certain taxes on the con-
sumntion or sale nf elnctricity hv the
Tlhi Municiral Corporation, be taken
into eonsideration.

Under seetion 150 of the Delhi
Muniripal Carporation Act, the Delhi
Municipal Corporation levies a tax
on the consumption and sale of
electricitv. There was some con=
fusion about the words “sale and
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consumption” and then the Delhi
Municipal Corporation Act was amend-
ed to include the word ‘supply’ of
electricity also. The procedure for
eslevying such taxes has been laid down
in this section. First of all the cor-
poration has to pass & resolution
defining the maximum rate that could
be levied on electricity, ang then that
resolution is sent to Government for
its consideration and sanction, and
after the Government accords its
sanction to that resolution of the cor-
poration, the corporation can levy the
tax on the supply of electricity within
the areag defined and charge that tax
from the consumers and suppliers.

On the Oth February, 1958, the
corporation passed a resolution for
levying tax on electricity together
with other optiona] taxes. while ron-
veying its sanction, the Central Gov-
ernment made certain modifications,
and those mndifications were accented
bv the corporation. Those modifica-
tions were made by the Central Gov-
ernment on the assumption that the
power of the Government to sanction
the resolution implieg the power to
sanction such modifications as might
be necessary. The important modifi-
ca'inng that wore made bv the Centrat
Government were thal lower rates
wera san~tioncd for emall-scale indus-
tries, electro-rhemical industries and
electro-metallurgieal industries “and
higher rates were prescribed for sfme
other kind of users of electricity. Upon
this, the validity of the levy of this
tax was challenged in the Punjab High
Court through some wrif petitions.
The Puniab High Court dismissed
these writ petitions, bui then jetters-
patent appeals were filed, and these
were acrepted by the court and the
lewy of thie tax was set aside on the
ground that while sanctioning the
first resolution of the corporation, the
Government was not empowered to
modify or enhance the rates, and the
corporation in ite second resolTution
could not adopt rates in excess: of the
rates determined in the first resolution.

In 1965 the corporation passed

another resolution for the levy of
enhanced rate of tax on electricity
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and the Government sanction to this
levy has been communicated to them.

In order to validate the levy of the
tax on the consumption or sale of
cleciricity from 1st July, 1959 to 31st
March, 1968, a Bill was introduced in
the last session of Parliament. The
tota’ amount involved is Rs. 3.76
crores. I would like to tell the House
a few salient features of this new
proposal so that it could be seen that
it is only an enabling Bill to correct
certain mistakes that happened in the
past. According to sub-clause (1) of
clause 2 of the Bill, the resolution of
the Delhi Municipal Carporation dated
the 24th June, 1959 in so far as it
determines the rate at which the tax
shall be levied on the consumption
and sale of electricity shall be deemed
to have been passed in accordance
with law and the rates specified in the
said resolution shall be deemed o be
the actual rates at which the tax
shall be leviable with éffect from 1st
July, 1859 until such rates gre altered
in accordance with the provisions of
the Delhi Municipal Corporation Act.
Sub-clause (2) of clause 2 bars the
rourts f* m enforcing anv decree or
entertain’ g any suit. Tt further says
that all proceedings or things done
hv the eorporation in conneefion with
the 'evy or collection of tax shall be
deemed to be in accordance wiffi law.
These are consequential provisions of
the walidation of the tax. This pro-
posal was placed before fhe Delhi
Advisory Committee in its meefing on
the 16th February, 1966 After some
discussion, they also passeq the Bill
and endorsed this measure. There gas
some dispute between the New Delhi
Municipal Committee and the Delhi
Municipal Corporation on this acco-
unt, The opinion of the Attorney-
General was taken in this matter, and
ulimately he also advized the Gov-
ernment that it would be better to
clarify the position by a suitable
amendmcent of the Aet. In pursuance
of that advice this Bill has been
introduced in Parliament.

Sir, T move that the Bill be taken
into consideration,
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Mr. Chairman: Motion moved:

“That the Bil] to yalidate fhe
imposition and collection of cer=
tain taxes on the consumption or
sale of electricity by the Delhi
Municipal Corporation, be taken
into consideration.”.

Shri Narendra Singh
(Anand): This is a very surprising
Bill. When the Delhj Municipal Cor-
poration by its resolution in 1950
levied certain charges and then made
a recommendation tp the Central Gov-
ernment, the Central Government
accorded their sanction, and later on
this levy was challenged in the Pun-
jab High Court. The court held that
in according sanction to the first reso-
lution of the corporation, Government
had no power to modify or enhance
the rates proposed by the corporation
in that resolution and that the cor-
poration in its second resolution could
not adopt rates in excesg of the rates
determined in the first resolution, If
the corporation eould have had proper
legal advice, they could have saved
themselves this botheration of going
to courts of law and facing the
challenge to their rules. The court also
held that the liability tp pay the tax
would commence only from 1st April,
1860. Now, this Bill proposes to vali-
date the levy of the tax by the cor-
poration on fhe consumption or sale
of electricity in accordance with rates
specified in the afore-said second
resolution of the corporation with
effect from Ist July, 1959 and until
the alteration of such rates in accord-
ance with the provisions of the Delhi
Municipal Corporation Act. Now,
what happens from 1st July, 1858 to
1st April, 1966, that is, for a period
of seven years, those charges will be
levied again, or will have retrospec-
tive effect. The hon. Minister has
not clarified this point. I would like
him to clarify this point and tell us
whether the sum involved, which he
has mentioned runs into some crores
of rupees, is correct or not.

Mahida

Anyway, this omission on the part
of the corporation has been rectified
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by a court of law, and we have no
alternative but to support this Bill,
and, therefore, I give my support to
it.  But in future, I would request
the municipal corporation to be more®
carcful before passing such resolu-
tions.

st e s (fae—fdeam ) :
WA WEYEE, qg O ATHTeor e §
Y AT TR wrar T {1 o o e
& graw # A a9 QY & A IaA
o HUE § o wTERe A aant
g 2 van faar fm amr g
fa== 3 F g 97 ag #rf foiw &¢
wdr § ar ag w=fET w4 A wmac g
S w1 W 9@ I8 T ET AT 3
o9 g7 #1 AMET &% # 39 9¢ fa=m
fr smaT & 1 wTERW d5F ¥ faEr
w74 & g A1 =7 fawey & wre Wy
¥ 9 w3 Oy § ag W frar =
FW & | THE F ¥ T 0F q@T
af g@T & | SET e wEg A
TAET, A e OTa g W
uF arfid g & a1z ¥ /W w1 famw
mr f& fEedt & I 9x ar IE
ITFT O 249 Agl feram mAw =fgd o
feg ©FH wOere & T A ot T )
Ia% aT% IaET T g FE F SO
e mar o gow g€ A 7 W
faur feor 1 sw foiT & fara fox
W ®IETT & 914, [ WA & a6
g T ¥ | g AATET ¥ IEFT W9
witpfa % &, Jfer sadam vt gk #1¢
% fvim & wrates ®) g8 qlur
gt 1 38 qomdAr # gT F & fag
ug fadas amn @ 1 Awa W)
arfere wifes & Wiy ¥ qgr feett
uF cEEEt w44 4, fomn fast ¥
dag-wEe ¥ o fagdr  wwawa
g WAl FC1 ¥ | 39w W o faEus
gt fewe femr mn et @A e
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g frvi fear f ag Fadae dve TR
o gEw qifen far fam janfan,
ford @z g fardaw ) wmar ma

™ W=l ¥ g & o fadgww
T T g A1 § anean § 5 ag
UF B FIH & 9T g7 TF A g0 A
wrfgy |

Shri C. K. Bhattacharyya (Rai-
ganj): This Bill relates to matters
which commenced from the 8th Feb-
ruary 1959, Substantially, the entire
proceedings from that date up to the
presentation of the Bill here depends
on the interpretation put by the Cen-
tral Government on sec. 150(2) of
the Delhi Municipal Corporation Act.

The Delhi Municipal Corporation
passed a resolution and the Central
Government, in giving their sanction
to the resolution, interpreted that
particular sub-section in & way which
was not accepted by the Punjab High
Court, That led to a difficulty to re-
move which the Bill had to be
brought in, because the Delhi Muni-
cipal Corporation had acted on the
interpretation put by the Central
Government on section 150(2) of the
Delhi Municipal Corporation Act.
Having acted wpon that, the Cor-
poration found itself in a quandary
when the Punjab High Court set
aside the interpretation of the Gov-
ernment gn which the Corporation
had acted. So the Home Ministry
had to bring in this Bill.

What strikes me is this. Usually
such matters are taken to the Sup-
reme Court because it concerns the
interpretation of a particular Act and
the finality of the interpretation de-
pends upon what the Supreme Court
thinks about it and the opinion that
Court holds about the intent and
purposes of the Act. In any case
this interpretation of the Punjab
High Court was accepted and was
not taken for the opinion of the Sup-
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reme Court. The Bill is based on
the effect of that judgment of the
Punjab High Court op the proceed-
ings of the Delhi Municipal Corpora-
tion under the Government of India's
modification and amendment of the
Delhi Municipal Corporation’s reso-
lution.

1940

Essentlally this Bill is practically
divided into two parts. In gne part,
it validates what the Municipal Cor-
poration had done and does that with
retrospective effect; in another it
mndemnifies what had been done from
consequences to which the Corpora-
tion might be exposed before a court
of law.

My hon, friend, Shri Mahida, had
asked as to what happened from the
point the Corporation began to rea-
lise taxes under the Government of
India's order upto to the time the
Bill is going to be passed into law.
I believe the Bill makes provision
for that, Cl. 2(2) says:

“Motwithstanding anything con-
tained in any judgment, decree
or order of any court to the con-
trary, al] taxes on the consump-
tion or sale of electricity levied
or collecteq or purporting to
have been levied or collected in
pursuance of the resolutiop re-
ferred to in sub-section (1) shall,
for all purposes, be deemed to
be, and to have always been,
validly levied or collected, and
accordingly....”

Up to that extent, it is walidated
and thep the indemnity comes. Thus
the Bill will have served its purpose
in helping the Corporation to get out
of the difficulty in which it has been
placed.

Another point that strikes me is
this, whether in future jt uyi]l be
necessary to have the main Act
amended for putting this position on a
sound basis in the Act itself, that is,
whether the Delhi Municipal Corpo-
ration Act itself will have to be
amended and the lacuna which led to
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the present difficulty removed in a
different way. That is what I would
commend for the consideration of the
Home Minister and his department.

Shri Shree Narayan Das (Dar-
bhanga): This Bill is just to give
effect to the Resolution passed by the
Delhi Municipal Corporation which
was nullified by the judgment of the
Punjab High Court. It has been said
that the power to sanction any levy
or tax on consumption of electricity
has been vested in the Central Gov-
ernment. The only question was whe-
ther within that power the Central
Government had a right to modify the
proposals made by the Corporation.
It appears that the Ceniral Govern-
ment did modify in the sense that it
enhanced the rate of tax on the con-
sumption of electricity levied by the
Corporation.

I do not know whether this question
has arisen for the first time. Gene-
rally there are provisions to the effect
that the Central Government will just
sanction the proposals made by some
other bodies. I do not know whether
the Central Government have got this
question examined while considering
the Corporation's proposal with re-
gard to the levy of a tax on the con-
sumption of electricity. Did the Home
Ministry consult the Law Ministry as
to the scope of this provision of sanc-
tion? Generally, the body which is
empowered to levy taxes has that
power, but for an institution like the
Corporation, there is a provision in
the Corporation Act sayving that some
of the proposals are to be sanctioned
by the Central Government. [ do not
know what led the Government to
enhance the levy and what persuaded
the Government to alter the propo=
sals made by a body like the Corpora-
tion, proposals that in the ordinary
course comes for the sanction of the
Government. No reasons have been
given why a suggestion made by a
body like the Corporation with regard
to the levy of some taxes on consump-
tion of electricity in this capital was
modifted. The reason has not been
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given as to what led the Government
to enhance or modify the rate. I sup-
port the Bill because the taxes that
were levied are not to be returned
now, and if that is not rectified the
taxes have to be returned to the con~
sumers, but I would like to know
because I was not present when the
hon. Minister moved for the conside-
ration of this Bill, and I am sorry for
that. ...

Mr. Chaimwnan: You very rarely do

that.
Shrl Shree Narayan Das: Thank
you. | was here, but T went out only

for five minutes. So, 1 woulg like to
know whether the hon. Minister had
given the reasons that led the Govern-
ment to modify the proposals made by
the Corporation.

In such matters, generally the Gov-
ernment should consult whether the
word “sanction” has been used for the
first time, and whether it is for the
first time that this word has been
interpreted by the High Court that
ganction does not include modification
or enhancement of any tax which has
been made by a body like the corpora-
tion, That question should have been
examined before the Central Govern-
ment enhanced the rates,

With these words I support the
measure.

ghri Vidya Charan Shukla: Mr.
Mahida wanted to know whether this
Bill really validates the levy made b;f
the Corporation from 1959. Shri
Bhattacharyya has clarified that mat-
ter to an extent, but I would like to
clarify that a little further. It was
deflnitely possible to argue that the
validation of the imposition ang col-
lection of the tax on the sale or
consumption of electricity by the
Delhl Municipal Corporation, which
the Bill seeks to effect, implies the
imposition by Parliament of such a
tax with retrospective effet within
the meaning of clause 1(a) of article
110 of the Constitution. Therefore,
we obtained the recommendation of
the President under article 117 (1)
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of the Constitution, and this recom-
mendation of the President was com-
municated to the Lok Sabha Secret-
ariat. This will show that it really
validates the collection of taxes right
from that date.

As 1 said earlier, this Bill seeks to
rectify some of the technical mistakes
that happened in the resolution of the
Corporation and the sanction that
was accorded to the resolution by
the Government The reason why
Government did not go in appeal
against the judgement of the Punjab
High Court was that the opinion
given by the Attorney-General, after
considering the entire matter, was
that it would be best to remove any
doubls about the whole thing by a
suitable amendment of the Act and
that iz why the Government decided
to bring forward this amendment
rather than appeal to the Supreme
Court which would have again taken
a good deal of time,

Shri Shrec Narayan Das raised
some point which T mentioned brief-
ly, but T would again mention it so
that he would know why wp had to
alter the rates that were prescribed
by the Dethi Municipal Corporation.
The Municipal Corporation, while
recommending the rates, did not dis-
tinguish between the small secale in-
dustries and the bigger industries, and
since the Government was anxioug to
give encouragement to the small scalv
industries, the rates applicable to the
small scale industries were reducec
and the rates applicable to the other
industries were very g'ightly enhanc-
vd just {o ecounterbalance the entire
thing; this did not affect the finances
of the Municipa] Corporation tg any
extent, and it was to the general
good.

T am thankful to Members for their
support to this measure.

Mr. Chairman: Mr. Bhattacharyya
has made the point that rather than
bringing in a fractional plece of
legislation, the Corporation Act may
be amended to bring it uptodate.
Have you got anything to say on
that?
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Shri Vidya Charan Shukk: This
particular Bill was need to validate
the collection of these taxes. It is &
financial measure more or less. Bo,
this had to be brought separately.

Mr. Chairman: The question is:

“That the Bill to validate the
imposition and collection of cer-
tain taxes on the consumption or
sale of electricity by the Delhi
Municipal Corporation, be takem
into consideration.”

The motion was adopted.
Mr. Chairman: The question is:

“That Clauses 1 and 2, the Enact-
ing Formula and the Title stand
part of the Bill.”

The motion was adopted,
Clauses 1 and 2, the Enacting For-
mula and the Title were added to the
Bill.
Shri Vidya Charan Shuokla; I beg
to move:

“That the Bill be passed"

Mr. Chairman: The question is:

“That the Bill be passed.”

The motion was adopted.

1548 hrs.
COMPANIES (SECOND AMEND-
MENT) BILL

The Minister of State in the Minmis-
try of Law (Shri C. R Pattabhl
Raman): T beg to move:

“That the Bill further to amend
the Companies Act, 1956, be taken
into consideration."”

This has been awaiting consideration
by the House for some time. Very
briefty, there are threr amendments.
The first two of them are purely of a
verbal nature and are necessitated by
the lapse of time since the introdue-
tion of the Amendment Bill in this
House on 22nd November of last year.
Therefore, 1 do not wish to commend
elaborately on them.

The other amendment is also if 1
may say, of a minor nature. Tt deals
with section 240, and it seeks to pro-
vide that before authorising ans per-
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300 to receive from anybody corporate
information, books and papers neces-
sary for the purpose of investigation,
the Inspector must obtain the approva.
of the Central Government.

The other amendmen{ secks to
rectify an omission which was noticed
earlier but which, if not so rectified, is
likely to give rise to practical difficul-
ties in the working of the statutory
provisions. As members are aware,
section 370 of the Companies Act, the
amendment of which is now before
the House, deals with both the making
of a loan and the giving of a guarantee
of the providing of security in con-
nection with a loan made, by one com-
pany to another, The scction stipu-
lates that no company shall make a
loan or give guarantee ete., without
obtaining the prior approval of its
general meeting by g special resolu-
tion. Under the “Explanation” to sub-
section (1) of the section, inserted by
the Amendment Act of 1965, it is pos-
sible, however, for the general meet-
ing of a company to authorise its
Board of Directors to grant loans up
to the limit of 30 per cent or, as the
case may be, 20 per cent of the aggre-
gate of its subscribed capital and free
reserves. It will not, therefore, be
necessary for the company to hold a
general meeting every time a loan is
required to be made. This relaxation
was provided for with a view to avoid-
ing the practical difficulty involved
in convening general mecetings, partli-
cularly of large companies. The afore-
said explanation does not, however,
cover guarantees or the provision of
securitiegs whih are also regulated by
section 370 of the Companies Act
In the absence of a similar elari-
fiecatory provision specifically in
respect of guarantee and securities, it
may, therefore, be held that a special
resolution of the company in general
meeting would be necessary every-
time a guarantee is given or a security
is required to be provided by a com-
pany. The proposed amendment
accordingly seeks to clarify that if a
special resolution has been passed by
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the lending company authorising its
Board of Directors to give any gua-
rantee or provide any security up to
a limit specified in the resolution, then
no further special resolution would
be necessary for giving any guarantee
or providing any security within such
limit.

I am sure the hon. Members will
agree that an amendment of the kind
proposed is quite necessary and is in
line with the clarification already pro-
vided in the law in respect of the
making of loans by a company.

On the last occasion, it was a ship
and that is what we are now seckilig
to rectify.

Mr. Chalrman: Motion moved:

“That the Bill further to amend
the Companies Act, 1958, be taken
into consideration.”

Shri Narendra Singh Mahida
(Anand): Mr. Chairman, Sir, The
Companies (Second Amendment) Bill
was first brought in 1964; it was in-
troduced in Parliament on September,
21, 1964 and was passed by both
Houses of Parliament as the Compa-
nies (Amendment) Bill, 1965. The
Bil] received the President's assent on
September 25, 1965 and was notified
as the Companies (Amendment) Act,
1965 (Act 31 of 1965). I am reading
this from the Tenth Annual Report
on the working and administration of
the Companies Act, 1956. It makes
sorry reading. Again, the Companies
(Second Amendment) Bill, 1965 was
introduced in Parliament on Novem-
ber 22, 1965. This Bill seeks inter alin
to remove hindrances in the normal
functioning of financial institutions,
insurance companies and private com-
panies simplicitor in respect of gau-
rantees given and securities provided
by them.

In the Ordinance, it has been stated
that based on the recommendations of
the Vivian Bose Commission of In-
quiry, section 13 of the Companies
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(Amendment) Act, 1965 was enacted.
This section amended section 108 of
the Companies Act, 1856, by inserting
therein sub-sections (IA) to (ID). The
provisions of section 13 of the said
Amendment Act were brought into
force with effect from 1lst April, 1966,
whereas the other sections except
section 46 were brought into
force with effect from 15th October,
1865.

Soon after the amended provisions
were brought into force on 1st April,
1966, their working disclosed a num-
ber of practical difficulties and doubts
were also expressed as to the inten-
tion underlying these provisions, Re-
presentations were made by various
stock exchanges and other bodies
which were intimately concerned with
the working of these sub-sections. An
ordinance was passed to remove these
difficulties and clarify the doubts. This
Bill, as I understand, is brought to
replace the Ordinance.

Now, there are various sections
which I would not like to go into.
But it is rather very strange reading.
Immediately on the commencement of
these provisions, objections were rais-
ed by the stock exchanges and others
that the enforcement of these provi-
slons would resul. in complete pro-
hibition of blank transfers when the
intention was to regulate and control
the currency of blank transfers. It
is a very well-known facl in stock
exchanges that whenever shares are
transferred, they always do it with
blank transfers. This difficulty could
have been foresecen. It was also point-
ed out that there would be serlous
practical difficulties if the register of
the members of the company were
closed within a short time—

Shri C. R. Pattabhi Raman: Blank
transfer is dealt with in another Bill
That is about section 108. That is a
Bill to validate the Ordinance. Here,
it is gnly about section 370. There are
two amending Bills. We are now on
the second amendment Bill. It deals
with sections 240 and 372. The hon.
Member is referring to section 108.
That is for another Bill
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Shri Narendra Singh Mahida: Then
I withdraw those remarks om Ordi-
nance. In short, I wish to say that
I support the present Bill

Shri V. B, Gandhl (Bombay Central
South): Mr. Chairman, Sir, there
should be no difficulty in supporting
this Bill. There has been a slip, a
kind of oversight which has led them
to bring this Bill before the House.
The Vivian Bose Commission of In-
quiry recommended that inter-com-
pany loans should be treated as on
par with inter-company investments.
Previous to that, the inter-company
loans could be granted for advance to
corporations without any limit only
on satisfying the requirement that
there should be a resolution of the
general body by the directors.

1556 hrs.
[SHRr P. VENEATASUBBIAH in the Chair]

Now, according to the recommenda-
of the Vivian Bose Inquiry Commis-
sion, it is said that the same restric-
tions that are applicable or as have
been applicable to inter-company in-
vestments should also be made appli-
cable to inter-company loans.

Shri Narendra Singh Mahida: There
is an amendment by Shri C. R.
Pattabhi Raman. I want to know
whether it has been moved or not.

Mr, Chairman: We are now in the
general discussion, When the clauses
are taken up, the amendments will be
moved,

Shri C. R. Pattabhi Raman: The
dates are being changed in the third
amendment.

Shri V. B. Gandhi: Inter-company
loans should be placed on the same
basis as inter-company investments.
That js, the restriction under section
372 should be made applicable also to
section 370. That is not a very good
position, but having already accepted
that by an Act amending section 370
by section 46 by the Company Law
(Amendment) Act of 1965 we have
no go but to accept this further res-
triction on the inter-company loans.
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But the point here is this. I under-
stand that the provisions of the Com-
pemies (Amendment) Act, 1865, that
is, the provisions of section 46 of this
Act, have not been brought into force
so far. If they have not been brought
into force sp far, it is good, because
after all in the present financial con-
ditions of the market and in the
banking world, it is necessary that if
we have not brought into force these
provisions we might still continue
without them for sometime longer.
After all, the present tendency even
in the Government policy Is to pro-
mote relaxation of control towards
making credit more casily available
to institutions and companies.

In view of this amendment, I would
appeal to the Government that they
should not immediately bring into
force the provisions of the Bill which
we are supporting today. The ques-
tion really arises out of the guaran-
tees given by certain financial institu-
tions and securities provided by those
institutions like the financial institu-
tions, insurance companies, banking
companics, private companies, etc,
which finance without limit industrial
enterprises. All these institutions
should have the Ireedom an® should
be exempted from the restrictions of
section 48 of the Company Law Am-
endment Act. T.: 'wans granted by
these institutions me already exempt-
ed. The exemption may also be ex-
tended to guarantees given by these
institutiong and securities provided
by them.

With these words, I support fthe
Bill.

16 hrs.

Shri C. R. Pattabhi Raman: Sir, I
have nothing to add fo what I said
in the beginning.

The hon. member just now referred
to guarantees and securities. I am
moving an smendment No. 3 o clause
2 with regard to guarantees and secu-
rities. I have already stated that the
substantive provisions of the section
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have already been amended by the
1965 Act and it is already law. The
present Bill makes some relaxations
80 far as guarantees and securities are
concerned.

I do not think I am justified in tak-
ing more time of the House.
Mr. Chairman: The question is:

“That the Bill further to amend
the Companies Act, 1958, be taken
into consideration.”

The motion was adopted.

Mr. Chairman: We shall now take
up clause by clause econsideration.
There are np amendmentg to clause
2.

The question is:

“That clause 2 stand part of the
Bill"

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3— (Amendment of
370).
Amendment made:
3. Page 1,—
for line 11, substitute—

section

‘3. In section 370 of the princi-
pal Act—

(1) in sub-section (1), the
Explanation shall be renumber-
ed as Explanation 1, and after
Explanalion 1 as so renumber-
ed, the following Explanation
shall be inserted, namely: —

“Erplanation 2.—If a special
resolilion has been passed by
the lending company audio-
rising the Board of Directors
to give any guaraniee or pro-
vide any security upto a limit
specified in the resolution,
then, no further special re-
solution or resolutions shall
be deemed to be necessary for
giving any guarantee or pro-
viding any security within
such limit"”
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(2) in sub-section (2),—' (3)
(Shri C. R. Pattabhi Raman)
Mr, Chalrman: The gquestion is:

“That clause 3, as amended,
stand part of the Bill.”

1951

The motion was adopted.
Clause 3, as amended, was added to

the Bill.
Clause 1—(Short title and com-
mancement).
Amendment made:
~Page 1, lines 3 and 4, for “the

Companies (Second Amendment) Act,
1965". substitute ‘the Companies
(Amendment) Act, 1066." (2).

(Shri C. R. Pattabhi Raman)
Mr, Chalrman: The gquestion is:

“That clause 1, as amended,
stand part of the BilL"

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

Enacting Formula

Amendment macle.

Page 1, line 1,—
for “Sixtcenth” substitute “Seven
teenth” (1),
{Shri C. R. Patfabhi Raman)
Mr. Chairman: The question is:

“That the Enacling Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill

The Title was added to the Bill.
Shrl C. R. Pattabhi Raman: I beg
to move:

*“That the Bill, as amended, be
passed.”

KARTIKA 17,

Motion under
Rule 388

Mr., Chalrman: The question is:
“That the Bill, as amended, be

passed.”
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The motion was adopted,

16.10 hra.

MOTION UNDER RULE 388 IN RE-

LATION TO PASSING OF CONSTI-

TUTION (TWENTY-FIRST AMEND-
MENT) BILL

Mr. Chairman: We shall take up
the next item—Motion under Rule
388,

Shri Shree Narayan Das (Dar-

bhanga): There is no quorum jn the
House.

Mr. Chairman: The bell is being

rung.

The Bell has sopped ringing. There
is no quorum yet. The Bell may be
rung again.

There is quorum now. The hon.
Minister may move his motion under
Rule 388.

The Minister of State in the Ministry
of Law (Shri C. R. Pattabhi Raman):
Sir, on behalf of Shri G. S. Pathak,
I beg to move:

Rule 66
and
Luk ¢
the

“That the proviso to
of the Rules of Proccuure
Conduct of Business in
Sabha in its application to
motions for taking inle consi-
deration and passing of the
Constitution (Twenty-first Amend-
ment) Bill, 1966, be suspended.”

Rule 66 reads like this:

“A  Bi'l, which is
wholly or partly upon another
Bill pending b:fore the House,
may be introduced in the House
in anticipation of the passing
of the Bill on which it is de-
pendent:

Provided that the second Bill
shall be taken up for considera-
tion and passing in the House
only after the first Bill has been

dependent
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[Shri C. R. Pattabhi Raman]

passed by the Houses and assent-
ed to by the President”

The Bill that is coming up before
us is to amend the Representation of
the People Act, 1850 and the Re-
presentation of the People Act, 1851,
as reported by the Joint Committee.
We have to suspend the proviso to
take up the Constitution (Twenty-
first Amendment) Bill, which iz the
next item, along with that. That is
why I am moving this motion.

Mr. Chairman: Motion moved:

“That the proviso to Rule 66
of the Rules of Procedure and
Conduct of Business in Lok
Sabha in its application to the
motions for taking into considera-
tion and passing of the Constitu-

tion (Twenty-first Amendment)

Bill, 1966, be suspended.”

Shri Narendra Singh Mahida
(Anand): Sir, I also support this
motion.

Shri Shree Narayan Das: Sir, I

want to seek a clarification from the
hon. Minister. The motion secks to
suspend the proviso to Rule 68 of
the Rules of Procedure and Conduct
of Business in Lok Sabha in its ap-
plication to the motions for taking
into consideration and passing of the
Constitution (Twenty-first Amend-
ment) Bill, 1966. My point is, the
next item on the Agenda iz the
motion relating to the Representa-
tion of People (Amendment) Bill
This Bill iz dependent upon the Con-
stitution (Amendment) Bill. Tt is
not that the Constitution (Amend-
ment) Bill is dependent on the Re-

presentation of People (Amendment)
Bill.

Shri C. R, Pattabhi Raman: They
are two independent Bills.

Shri Shr.e Narayan Das: In the
Representation of People (Amend-
ment) Bill we are going to make a
provision that the tribunals which
used to be constituted by the Election
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Commission will not now be consti-
tuted. That power of constituting
tribuanls is going to be taken away
from the Election Commission. Now
all cases of hearing w©f petitions
against elections will be heard by
the High Court. Therefore, the Re-
prsentaion of Pople (Amendment)
Bill is dependent gn the Constitution
(Amendment) Bill. Unless the power
of the Election Commission, provid-
ed for in the Constitution is taken
away, you canot take up the other
Bill, Therefore the motion for sus-
pension of the Rule should be in its
application to the motion for taking
into consideration ang passing of the
Representation of People (Amend-
ment) Bill, and not in itg applicatiom
to the motion for taking into consi-
deration and passing of the Constitu-
tion (Twenty-first Amendment) Bill,
1866. We have to consider the Re-
presentation of the People (Amend-
ment) Bill first and the Constitution
(Amendment) Bill comes next on the
Agenda and that will be considered
later on

Mr. Chairman:
up simultaneously.

Both will be takem

Shri Shree Narayan Das: The
Constitution (Amendment) Bill re-
quires a certain fixed number of
votes. Therefore, that cannot be
taken up first. In the agenda it is
the  Representation of People
(Amendment) Bill that comes first,
and then comes the Constitution
(Amendment) Bill. Therefore, my
point is, we have to suspend the pro-
viso to Rule 68 in its application to
the motion relating to the Represen-
tation of People (Amendment) Bill
because it cannot be taken up unless
the Constitution (Amendment) Bill
is passed. Therefore, the motion
which has been moved by the hon.
Minister should be worded in such a
way that it is sought to be suspended
in its application to the motion for
taking into consideration and passing
of the Representation of the People
(Amendment) BIIL
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Shri Radhelal Vyas (Ujjain): Sir,
suppose we take up the motion that
is before the House ang adopt it,
what will be the position? It will
allow us to consider and pass the
Representation of People (Amend-
ment) Bill, The point is, so long as
the Constitutional provision is there,
this law canot be passed by the Lok
Sabha. That is the point that was
raised by my hon. friend Shri Shree

Narayan Das. What is the use of
passing this without passing the
Constitution (Amendment)  Bill?

Suppose we pass this, immediately a
writ can be filled in the High Court
that this is ultra vires of the Consti-
tution. Suspension of the proviso to
the rule does mot wvalidate it. By
passing this Bill we will be doing
something contrary to the provisions
of the Constitution and which
cannot be given eflect to unless
the Constitution is amended. What
is the hurry in passing this Bill
it it cannot be given effect to, if it
cannot be enforced? I would, there-
fore, submit, let the hon. Minister
kindly reconsider it. He must first
have the Constitution (Amendment)
Bill passed and immediately after
that have this Bill also passed. 1 do
not think there is any need to sus-
pend the operation of this proviso.

Dr. M. 8. Aney (Nagpur): There
is a note here given in the Order
Paper that items 21 and 22 are to
be discussed together. There is also
another note that item 22 is to be
discussed along with item 21 in case
the motion at item No. 20 i3 adopted.
Their idea is to get this suspension
motion passed and then to consider
both these motions relating to the Re-
presentation of People (Amendment)
Bill and the Constitution (Amendment)
Bill together. Instead of allowing
this House to discuss those two Bills
geparately they want the House to
discuss both the Bills together. If
they want to do that, there should be
a motion for that. The note given
here is neither a motion nor anything
else at all. I do not understand it.
The hon. Minister should move a
motion that wnder certain circums-
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tances it is necessary to discuss both
these motions at items 21 gand 2
together. They must get the per-
mission of the House to do that, Then
only can they proceed. There is no
latitwde given to them, except the
consent of the House to proceed with
tne business. They have to follow
the procedure mentioned in the
Rules of Procedure. That is my hum-
ble submission.

Shri C. E. Bhattacharayya (Rai-
ganj): Shri Sree Narain Das says
that the motion that has been moved
is not in proper form. According to
him, the motion should be:

“That the proviso to Rule 88
of the Rules of Procedure and
Conduct of DBusiness in Lok
Sabha in its aplication to the
motion for taking into considera-
tion and passing of the Repre-
sentation of the People Act, 1850
and the Representation of the
People Act, 1951, as reported
by the Joint Committee, be sus-
pended.”

According to him, the rule is not to be
suspented in its application to the
proposals for amendment of the
Constitution. 1t i a fundamental
issue that he has raised. He says that
the proviso is requireq to be sus-
pended, not because of the proposal
to amend the Constitution but be-
cause of the proposal to ameng the
Representation of the People Act,
and, therefore, the motion should be
put in the proper form before it is
placed before the House for discus-
sion and acceptance. T hope the Law
Minister will take into consideration
the point raised by Shri Shree
Narayan Das and elucidate whether
that is the position with which we
are faced.

Shri Narendra Singh Mahida: We
have tg take up the business which
is listed in the List of Business. We
have before us a motion under rule
388. That rule says:

“Any member may, with the
consent of the Speaker, move
that any ruls may be suspendod
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in its application to a particular
motion before the House ang if
the motion is carried the rule in
question shall be suspended for
the time being."”

Now the question is the suspension
of the proviso to rule 66; then we
can by-pass item. LI, Because, in
the List of Business we have stated
“Contingent Notice” about the Con-
stitution (Twenty-first Amendment)
Bill “To be taken up in case the
Motion at item No. 20 is adopted”.
So, we must firsy adopt or reject
item No. 20. If we adopt it, then
we have to take up item No. 22. If
we reject it, we can take up item No.
21; not otherwise.

The Minister of Law (Shri G. 8.
Pathak): The position is this. The
Constitution provides that the power
to appoint tribunals vests in the
Election Commission. Now the provi-
egion in the amendment of the Re-
presentation of the People Act is
that instead of the tribunal, the Juris-
diction to decide election disputes
will be vonferred on the High Court.
Now, each is dependent on the other.
It is not a case where one is depen-
dent on another. 1f the Constitution
is amended and the power of the
Election Tribunal is taken away
from the Election Commission then and
then alone the power can be confer-
red on the High Court by amendment
of the Representalion of the People
Act. For example, if the amendment
of the Representation of the People
Act fails, then, in that case, the posi-
tion will be that there will be neither
a power to appuint a tribunal, nor
the High Court having jurisdiction
to deeide an election dispute; that
will be the result. Therefore, each is
dependent upon the gther. 1f  the
amendment of the Representation
of the People Act is passed the High
Court gets the jurisdiction, and the
High Court gets the jurisdiction
when the power to appoint the elec-
tion tribunal js taken away from the
Election Commission under the Consti-
tution. ‘That is the position. There-
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fore, his is not a case where one is
dependent upon another. It is a case
where each is dependent on the pther,
because if ong of them fails, the
other cannot remain. I may explain
it a little further.

Shri Shree Narayan Das; One is
a Bill and the other is the Constitu-
tion.

Shri G. 8. Pathak: If the Consti-
tution is amended, then, in that case,
no power is left in the Election Com-
mission {o appoint a tribunal.

Shri Tyagl (Dehra Dun): If the
Constitution is amended and in that
amendment it is mentioned that the
power will vest in he Election Com-
mission, both the purposes will be
served.

Shri G. §. Pathak: No, the power
cannot vest....

Shri Tyagl: As we have named the
High Court in the Constitution, simi-
larly we could name the Election
Commission also in the Constitution.

Shri G, 8. Pathak: The Constitu-
tion gives the power to Parliament
to cenfer any jurisdiction upon the
High Courts and the Supreme Court.
That power already exists. It will be
a duplication of provisions if you con-
fer another power by another provi-
sion. The power to confer any jur-
isdiction on the High Courls and the
Supreme Court vests in Parliament
by other provisions of the law. There-
fore, it is not possible to make an-
other provision in the law for the
conferment of such power, The ob-
servatizn of  'my hon, friend, Shri
Tyagi, would mean that while the
power to confer jurisdiction on the
High Courts already vests in Parlia-
ment, by another amendment of the
Constitution you confer the same

power.

Shri Tyagl: The Constitution can
be amended in such a way as to men-
tion that in such and such cases the
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Election Commission can do the need-
ful. The Constitution can comprise
of both these things.

Shri G. 5. Pathak: For every poassi-
ble purpose Parliament has got the
power to confer jurisdiction on the
High Courts under the existing pro-
visions of the Constitution, With res-
pect to the view taken by Shri Tyagi,
it will bg superfluous; it will he a
wrong constitutional practice to con-
fer the same power by the Constitu-
tion in different places and by repeti-
tion. That is not possible. The power
already  resides in Parliament  to
ereate jurisdiction in the High Court
for any purposes, whether it is an
election purpose or any other pur-
pose. Then, if that suggestion is ac-
cepted, the result will be that al-
though the Parliament has got the
power tp confer jurisdiction on the
High Court in the matter of election
disputes, even though that power al-
rendy exists, you are conferring the
same power again by another provi-
sion, which will be a mere repetition
and superfluity. That will be the re-
sult. Therefore, that procedure could
not be adopted,

Now, the pesition is this. If the
Constitution is amended and the
power to appoint the tribunal is taken
away, Parliament has the power to
confer jurisdiction on the High Court;
that is true. Thercfore, the Bill is
dependent on the amendioont of the
Conslitution. That is also true. But
the Constitution Amendment Bill is
itsnlf «d-nendent pn the Representa-
tion of the People Amendment Bill,
as it is only when jurisdiction is con-
ferreg on the High Court that  the
power has to be taken away from the
Election Commission under the Con-
gtitution, because if jurisdiction is not
to be conferred on the High Court by
the amendmert of the Representation
of the People Act, then, in that cast,
the other provision, that is, the amend-
ment of the Constitution would be
immaterial. You take away both the
powers, in case the Representation
of the People Amendment Bill does
not succeed. The result will be that

KARTIKA 17,
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you wait. If this proviso applies, the
Representation of the People Amend-
ment Bill has got to’wait until the
Constitution Amendment Bill is pass-
ed. Now, we cannot anticipate that
Parliament will necessarily pass the
Bill, or that provision of the Bil
which deals with the conferment of
powers on the High Court. If the
Constitution Amendment Bill is pass-
ed and the power is taken away from
fhe Election Commission to appoint

a tribunal and the Parliament does
not pass the Representation of the

People (Amendment) Bill and the

High Court does not get the power,

the result will be that nobody will

have the power.

Now, the first part of rule 66 is
concerned merely with the introduc-
tion of the Bill. The Bill can be in-
troduced in anticipation. That is the
first part. The proviso deals with the
question of consideration of the Bill.
1 read the proviso:

“Provided that the second Bill
shall be taken up for consideration
and passing in the House only after
the first Bill has been passed by the
Houses and assenied to by the Pre-
sident.”

If you apply this proviso, the result
will be that the Constitution Amend-
ment Bill will be passed first and the
power tp appoint a tribunal will be
taken away and it is only then that
the Represcntation of People (Amend-
ment) Bill will come up for considera-

tion. If that comces up for considera-
tion and the Parliament does not
choose to confer jurisdiction on the

High Court, we will be left in this
position that neither there is any tri-
bunal or power to appoint a tribunal
nor there is power for the High Court
tor decide these disputes.

It is for this reason that the first
motion is that the proviso be suspend-
ed sp that jt may not become neces-
sary for the Parliament to piss the
Constitution Amendment Bill first and
for the President to give assent to the
Constitution Amendment Bill. They
could be taken up together, because
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it the proviso applies, then we have
got to wait for the delelion of the
provision in the Constitution which
gives power to the Election Commis-
sion 1o appoint a tribunal and then
this Representation of People (Amend-
ment) Bill will come up for Fonside-
ration and we do not know whether
this provision will be passed or not.

Shri Radhelal Vyas: May I seek a-
clarification?

Mr. Chairman: Since the Minister
has gaid that both these Bills are in-
ter-dependent, in the motion under
rule 388, he can move about the con-
sidération and the passing of the Re-
presentation of People (Amendment)
Bill as well as the Constitution
Amendment Bill. Both can be mov-
ed together and the consent of the
House taken.

Shri G. S. Pathak: 1 will do that.

Shri Radhelal Vyas: May I seek a
clarification from the Law Minister?
The hon. Law Minister says that the
Parliament has got powers to confer
powers on the High Court to have
jurisdiction on certain matters. Arti-
cle 324 says:

o i u including the appointment
of election tribunals for the decision
of doubts and disputes arising out
of or in connection with elections to
Parliament and to the Legislatures
of States shall be vested in a Com-
mission (referred to in this Consti-
tution as the Election Commission).”

This is a mandatory provision, When
the Constitution has conferred this
power exclusively on the Election
Commission, has the Parliament any
power left to confer any power on the
High Court in the presence of this
provision? I would submif fhat so long
as this provision is there, the Parlia-
ment is not compelent to give any
more power or jurisfiction to the
High Court for any matter which has
been excluded from the jurisdiction
of the High Court under Article 324.
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Shri G. S, Pathak: This is precisely
what I had said. 1 had said that so
long as the power vests with the Elec-
tion Commission to appoint a tribunal,
this Parliament cannot make a provi-
sion in the Representation of People
(Amendment) Bill for conferment of
jurisdiction on the High Court and,
therefore, it becomes necessary to de-
lete from article 324 the powér which
belongs to the Election Commission to
appoint a tribunal. That is precisely
the reason why we are seeking
amendment of the Constitution.

Shri Tyagi: Which should come
first? Sp long as the mandatory pro-
vision of article 324 of the Constitu-
tion is not amended, can we proceed
with this proposal without amending
that thing first?

Shri G. S. Pathak: If the proviso is
not suspended, the question will arise
which will be taken up first for con-
sideration and Mr. Tyagi will be right
in saying that, if the proviso applies,
we should wait for the passing of the
Constitution Amendment Bill because
then alone the power will be taken
away. This is precisely the reason
why we are saying that the ‘Proviso
should be suspended. If the proviso
remains, Mr. Tyagi is correct in say-
ing that. But if the proviso is re- -
moved, then the two Bills can be
taken up for consideration. The gues-
tion of voting is immaterial because
at the time of voting, you may have
voting separately, one on the occasion
of passing the Representation of Peo-
ple (Amendment) Bill and the other
on the occasion of passing the Constl-
tution Amendment Bill. But thelr
consideration can be common and it 1s
precisely for the reason pointed out
by Mr. Tyagi that we are moving for
the suspension of the proviso to rule
686. -

I move:

“That the proviso to Rule 68 of
the Rules of Procedure and Conduct
of Business in Lok Sabha in its ap-
plication to the motions for taxing
into consideration and passing of
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the Representation of People
(Amendment) Bill, 1966 as reported
by The Joint Committee and the
Constitution (Twenty-first Amend-
ment) Bill, 1866, be suspended.

Mr. Chatrman: The question is:

“That the proviso to Rule 66 of
the Ruleg of Procedure and Con-
duct of Business in Lok Sabha in
its application to the motions for
taking into consideration and pass-
ing of the Representation of People
(Amendment) Bill, 1966 as réport-
ed by the Joint Committee, and the
Constitution (Twenty-first Amend-
ment) Bill, 1966, be suspendcd.”

The motion was adopted,

16.38 hrs,

REPRESENTATION OF FPEOPLE
{AMENDMENT) BILL AND CONS-
TITUTION (TWENTY-FIRST
AMENDMENT) BILL

The Minister of Law
Pathak): ] beg to move:

(Shri G. B.

“That the Bill further to amend
the Representation of the People
Act, 1950 and the Representation of
the People Act, 1951 as reported by
the Joint Committee, be taken into
consideration.”

I also move;

“That the Bil} further to amend
the Constitution of India be taken
into consideration."

Sir, the necessity for amending the
Constitution arose because the Gov-
ernment decided that instead of the
Election Tribunals, we should have
High Courts so that there may be
expedition of decisions in the matter
of election disputes. Under article
324, the power is given to the Election
Commission for the appeintment of
election tribunals for the decision of
doubts and disputes arising out of or
in connection with elections. The Con-
stitution Amendment Bill seeks the
deletion of the latter part, namely,
the appointment of election tribunals

1888 (SAKA) of the People 1
(Amdt.) and Constitution
(21st Amdt.) Bill

for the decision of doubts and dis-
putes arising out of or in connection
with elections. The object of this
amendment is quite clear, because
without this amendment it will
not be possible to confer power
on the High Court to decide
election disputes. So far as
the Representation of the People Act
ig concerned, the matter went to the
Joint Committee of the two Houses
and the Report of the Joint Com-
mittee is before this House. [ shall
make only a few observations at this
stage. Later when the time arrives
for amendments, I shall have to move
some amendments,

Under clause 9, an amendment has
been recommended by the Joint Com-
mittee and Government are accepting
that amendment.

Shri D. §. Patil (Yeotmal): We are
not discussing amendments now.

Shri G. S§. Pathak: I am discussing
the Report of the Joint Committee
and not any amendment which ix
sought to be made here.

The amendment is that:
“The said electoral roll—

(a) shall, unless otherwise direc-
ted by the Election Commis-
sion for reasons to be recor-
ded in writing, be revised in
the prescribed manner by
reference to the qualifying
date—

(i) before each general elec-
tion to the House of the
People or to the Legislative
Assembly of a State: and

(ii) before each bye-election to
fill a casual vacancy in a
seat allotted to the consti-
tuency; and

(b) shall be revised in any year
in the prescribed manner by
reference to the qualifying
date if such revision has been
directed by the Election

- Commission:
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Prov_ided that if the eleciora] roll
is not revised as aforesaid,
the validity or continued ope-

ration of the said electoral
rol] shall not thereby be
affected.”.

Page 42 of the Report states:

“The Committee were of the
opinion that there should also be &
provision in the Bill for an appeal
to the Supreme Court, both on facts
and law, from the High Court's
order on an election petition. The
Minister of Law was guthorised to
incorporate in the Bill a suitable
provision to that effect, after con-
sulting such authorities as he might
consider necessary in this regard.”.
Then, at page 45 the Committee

my:

“Ag regards the question of pro-
viding for an appeal to the Supreme
Court from a decision of the High
Court, the Minister of State in the
Ministry of Law stated that the
process of consultation with the ap-
propriate authorities was not yet
complete and as such he suggested
that this matter might be left to
be taken up in the House when the
Bil] g5 reported by the Committee
came up for consideration before
the House.”.

Later, in this there is a provision
that the order of the High Court,
whether the judge is sitting singly
or in a Bench, shall be final and there
shall be no appeal from the order of
the High Court. When an appeal is
provided, suitable change might be
made in this particular section.

Tt is not necessary for me to make
any further observations at this stage,
and 1 commeng this Bill as reported
by the Committee for the considera-
tion of the House.

Mr., Chairman: Which Bill has he
moved?

Shri G. S. Pathak: Both the Bills,
the Constitution (Twenty-first
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Amendment) Bill, and the Represen-
tation of the People (Amendment)
Bill.

Mr. Chairman: I shall now place
the motions before the House....

Shri Radhelal Vyas (Ujjain): May
I make a submission? It is a very
important Bill which is before the
House.

Mr. Chairman: First, I shall place
the motions before the House.

Shri Tyagl (Dehra Dun): On a
point of order. It is 3 Constitution
Amendment Bill

Mr. Chairman: There iz no point of
order now. I am only placing the
motions before the House,

Shri Tyagi: Before you place the
motions before the House, I have a
point of order to raise. Any amend-
ment to the Constitution, when it is
put to the House, requires a certain
number of Members to be present...

Mr. Chalrman: Voting is not being
taken now. The motions ‘are only
being placed before the House for
consideration and discussion.

Shri Radhelal Vyas: This is not a
constitutional amendment,

Shri G. S. Pathak: The Constitu-
tion Amendment Bill is also there.

Shri C. K. Bhattacharyya (Raigamj):
Let the motions be discussed.

Mr. Chalrman: Motions moved:

“That the Bill further to amend
the Representation of the People
Act, 1950 and the Representation of
the People Act, 1951, as reported
by the Joint Committee, be taken
into eonsideration.”.

“That the Bill further to amend
the Constitution of India be taken
into consideration.”,



1967 Representation KARTIKA 17,

Shri Radhelal Vyas: I have a sub-
mission to make. Both these Bills
are very important. As you know,
the Opposition Members are not
present here; none of them is here
except our very aged, learned and
experienced old veleran Dr. Aney
Saheb.

I would, therefore, request you and
the Law Minister and the Deputy
Chief Whip to consider whether it
would not be proper to adjourn the
House at this moment. Had the
Opposition Members been present, we
would not have come to this stage
today. It is about to be five o'clock.
I would, therefore, request that the
debate on these Bills be adjourned
for tomorrow.

Mr. Chairman: Is the hon. Member
moving a motion to the effect that
the debate be adjourned?

Shri Radhelal Vyas: Yes, but you
may ask the Law Minister also.

S8hri K. N, Pande (Hata): I oppose
this proposal made by Shri Radhelal
Vyas. Nobody asked the Opposition to
go out,

Shri Tyagi: Particularly when it
pertains to elections, the reactions of
the Opposition are more important

1888 (SAKA) of the People 1968
(Amdt.) and Constitution
(21st Amdt.) Bill
than the reactions of those belonging
to the Treasury Benches.

., Mr. Chairman: What does the hon.
Minister say?

Shri C. K. Bhattacharyya: The
motions are now before the House,
Let them be discussed. That is the
usua] procedure. Let that procedure
be adopted.

Mr. Chairman: Then, let the debate
start. ...

Shri Radhelal Vyas: There is no
quorum in the House.
Mr. Chairman: The bell is being
rung—
Still, there is no quorum
The bell may be rung a second
time—. The second bell has been

rung and still there is no quorum.
The House stands adjourned till
11 am. tomorrow.

16.54 hrs.

The Lok Sabha then adiourned till

eleven of the clock on Wednesday,
November 9, 1066/Kartika 18, 1888
(Saka).



